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LEGISLATIVE ASSEMBLY. 

Friday, 16th October, 1936. 

The Assembly met in the .Assembly Chamber at Eleven of the 
(,lock, Mr. President (The Honourable Sir Abdur Rahim) in the (;hair. 

8ir Mub&mmad Ya.kub : Sir, may I make a request that considermg 
the fact that we have now arrived at a unanimity about the Durgah 
Bill, and it is expected that we will finish it in a short time, and also 
taking into accoant the fact that today being Friday, the House will 
adjourn at 12-45p,M., may I request you, if there is no opposition-and 
J hope there will be no opposition now-to drop out the questions, so 
that we may finish this Durgah Bill darlier. Everybody is anxious to 
leave Simla this afternoon. 

Pa.ndit I.eQbm; Kant&. Ma.itra : Sir, may I suggest that at least tr..e 
answers to the questions set down on the list for today may be printed 
in today's proceedings Y 

Dr. Zi&uddin Ahmad. : The questions may be taken as having been 
put and answered. 

Mr. President (The Honourable Sir Abdur Rahim) : There is no 
objection to printing all the questions and answers thereto in today's 
vroceedings. 

QUESTIONS AND ANS,WERS . 

.ALLEGATIONS AGA.INST MR. K. M. HASSAN, DEPUTY DmECTOB, 
ESTABLISHMENT, RA.ILWAY BOARD. 

1352. *Dr. If. B. Jtha.re : Is it a fact that under Rule 17 of the Govern-
ment Servants Conduct Rules, a Government Servant is prohibited from 
communicating official document or information 7 If so, will the Honour-
able Member for Commerce and Railways please state : 

«(1.) whether the Government of India, generally or specially, 
empowered Mr. K. M. Hassan., Deputy Director, l t l ~ 

mant, Railway lklard, to communicate directly, the docu-
ments and information which has come into his possession 
in the COU1'8e of his public duties, to his friends, both officials 
and non-officials ; 

(b) whether Mr. K. M. Hassan. raceived the notices of questions 
tabled in the Legislative Assembly, asking for information 
regarding his conduct as 8 public servant in the course of 
hi8 publie dutieS ; 

( 3293 ) 
L40!!LAD 
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(c) whether Mr. K. M. Hassan communicated those questions to 
his friends both in Simla and in Calcutta i and 

(d) whether the Honourable Member o ~ to investigate the 
facts and commuriicate to this House the result of his 
inquiry , 

The Honourable Sir Muhammad Zafrulla.h ltha.n: (a) No. 

(b) In the ordinary course of his official duties Mr. Hassan 
receives copies of the Notice Lists of questions for the Legislative 
Assembly. 

(c) Government have no information. 

(d) No. 

CANDIDATES FOR PaoVINCIAL ELE,CTroNS' WITH 'PREVIOUS CONVICTION. 
, , 

1353. *l'tIi'. ~  S. Avinashilingam Ohettia.r : Will Government state : 

(a) whether they are aware. that many of the' likely candi-
dates in the coming provincial elections -may be those 
who had suffered imprisonments for more than one year ; 
and . 

(b) if 80, what is the attitude of Government with regard to 
granting them exemption and allowing them ,to .euntest the 
election T . 

The Honourable Sir Henry Craik:: (a) o ~ have no 
information. 

(b) The Honourable Member is referred to sub-section (e) of sec-
tion 69 (1) of the Government of India Act, 1935. He will see that 
the authority empowered to remove the disqualification is n,ot the Gov-
ernment of India. 

HOUSE RENT PAID BY FOREMEN AND ASSISTANT FOREMEN ON.THE·RoHILKUND 
AND KUMAON RAILWAY. 

1354. ~lI  MOhan' La! 8a.kIena: Is it a fact that ForcD.J.en and 
,A.ssistant Foremen on the Rohilkullu andKumaon&ilway haye t.o 
pay house rent, although they are supposed to be on 24 h()urs duty, like 
the station masters Y If so, what .are the reasons therefor' 

The Honourable Sir Muhammad Zafrullah Khan: Government 
have no information. The staff 01-the 'Rohilknnd and Kumaon Ra·ilwav 
are not Government servants. The matter is within' the· co t c~ 
of the Agent, Rohilkund and Kumaon Railway, to whom a copy of the 
question is being sent fior information and such 1 action as he may con-
sider necessary. • 

NUMBER OF DETEN'UB. 

1355. *Mr. Mohan Lal BakseDa: Will Government be pleased to 
state the total number of detenus on the 1st JUly 1934 1st July 1935 and 
1st July, 1936, respectively , ~ " , 



QUlIIBTlONS AND AN8WBBS. 

The Honourable Sir Henry Oraik : The .umber 
jails and detention camps was as follows :  ' 

July, 1934 
July, 1935 
July, 1936 

of ' de tenus in 

1,377 
1,471 
1,231 

REPRESENTATIONS RECEIVED FROM THE DETENUS REGARDING TREATMENT 

METED OUT TO 'I'IIBM. 

1356. *Mr.Koha.D Lal Saksena: Will Government ~ pleased to 
state the total number of representations received by them from the 
detenus in the centrally ~t  areas regarding the treatment 
meted out to them 7 

The Honourable eir Henry Oraik : The Honourable Member d()es 
not state the period for which he requires the information. No re· 
presentations were received by the Government of India during the 
last year. 

GRiEV ANCE8 OF THE DETENUS. 

1357. *Mr. Mohan La! Saksena: (a) Will Government be pleased 
to state what is the machinery provided by them to go into the grievances 
of the detemis detained in the centrally administered areas and their 
dependents T 

(b) Are Government prepared to appoint a non-official committee of 
thE': Legislative Assembly to enquire into the aforesaid grievances t 

The Honourable Sir Henry Oraik: (a) Detenus can represent 
any grievances they may have to the Superintendent of the Deoli Camp 
Jail, the Chief Commissioner, Ajmer-Merwara, and the Government of 
India and also to non-official visitors appointed by the Chief Commis-
sioner. Representations received from dependents of detenus are 
referred to the Local Governments concerned for enquiry. 

(b) No. 

WANT OF FACILITIES OF STUDY FOR DETENUS. 

]358. *Mr. Mohan La.l Saksena : Is it a fact that no facilities are 
granted for study to such of the detenus in the centrally administered 
areas as do not prepare for any university examination T 

The Honourable Sir Henry Oraik : It is not a fact. Detenus who 
are not stUdying for an examination can themselves arrange to obtain 
any books they require for study. 

TBA VELLING EXPENSES TO THE RELATION OF DETENUS CONFINED IN THE 

DEOLI DETENTION OAMP. 

1359. *Mr. Mohan La! Sa.kse>na: Do Government give any travel-
ling expenses to the relations of such detenus as are confined in Deoli 
Camp and cannot afford to bear the exnenses themselves T If not, do 
Government propose to consider the advisability of granting it in future Of 
removing the detenus to detention camps in the neighbourhood of their 
home district , . 

O I ~  \2 



The Honourable Sir Henry Craik : With your permission, Sir, I 
propose to give one reply to questions Nos. 1359 and 1360. These are 
matters which are the concern of the Government of Bengal, and the 
Government of India have no information on the subject.

A l l o w a n c e  t o  D e t e n u s  fo r  r e p l a c in g  U t e n s il s , B e d d in g s  a n d  W a r m

Cl o t h in g s , e t c .

fl360. *Mr, Mohan Lai Saksena : Do Government give any recurring 
allowance to detenus in the centrally administered areas for replacing 
utensils, beddings, warm clothings, etc., bought out of initial allowance 1 
If not, are Government prepared to consider the advisability of granting 
such recurring allowance at least triennially ?

D isc h a r g e  of P r o v in c ia l  F o r e st  Se r v ic e  Of f ic e r s  b y  t h e  P u n j a b  
G o v e r n m e n t  o n  Co m p e n s a t io n  P e n s io n .

1361. *Sardar Sant Singh ; (a) With reference to starred question 
No. 1187, dated the 15th November, 1932, will Government please now give 
a reply to the latter portion of part (d) of the same question as the reply 
laid on the table of the House does not contain any information on the 
point ?

(&) Will Government please state the authority under which they 
accorded sanction to an act of the Punjab Government after the actual 
discharge of the officers ?

(c) Is it a fact that the Madras Government also acted in the same 
way and retired a few officers of the Provincial Forest officers ? If so, 
how many officers were so retired ?

id) Is it a fact that on being memorialised, the Government of India 
directed the Madras Government to compensate one Mr. Devadasan, E.A.C., 
Forests, for his premature retirement without the previoics sanction of the 
Governor General in Council ?

(e) If the answer to the above part be in the affirmative, are Govern
ment prepared to direct the Punjab Government to compensate analogous 
cases without any further harassment to the officers concerned ? If not, 
why not ?

(/) How many officers in all the provinces are thus entitled to com
pensation for their premature retirement and what are their names ?

(g) Who is the officer of the Punjab Government who is responsible 
for such retirements ?

Mr. M. W. Yeatts : (a) and (&). It is not suggested that previous 
sanction can be granted retrospectively. The intimation that the 
reduction might be deemed to have been made with the previous sanc
tion of the Governor General in Council embodied merely a decision 
which would have been taken had an application for previous sanction 
actually been made.*

(c) In pursuance of their Retrenchment Committee’s recommenda
tion that two posts in the Madras Forest Service should be held in

tl^or answer to this question, see answer to question No. 1359.
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abeyance as a measure of retrenchment, the Government of Madras 
ordered the retirement of two officers of the Provincial Forest Service 
without obtaining the previous sanction of the Governor General in 
Council.

(d) Yes.
(e) and (/) . So far as Government are aware, there are no 

analogous cases but enquiries are being made.
(g) The orders in question were those of the Government of the 

Punjab.

R e s t r ic t io n s  o n  t h e  M o v e m e n t  op  M r . Sa il e n d r a  N a t h  G h o se ,  a  
P o l it ic a l  E x i l e  i n  t h e  U n it e d  St a t e s .

1362. ♦Mr. Akhil Chandra Datta : Will Government be pleased ta 
state :

(i) if they propose to discontinue the restrictions oji the move
ments of Mr. Sailendra Nath Ghose, who has been a political 
exile in the United States for the last 20 years ;

(n) if they propose to permit him to return to India now and to be 
in India without any restrictions ; and

(m) if they have communicated their views in this matter to Mr. 
Ghose ?

The Honourable Sir Henry Craik : I would invite the Honourable 
Member ̂ s attention to the reply given by me to Mr. Mohan Lai 
Saksena^s question No. 630 on the 25th September last. No restric
tions wiU be placed on Mr. Sailendra Nath Ghose in India so long' as 
he conducts himself in a lawful manner. Steps have been taken to 
inform Mr. Ghose accordingly through His Majesty’s Ambassador^ in 
Washington and I presume he is now aware of Government’s decision.

Sy s t e m  op E n r o l l in g  t h e  E l e c t o r a t e  for  t h e  F o r th c o m in g  E l e c t io n s

IN t h e  P r o v in c e s .

1363. *Seth Govind Das : Will Government be pleased to state :
(a) whether or not it is a fact that the system of enrolling the 

electorate for the forthcoming provincial reform elections 
differ in the different provinces of the country ;

(h) whether or not the system of enrolling the electorate under 
the literacy qualifications differs in the different provinces ;

^c) the policy behind the fixation of the discriminating systems of 
suffrage for this particular electorate in different pro
vinces ;

(d) the qualifications fixed for the literacy suffrage in the different
provinces ;

(e) the reason for fixing such a varying system iji provinces within
one country ; and

( /)  whether they propose issuing instructiojis to provinces fixing 
a minimum uniform qualification for this electorate for 
all provinces in the country ?

QUESTIONS AND ANSWBBS. 3297
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The Honourable Sir Nripendra. Sircar: (a) . and (b). Yes. 

(e) to (e). Under the : t~ Schedule to tHe ~o t of India 
Act, 1935, literacy, that is, abilIty to read and wrlte III some l ~  

or dialect in common use in India selected by the person concerned, IS 
prescribed as a qualification for Loth men and women in the case of 
Madras. In other provinces, it is so prescribed only in the case of 
women. In Bombay and the Punjab literacy is also a special qualifica-
tion in the case of Scheduled Castes. This varying system IS based 
on the conditions prevailing in the different provinces. . 

(f) No. The matter is already decided by the provisions COIl-
tained in the Sixth Schedule to the Act. 

SUFFRAGE OF THE UNIVERSITY ELECTORATE IN THE CENTRAL PROVINCES. 

1364. *Seth Govind Das : Will Government be pleased to state: 

(a) whether or not it is a fact that in the Central Provinces the 
suffrage of the university electorate is different froll t.hat 
of other provinces ; 

(b) whether or not it is a fact that in the Central Provinces the 
suffrage I)f univcrsity eleetol'ate is confined only to Nagpur 
University regi!t.:ered graduates of seven years standing; 

(e) whether or not it is a fact that graduates in the Central Pro-
vinces from other universities and graduates of the Nagpur 
University of less than seven years have been precluded 
froll the tmITrage I)ftlle university constituency; 

(d) the policy behind this system of fixing the suffrage for this 
constituency ; . 

(8) whether or not it is a fact that under the Montagu-Chelmsford 
Scheme of Reforms, all registered graduates of any 
university residing within the province of the Central 
Provinces and Berar were qualified to vote for this consti-
tuency ; and 

(f) whether they propose to issue instructions 1;0 the Central Pro-
vinces Government to include all graduates of Nagpur 
University of more than One year as well as a.ll other 
graduates residing within the province of other universities 
in the list of voters ; if not,. why not , 

The Honourable Sir Nripendra. Sircar: (a) No. I invite the 
Honourable Member's attention to the provisions contained in the 
Provincial Legislative Assemblies Order in Council a copy of which ~  
in. the Library of this House. . 

(b) and (e). Yes. 

.  . (d) The ~ c  for University constituencies in the provinces 
IS ~t ll  umform, namely members of the Senate or Court (or corres-
pen.mng.body) and. all ~t  of not l l ~  seven ~  t ~ 
reglsteredas.sueh.m the reglSter of theUmversltytowhlch the seat 
is assigned. 
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(e) The qualification under the existing' constitution is under the 
terms of the Central Provinces Electoral Rules confined to persons 
enrolled in the register of registered graduates of the Nagpur 
University. 

(f) No. The matter has already been settled by paragraph 20 (2) 
of Part VIII of the Provincial· Legislati"e Assemblies Order III 

Council. 

NEGOTIATIONS FOR A FRESH INDO-JAPANESE TRADE AGREEMENT. 

1365. ·Mr. S. Satyamurti: Will the Honourable the Commerce 
Member be pleased to state: 

. (a) whether there is a stalemate in the Indo-J apanese negotiations; 

(b) what the nature of the stalemate is ; 

(c) how long it is expected to last ; 

(d) what the actual stage is at· which the negotiations now 
stand; 

(e) when the Honourable the Commerce Member expects the 
negotiations to be completed ; and 

(I) what are <the causes for the deLay in the conclusion of the 
negotiations, and whether Government propose to take every 
step to expedite the negotiations as much as possible, and if 
not, why not? 

The Honourable Sir Muhammad Zafrullah Khan :  I am unable to 
add to the information I have given in the course of the current Session 
concerning this matter. 

EMPLOYMENT OF THE "DUFFERIN" CADETS AS OFFICERS. 

1366. *1Ir. N. V. Gadgil : Will Government be pleased to state: 

(a) whether in reply to Mr. M. Asaf Ali's starred question 
No. 456, asked on the 14th February, 1936, regarding the 
employment of the "Dufferin" cadets as officers, the 
Honourable the Commerce Member stated that the 
question of attaching conditions regarding the training 
and employment of Indians as apprentices· and officers in 
connection with subsidies given to the carriage of mails 
will be considered when the contracts expire; 

(b) whether in reply to interpellation No. 5 of the o o ~ 

Mr. P. N. Sapru in the Couneil. of State on the 17th 
February, 1936, the Honourable Mr. T. A. Stewart, the 
Commerce Secretary stated that the question of. imposing 
an obligation of the nature ~  to hy the Honourable 
Member on the Shipping COPlpanies under eontractfor the 
carriage of mails will be considered when the existing 

;' ' contracts expire .;. 

{tI) whether"it is not. 8. f86t that these .eontracts are about t., 
, ';; ..• erpire in fMarch, 198!1 ;  " ",." ',-,-> .. ';':: 
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(d) if so, wbether tbey propose to implement the UIldertakings 
referred to above and use their bar;gaining power to 
secure employment for Indian cadets in Shipping Com-
panies carrying mails and getting Government patronage 
and subsidy before fresh contracts are given T 

The Honourable Sir Muhammad Zafrulla.h Khan: (a) and (b). Yes. 

r c) The mail contracts with the British India Steam Navigation 
Company, and the British India Steam Navigation Company and the 
Bengal Burma Steam Navigation Companies jointly are due to expire 
on the 1st April, 1937. 

(d) Attention is invited to the replies given to the supplementa-
ries asked by Mr. Satyamurti in connection with his starred question 
No. 666 on the 28th September, 1936. The matter is still under the 
consideration of Government. 

Boy PEONS, OFFICE AND DELIVERY PEONS OF THE POSTS AND TELEGRAPHS 
DEPARTMENT. 

1367. ·Mr. Muhamma.d Azha.r Ali: (a) Will Government be pleased 
to state whether boy peons, office and delivery peons of the Posts and 
Telegraphs Department, are members of the menial staff, or are they 
ilrlerior servants, as specified in Special Circular No.2, dated New 
Delhi, the 16th April, 1931, issued by the Director-General of Posts and 
Telegraphs f  . 

(b) Is a boy peon required, necessarily, to pass the inferior service 
test prior to being avpointcd, either to the grade of an office or deIh'ery 
peon! 

(c) What are tthe posts for which a 'Qualified boy peon' is 
eligible, prescribed in the Director General's circular aforementioned T 
Does it include also the cadre of office and delivery peons Y 

(d) How are examinations conducted from time' to time' to regulate 
promotions amongst boy peons for adlllission into the inferior c~ 

open to them T What is the position of a lad who qualifies when a 
vacancy occurs, provided he is senior to the others in the service , 

(6) How does seniority weigh when other considerations are equal? 

(f) Is it a fact that in most circles the regUlation of these appoint-
ments is left entirely in the hands of circle clerke T 

(g) Do Government desire to remedy the injustice amongst this 
class of servants by regulating their promotion on the basis of seniority 
primarily, where other qualificatiolL'l are equal T If not,. how do they 
propose to remove the hardships and injustice done to the senior ~ 
peons' 

The Honoura.ble Sir Frank NoycAl: (a) to (.e). The Honourable 
~  attention is invited to t ~ circular mentioned by !lim, a copy 

of WhICh has been plaeed in tlie Library of the House. 

(f) and (g). Government have no reason .to believe that the facts are 
IlB stated by the Honourable Member. It is OpeD. to ot'fieiatswl:w have any 
griev8lIlce to represent it in the usual manneJ.'to'the proper authority. 
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~ ~  BENl'lFITff FQa c lc~ AND I ~  IN THE POSTS AND 
TIlJiEGlU.PHS DEP.&.BTHEliT. 

1368. ·lIfr. Muhammad Azhar Ali: (a) Will Governmen( be pleased 
to state whether it is a fact, that under notification No. 8.-173173133, 
in the Department of Industries and Labour, dated Simla, the 6th July, 
1936, the Government of India have, on the specmc :recom.mepdl!.tjon of 
the Director General of Posts and Telegrapha, .absQrl:>ed telephone 
operato:rs and cable supervisors on a pensionable b. ~ -~ t  PI 
their respective appointments in the service , 

(b) Is it true that mechanics and mistries in the service of the 
l)osts and Telegraphs Department, who, hitherto, had been consistently 
assured, alQng with telephone operators and cable supervisors, when-
ever they had memorialised the Government, that their cases would be 
favourably considered when the c~ position improved, are denied 
the benefits under the aforementioned notification! If 80, ",hy ~ 
tll~ being treated ditrerelltly , . 

(c) What led the Director General of Posts and Telegraphs to 
reeommend, distinctively, the tases of telephone operators and cable 
supervisors T How is the ~ t l treatment justified ! 

(d) Is it a fRct that a large nunlbel" nI meehanies and mistries in 
the Posts and Telegl"aphs Department are due to retire in the near futme , 

(e) Are Government now prepared to grant pensionary benefits with 
retrospective effect as ~o  date of appointment to mechanics and 
mistries Y If not, how do they dony the co t o~  

The Honourable Sir Prank Noyce: (a) Yes. 

(b) and (c).· The case of mechanics, mistries and the other non-
pensionable personnel of the Department »s under consideraltion separately. 
It could not be considered with the case of telephone operators and cable 
g'.tpernsors as certain information which was necessary had to be collected. 

(d) Government have no information. 

(e) As started in my reply to parts (b) and (e), the ~ t o  of 
granting pensionable status to the. classes of o c ~ referred to is already. 
under consideration ; and it is expooted that a decision will be reached 
shortly. 

ANoNYMOUS MEMORANDA MAKING FALSE CHARGES AGAINST HINDU AND SIKH 

RAILWAY OFFICERS: 

1369. -Mr. ~  Nath Chattope.dhyaya: Ca) Will Government 
be pleased ib state if they are aware of the fact that anonymous printed 
memoranda shown as printed· by the Edueational . Printing Works, 
Lahore, making all Borts of false c ~t  against Hindu and Sikh 
ofticere, are being sent to high· officials of the Railway Board &nd the 
North Western. Railway' If so, have Government taken any steps 
to put amp to these attacks t· 

(7,) If n,.o steps have Il~  are· Government prepared to 
insti,mte. ~ t ~  to-get. ho14 Qf the: ~ t  of such. o ~ 
randa. .. 
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The Ronoura.ble Sir l\{1Jba.mmad Zafrullah Khan: I would invite 
the Honourable ~  attenltion to my reply to Sarda.r Sant Singh's 
starred questiQJl No. 1345 asked in the House on the 15th October, 1936. 

MEAT VENDORS ON THE NORTH WESTERN RAILWAY. 

1370. ·Mr. Amarendm Bath Ohattopa.dhya.ya.: (a) Will Government 
be pleased to state if it is a fact that on the North Western Railway 
Muhammadan breaQ. vendors are allowed to sell halaZ meat while the 
Hindu bread vendors are not allowed to sell jhatka meat' 

(b) If so, what are the reasons for this distinction, and are Govern-
ment aware that it is also a hardship to the non-halal eating section of 
the travelling public, inasmuch as it cannot easily obtain meat, particularly 
at stations where there are bread vendors but no Hindu refreshment rooms , 

(0) Is it a fact that this subject was brought up at one of the 
meetings of the North Western Railway, Lahore, Advisory Committee, 
but it was brushed aside on the ground that the Muhammadan com-
munity would not like the sale of Jhatka by the Hindu bread vendors T 
If so, will Government be pleased to state how they justify the sale of 
halal meat, while prohibiting the sale of jhatka meat Y 

( d) If the answer to the firs::. part be in the affirmative, do Govern-
ment propose to place both the sections of the travelling public on an 
equal footing in this matter of provision of facilities and respect of 
feelings? 

The Ronoura.ble Sir M'Uhamma.d Za.fru.l1a.h Khan: (a.), (b) and 
(d). I would refer the Honourable Member to the reply I gave to Sardar 
Sant Singh '8 question No. 1344 on the 15th instant. 

(c) I understand from the Agent, N. W. Railway, that the subject 
has not been discussed by the Advisory Committee. 

STUDENTS PASSING FROM THE' A' CLASS OF THE MACLAGAN ENGINEERING 
COLLEGE, LAHORE. 

1371. ·Jlajrada JI&Da Raj: (a) How many students have passed 
from the ' A' Class of the Maclagan Engineering College, Lahore, so 
far since its inception , 

(b) Of these, how many got training in the railway shops' 

(c) How many vacancies occurred in the &upervisory pOiitii during the 
last nine years' 

(d) How many vacancies were filled by the 'A' Class students 7. 

( e) Is it a fact dlat the College Adviiiory Committee includes heads 0 r 
Railway Mechanical and Electrical Depa.rtmentil; who have IfOIltrol over 
the training of students of the said College,botb in the shops and college. 
and will Government pieaBe6tate whether any prefel'ence W&il lliv-eri to the 
students of the lOaid institution? If so, how far T. .. :Ifnot,why not, 

(f) Is it a fact that the railway. lo ~ -l cl  ~ ~ 
students in supervisory posts while suitable Maclagan College' ~ ~~  . 
were available , .  .  . 
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(g) Is it. a fact that the diploma and the degree of, that college are 
both recoglllzed by the Public Sen'ice CommissIOn for superior 
engineering services of the Government of India and that hage expenses 
are incurred both by Government and the students on their education' 
If so, will Government please state, if it Y" a fact that the railway ~  

the same start to both' A  ' and 'B' Class students at the time of 
employment Y , 

(h) If so, do Government propose to give any prefeJ;ence U? qualified 
students of ' A' Class on account of their higher ment over qualified 
stlldents of" B  ' Class T If so, how far' If not why not? 

(i) Is 'it laid down by the Railway Board that recruitment of officers to 
the lower gazetted ranks and superior revenue establishment of Mechani-
cal, Transportation Departments will also be made by promotion of suiw.ble-
subordinates whose names may be borne on the approved list, and if so, 
"ill Government please state how many subordinates are on the approved 
list' 

(j) What are their academical and technical qualifications' 

(k) How many vacancies occurred in the lower gazetted service 
during thc -last five years and out; of these how many were given to 
subordinates ~ 

(l) Is it a fact that subordinates with no academical and technical 
qualifications were promoted, whereas the claims of qualified men 
were ignored' If so, do Government propose to redress the grievances 
of those so affected f If so, when T If not, why not , 

(m) Is it a fact that the' A  ' class course of the Maclagan College 
is in accordance witll the special requirements of the railway, and, if so, 
was any preference given to them in filling up the above mentioned 
vacancies? If so, how faI" t If not, why Dot' 

The Honourable Sir Muha.mmad Zafrulla.h Khan :  I &I!l collecting 
information and will lay a reply on the table of the HO}lse in due 
course. 

SPECIAL O ~ APPRENTICES OF SUPERIOR RAILWAY SERVICE. 

1372. *Jt&iAda Hana :Raj: Will Government please state, with 
regard to the special class apprentices of superior railway eervices : 

I, 

,tn) what is the total Dumber of, special class apprentices who 
have successfully completed their eourse 80 far ; 

(b) what has been the total expenditure ipcurred by Government 

(c) 

per head on their, training fron.. .beginniJli to end, 
including stipends, travelling facilitiel!l, training both in 
-!ndia and Overseas, and also passages ; and 

are Government' prepared to considertbe alternative proposal 
of employing qualified men from outside sonrces and giving 
theIJl short period special training to rot the railway'S 
. 'requirements for -$uperior ;-evenue establishments' 
".:'.' ,-.; .. " ',., . , 

The Honourable Sir Muhammad ZalraDa.h 'Kh8.D : (a)' Thirty. 



3304 LEGlSUTIVE ASSEMBLY. [16TH OCT. 1936. 

(b) The approximate expenditure in connection with the training of 
a. Jij>ecial class apprentice in the Mechanieal Engineering !Wd ~ :t
tion ~ t t is RB. 22,490 8ID.d in the Electrlcal Engmeermg 
Department RB. 23,490. 

(c) The matter is under consideration. 
-1Y ~ 

CIVIL LIBERTIES AsSOCIATION STARTED BY PANDIT JAWAHARLAL NEHRU. 

1373. :~  'Mohan Lal Saksena: Will Government be pleased to 
state what is-their policy in regard to the Civil Liberties Association started 
by Pandit J awaharlal Nehru , 

The Honourable Sir Henry Cra.ik : The attitude of Government 
towards the Civil Liberties Union or any other organisation must 
necessarily depend upon its future activities. 

POPULARISING OF CASHEW NUTS IN EUROPE AND PARTICULARLY IN ENGL.lND, 

1374. *Mr. Mohan La.l Sa.ksena : (a) Has the attention of Government 
been drawn to the letter of " Indian Importer" published in the Times 
of India, recently, regarding popularising of cashew nuts in Europe and 
particularly in England , 

(b) If so, what steps, if any, have been taken to popularise them , 

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes, Sir. 

(b) The Government of India have the matter under consideratiun 
in consultation with the High Commissioner for India in London. 

INDIANISATION OF THE ARMY. 

1375. *Mr. Mohan Lal SaJaena : .Are Government aware that Indianisa-
tion as is being carried out in the Army is not popular with the Indil,\Il8 , 
Is it a fact that,: . 

(i) no European is placed under an Indian officer; if so, why; 

(ii) in India more seats in the military academy are given to 
, Y' than civil cadets who pass a competitive c~
tion while in England the number ·of 'Y' cadets is very 
amall; 

( iii) the Dehra Dun ·officer has an 8JIlbiguous position in re$tion to 
the British troops inasmuch as he has command only over them 
but no power of punishment ; 

c 
(iv) a European who enters Royal Military College, Sandhurst,. on 

the same date as 8.n Indian who enters the Academy at 
Dehra Dun comes ont, as a commissioned o:fticer a year earlier 
than the Indian. by which the latter lOie8 $eniority aud pay ; 
,and,. 

(tI) the SandhurStproduct geta R8. 150 ~ more than 
Dehra Dun one as overseas allowance, which enables him to 
make. a bMter ucrir 1 ,.' 



•. 9. B; P. 'Io1*eDham : The reply to the' first sentence is in the 
negative. The 1'eplies to. the o.ther parts are as fo.llows : 

(i) 1 would refer the' Hono.urable Member to. the answers I gave 
to Mr. S. Satyamurti's starred questio.n No.. 198-,o.n the 8th 
September; 1936. ' 

(ii) No.. 

<_) ~ position may be as stated by'the Honourable Membet but 

(if) ) 

(tI) 

Gi>vemment do not see any anlbiguity in it; :, T_ 

Cadet!'! fro.m the Indian Military Academy heve ~  co.mmis-
sions ante-dated by one year to. meet the poip.t meJ:!.tio.ned 
by the Ho.no.urable Member. ,-'" -

The pay o.f Indian Co.mmissio.ned Officer is based Qn the 
principle that he is serving in his Qwn country, whereas thQse 
frQm SandhurSt are nQt. 

PROMOTIONS TO THE RANK OF A JAMADAR OR SUBEDAR IN INDIANlSED UNITS. 

1376. "':Mr. Mohan La! 8almena: (G) Is it a fact that the ~ of 
recruits in Indianised units fQr prQmQtiQn to. the rank Qf a JaIOadar Qr 
Subedar are practically non-existent t 

(b) If so., have GQvernment considered whether, and if so, how it Win 
&lfoot the quality Qf recruits and the efficiency of the Indianised units f 

Mr. G. :8. P. Tottenham: (a) No.. Indian other ranks of Indianised 
units are eligible for promotion to the rank of J amadar and Subedar in 
non-Indianised units Qf the same group or regiment on the basis Qf 
equality Qf QPportunity with Indian Qther ranks of the latter units. They 
are also eligible fo.r pro.motion to. Indian warrant o.fficer, classes I and II, 
in their o.wn units and a limited number are of course eligible for promo.-
tion to. commissiQned rank thrQugh the Indie :Military ~  

(b) Does not arise. 

INDIANS SENT AWAY FROM THE ABMY UNDER WAR BLOCK ScHEME. 

1377. *:Mr. Mohan La! 8a.k:MDa.: (a) Is it a fact that nearly Qne 
thQusand Qfficers were axed in 1923 and were paid large SUDlS, varying 
frQm 20 to. 30 thousand rupees by way Qf gratuity , 

(b) Is it also a fact that the,afQresaid Qrder was modified inasmuch 
as it affected the Indians, Qn the gro.und that all Indian o'ffi.oers shQuld be 
retiun.:/1 to. help the In,dianisatio.n Scheme , 

(c) Is it a fact that these Indian officers wh:o were not allQwed to 
leave the Army under the surplus officers' scheme in 1923 are now bemjf 
sent away under the War Block Scheme , 

(d) If so. will GQvem.ment state their total numb&!' , 

Mr. G .... 1'. TotteDham.: ~  The facts are mQre Qr le88 as stated 
by the &nourable Member. 

(b) Not 80 far as the Government Qf India are aware. 
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(c) and (d). Twelve King's Comm.issionedlndian·ofiltlera ~ t  

of co ~ o  fall between the,4th August, 1914, and the aPR; ~  
1920, have been or are being placed on the Special l lI ~o  List. 

INDIAN :COMMISSIONED OFFICERS IN THE ARMY FABBINGPBOMOTION 
.. EXAMINATION AND REPORTED FIT FOR PROMOTION. 

1378. ·1Ir. Mohan LaJ Baksena: (a) How many Indian eOIIllDissioned 
offiCerS in t ~ IndiimArmy have passed promotion examinations and were 
reported fif ~  promotion during the last two years 1 

(b) Hol'? many of these have already been plaeed ,on the special 
l ~t and how many are warned and ea.rmarked to be sent . away under the 
War Block Scheme , 

(c) Of the former, how ma:ny have been placed on their volunteering 
to go under the scheme and how many have. been selected by the 
department f 

(d) How many of the latter have been pronounced fit o o ~t o  

Mr. G. R. F. Tottenham: (a) Information is being collected and 
Will. be laid on the table of the House indue course. 

(b) and (c). Eight King's CommiSBioned Indian officers have been 
compulsorily placed on the Special Unemployed list, three have been 
warned that they will be and one has volunteered. 

(d) None. 

WAR BLOCK SCHEME. 

1379. *Mr. Mohan La.l Baksena: (a) Why has the War Block Scheme 
been introduced T 

(b) What are its financial advantages' 

Mr. G. B.F. Tottenham: (a) and (b). I would refer the o o ~ 

able Member to His Excellency the Commander-in-Ohief's speech in the 
Council of State on 1!he 18th September, 1935. . 

ADVISABILITY OF NOT SENDING AWAY ANY INDIAN OFFICER UNDER THE WAR 
BLOCK SOHEME. 

1380. *Mr. Mohan La.l 8a.ksena: In the interests· ·of Indianisation 
scheme, do Government propose to consider the advisability of not sending 
any Indian officer under the War Bloek Scheme, as was done in 1923 under 
the gratuity scll.eme 11 

Mr. G. R.I'. Tottenham : It. would not be. in the interests of 
Indianisation to impose a lower standard of efficieney on Indian officers 
than on British nor can I agree that there is any precedent for ~c  a 
course in the 1923 scheme. 

INDIANS SENT OVERSEAS DURING THE LAST EUROPEAN WAR. 

1381. *Mr. Mohan La18akaena: (a) What was the total number of 
Indians, combatants and others, sent o ~  da:cing the last European 
WarT 



(b) How many of those'sent iutJle war'were disabled,'·, 
, 

(c) How· mueh money· was· paid tJo theIA as Compensation or penSion 
during the last-20 years f  . 

(d) How many of these are still alive and how are they·employed t 

Mr. G. R. F. Tottenham : I would refer the Honourable Member to 
the answer I gave to his question No. 850 on the 7th October, 1936, and 
to the publication entitled "India's contribution te the Great, War ", 
which contains the required information and which isAn the. Library. 
• • ,_ S • ". '0. 

NUMBER OF PERSONS RECRUITED DURING THE ~ ~  ' .. 

1382. *lIIr. Mohan Lal Baksena : Will Government be pleased to state 
districtwise, the number of persons recruited during the last war T 

Mr. G. R. F. Tottenham : The information required by the Honour-
able Member is given by provinces on page '1:77 of the publication men-
tioned in my reply to his previous question. It would entail too much 
time and labour to ooliectthe· same information by districts. 

MONEY FROM THE INDIAN EXCHEQUER SPENT OVER THE LAST EUROPEAN 
. WAR. . 

1383. *Mr. Mohan La! Baksena : What was the total amount of money 
spent from the Indian Exchequer over the last European war f 

Mr. G. R. F. Tottenham : I would refer the Honourable Member to 
the reply I gave to his starred question No. 850 on the 7th October, 1936. 

MONEY· RAISED BY. VOLUNTARY CONTRffiUTIONS FOR THE GREAT WAR. 

1384 *Mr. Mohan Lal Baksena : Will Government also state how much 
money was raised by voluntary contributions for the Great Wart 

Mr. G. R.P. Tottenham : The Honourable Member will find such 
information 88 is available in the book to which I nave previously referred 
him called" India's contribution to the Great War ". 

GREAT BRITAIN'S CONSULTATION WITH INDIA BEFORE JOINING THE LAST WAR. 

1385. *Mr. Mohan La! Baksena : Was the Government of India con-
sulted before Great Britain joined the last war 1 

Sir Aubrey lIIetca1fe : No, Sir. 

. FEELINGS IN INDlA REGARDING INDIANS NOT HELPING GREAT BRITAIN IN 

FuTURE WARS.. . 

1386. *Mr. Mohan L&l Saksena: (a) Are Government aware of the 
feelings of the people of India regarding Indians·not helping Great Britain 
in future wars T 

(b) If not, do Government propOBe to take necessary steps to ascertain 
them before committing India to any war responsibility in the future T 
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'!'be BdnCrarabh 8ir .. JIeDry' Oraik : (a) If by "tile people of 
lndia " the Honourable. Member refers to ,certain Congress leaders,. Gov-
effiinent are awai<e of the 'viewS ~ by them.. They do :riot believe 
that these ~  are generally held by the people of-liidia. 

(b). D<* rtotfnige. 

PRoCEDURE FOR SELEO'l'ION OF CANDIDATES FOB PUBLIC SERVICE CoHM:I8SltlN 

, ' EXAMINATIONS. 

1387. "'Mr .. JIoIum La.l Baksena: (a) Is it a fact that the Publio 
Service Commission are empowered to ref>trict the number. of candidattlS 
for admission to various examinations and to select the requiSite number out 
f)f the applicants t If so, will Government be plea.sed to state the rules 
under which they have been empowered, as well 88 the procedure by 
which selections are made , 

(b) What particular qualifications, if any, are taken into considera-
tion while making such selections , 

(c) .A:re the candidates interviewed for purposes of sueh selection , 

(d) ~~  recommendations taken into consideration' 

(e) Are Government aware of the great amount of dissatisfaction 
caused 8IOOngst the applicants by this method of selection Y If so, are 
Government prepared to frame such rules 88 to minimise the Itforesaid 
dissatisfaetion and to leave no room for speoial favouritism , 

The Ronour&ble Sir !leDry Ora.ik: (a) I would refer the Honour-
able Member to the answer given by me on the 15th October, 1936, to part 
(c) of his question No. 1318. 

(b) The Comm.i..ssioo. take into aceount all considerations whieh appear 
to them to be relevant. 

(c) Not usually. 

. . (d) I would refer the Honourable Member to the reply given to part 
(b). If by , recommendations' he means canvassing, the answer is in the 
negative. 

(e) Dissatisfaction is inevitable, the reduction is a disagreeable 
necessity. The Public Service Commission was set up in order to attain 
the object which the Honourable Member appears to have in mind. 

SELECTI9N OF CANDIDATES BY THE PUBLIC SERVICE COMMISSION FOR THE 

INDIAN AUDIT AND Aocouns SERVICE EXAJlINATION. 

1388. *1tIr. Mohan Lal Saksena: (a) Is it.a fact that for admission; 
to the forthcoming competitive examination for the Indian AuiJ¥ and 
Accounts and other services, a number of applicants who had better 
academic qualifications than those selected han been rejected' 

(b) Is it not a fact that third class B.A.'s hliVe been given prtference 
over second class B.A.'s, M.A.'s and M.Sc.'s' 

(c) If so, Will Govetmnellt explaiDt\e poHttr followed by the Public 
c ~ Commission in the matter of selection , 



Qt1ESTlONS AND .ANSWBB8. 

~  W. W. HiDd: With your permission, Sir, I propose. te reply 
qUestIonS Nos. 1388 and 1425 together. The information is being obtained 
and will be laid on the table in due course. . 

SELECTION OF CANDIDATES BY THE PUBLIC SERVICE COIrlMISSION FOR 

CERTAIN EXAMINATIONS. 

1389. *Mr. M'Dhan La! Saksena: (a) While making selection, do the 
Public Service Commission take into considt'ration the age of theeandi-
dates 1 

(b) If so, do they give such candidates preference as are likely to 
become over age over others? If not, why not , 

The Honourable Sir Henry Ora.ik: ~  and (b). I would refer the 
Honourable Member to the reply just given to part (b) of his question 
No. 1387. 

SELECTION OF CANDIDATES BY THE PuBLIC SERVICE CoMMISSION FOR 

CERTAIN EXAMINATIONS. 

1390. *Mr. Mohan LaJ. Saksena: Will Government state t ~  

while making selection, the Public Service Commission give aoy preft>r-
p.nce to such candidates as have been refused admission at the previoua 
examinations Y If not, why not Y 

The Honourable Sir Henry Ora.ik: : I would refer the Honourable 
Member to the reply given to part (b) of his question No. 1387. 

RULES REGARDING THE SELECTION 0'11' APPLICANTS FOR ADMISSIO'N TO' PuBLIC 

SERVICE COMMISSION EXAMINATIO'NS. 

1391. *Mr. Mohan Lal Saksena: Do Government propose to 
publish the rules regarding the selection of applicants for admission, for 
the information of the prospective candidates f 

The Honourable Sir Henry Oraik : I would refer the Honourable 
Member to the reply given on the 15th October, 1936, to part (c) of his 
question No. 1318. The rules for the various examinations are published. 

REFUND O'F FEES O'F APPLICANTS NO'T ADMITTED TO COMPETITIVE 

EXAMINATIONS OF THE PUBLIC SERVICE COMMISSION. 

1392. *Mr. Mohan La! Saksena : Do Government propose to make it 
Il rule that the fees of such applicants as are not admitted to the compe- • 
titive examination, shall be refunded 7 

The Honourable Sir Henry Ora.ik : No examination fees are chln'gad 
in such cases. Government see no reason to refund the application fees in 
view of the trouble and expense involved in dealing with the applications 
and in making a preliminary selection among the applicants. 

BO'OKS CONFISOATED UNDER THE SEA CuSTO'MS ACT. 

1393. -Mr. Mohan La1 Saksena : Will Government lay on the table 
a list of books confiscated under the Sea Customs Act , 

- ~  B 
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. ~ ~ l  Iir 8ow;y CJn,ik: If the Honourable' Member will 
.ltlt w.e )q:tpw t ~ ~  for which the information is required, I will see 
whether it is possible to obtain it. 

ABOLlTION OP CLASSIF.ICATION OF POLI'llICAL PlusONEBs. 

1394. *Mr. Mohan Lal Sa.ksena: (a) Are Government aware of the 
ktge ~  of ~t  held all oyer the cOlUltoron the131lh September, 
at which ~l t oI l ~ ~  urging for the a.bQlition of ~ c t o  
of political prisoners and the creation of one class for all 1 

(0) If so,what ct o~ if any, have Govermnent taken to ameliorate 
the condition of Political P.risoiters·' 

fte B01lO1U"&ble Sir Bem-yOraik: (a) I ha'Ve Beet;t newspaper 
npei'tt!. .. . '. , 

(b) I would refer the Honourable Member to the replies which I gave 
to P!lrts (c) and (g) of Mr. Satyamurti's question No. 678, dated the 28th 
September, 1936, and to the supplementary questions asked thereon. 

FILLING UP OF VACANCIES OF COOLIES AND WIREMEN IN THE ELECTRIC 

DEPARTMENT OF THE NORTH WESTERN RAILWAY, DELHI. 

1395. *Maulvi Badi-uz-Zaman: (<.t) l~ it a fact; 

(t) that about twenty Vl1caQ.<aes of c09lies IUld ~  were filled 
up in the Electric DepartDlent of the North w' estern Rail-
way, Delhi, under the construction head ; 

(ii) that nat a single Muslim, except one or two, coolie has been 
recruited against t ~  vacancies ; a.ud 

(ii,i) tb,at these c c ~ were not ~ t  T 

(b) If the ~ l  to the parts ~  be in t ~ ~ t t  will Govern-
ment please state what action they propose to take against the. officer 
t~~llo l  for the infringement of rules of recruitment ,  . 

. ";he H9POUWrblil ~ ~ l  ~ ll  JPa.n : With your per-
~  ~  1l;lropose :to reply to questions Nos. 1395 and 139.6 ~  
Government have no information. These are matters of detailed . 'nis-
t t o~ within the co ~t ~c  0.£ the Agent, North Vii estern Railway, to 
whom copies 0'£ the questions have been sent for information and such 
action as he' may consider' necessary . 

... , RECRUITMENT OF STAFF FOR ELECTRIC STATIONS TO. BE OPENED ~ Mli;ERU'f 
CITY, MUZAFFARNAGAR AND SAHARANPUR. . 

• 
t ~  ~  ~ - - : (a) Is it a tact : 

(i) that stations o~ Electric Departmen'l; are going to lie opened 
at ~- llt City, Muzail'arnagar 8.lld Saharanpur,' ete.; in 
near future; and ' 

(ii) that the recruitment· f.or these stations will be made by Mr. 
Wadhawan, ~o  charg&an! .' 

tFor anllWer to t.hiB qnestion, lee answer to question No. l ~  
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, (p) If ~ !Wa.we.r to tJie prec,eding pa"ts be in tJ,le t t ~  will 
~ ~~ l~~t  what steps they propose to t4Lke to safeguard tJ,le 
illterests 6f Muslims at the time of c~ t , 

CONFIBKATION OF SPECIAL TI9KET EXAMIN])RS ON ,THE NQBTH WESTERN 
. .... I ~  ,\ 

1897. ·1Ir. La.lchand Na.valrai : With ~ c  to the a:wrwer to part 
fe) of my started questiOnN'o, 220 asked oil the 10th Pebrhary last, wiH 
(}6'vermilent be pleased to state : . .' . 

! ,,' .. ' ..... ' 

(a) whether the confirmation of the Special 'ricket &aminers on 
the North Western Railway has since been ordered; and 

(b) if the reply to part (a) be in the negative, whether, in view of 
the fact that they were informed by the North Western 
Railway in last February, that the question of confirmation 
of the Special Ticket Examiners was In hand and that the 
orders would be issued shortly, they propose to direct the 
confirmation of Special Ticket Ex.aminers at an early date, 
if not, why not , 

The Honoura.ble Sir Muhammad Zafrulla.h Khan :  I am collecting 
information and will lay a reply on the table of the House in due course. 

PASS RULES ON THE NORTH WESTERN RAILWAY. 

1398. ·Mr. Lalchand Navalr&i: (a) Are o ~ t aWare that 
under exception (ii) to Rule 36 of the Pass Rules issued by the North 
Western Railway Administration, lady typists, lady booking clerks, lady 
telephone clerks, lady teachers and lady nurses in hospitals, eould be given 

~o  ciass ~ irrespective of what salaries they may be drawing' 
If so, why has such a rule been made Y 

(b) Is ita lac.t that pn revision of the ~ ~~  ~ tpe ~ ~ 
~~  letter No. I~  of 21st Septemher,l935, pAly lAAY t c~~ 
m raIlway schools, lady typISts, lady telephone clerks and railway h/lSPIW 
~  are eligible for second class pru;;ses irrespective of what 8al11.ries they 
rw+1 be drawing , 

(e) Why have lady booking clerks and ticket collectors bf.en deJ],ied 
the privilege of second class passes, irrespective of their pay 1 

(d) Is it a fact that lately on the recommendations of the Advisory 
Committees, or public demand, a minimum quota of Indians is being 
requited to the posts of lady ticket coll~to  and booking clerks and 
the privilege of second class passes is denied to them ? 

(e) po, Government propose to direct that this discrimination in 
regard to J.ady ticket collectors and booking clerks be done away with' 
If not, why not , 

,'Ole O: ~l  SiJoMuhammad ~  Xha.n : (a) Yes; the 
l'ultl was t ~  to give certain classes of lady employees greater eon-
venien(le8 :when tJlRV/lUing by train than they would ordinarily be en-
titled to on the bam qf the salaries drawn by them, 88 at ,the time the 

B2 
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rule was framed· many years ago, they were being generally recruited 
from a better edueat,ed class than that from which the majority of shni· 
lar employees were being recruited. 

(b) Yes. 

(c) and (d). Lady booking clerks and ticket collectors were deleted 
hom ~  list of lady employees entitled to second class passes irrMpec. 
tive of their pay in accordance with the recommendationa of the Inwan 
Railway Conference Association. Government have not prescribed, nor. 

~ they aware" that any Railway Administration has fixed anuniDluM 
quota in regard to the number of Indians that may be recrur..ed. 

(e) I am having the matter examined. 

TENDER FOR THE SUPPLY OF INDIGENOUS RED OXIDE P AlNT. 

1399. *Raiaada Hans Raj: (a) Is it a fact that the Indian Stores 
Department invited the supplementary tender No. M.-7344 in November, 
1935, and gave contracts for the supply of Indigenous Red Oxide Paint 
Readymixed with the European firms Messrs. Jenson and Nicholson and 
Shalimar Paint Works at Re. 1-10-0 per gallon for painting of the State 
.Railway Wagons 7 

(b) Is it a fact that the change in painting the wagon bodies and under-
"frames of the State Railways from Black to Red actually took effect from 
1st September, 1936, instead of 1st March, 1936, the beginning of the 
financial year ? If so, will Government be pleased to state the reasons for 
not painting the wagons Red from 1st March, 1936, with Red Oxide paint at 
He. 1-10-0 a gallon T 

(c) Is it a fact that Indian Stores Department has also placed con-
tract for Artificial Red Oxide Paint Readymixed for Great Indian 
Peninsula Railway, at Re. 1-14-0 per gallon from the same European 
firm who is given the contract for the Indigenous R.ed Oxide Paint at 
Rt;. 1-10-0 a gallon Y If so, will Government be pleased to state the reasous 
for payment Re. 0-4-0 per gallon extra for the Artificial Red Oxide Paint 
fre,m the same European firm for the use of Great Indian Peninsula 
Railway only , 

(d) Do Government propose to inquire into the reasons why the 
purchase at Re. 1-14-0 a gallon was made when a contract for the supply 
of Indigenous Red Oxidc Paint was in force with the same firm at 
Re. 1-10-0 a gallon T If not, why not' 

(e) Is it a fact that the Great Indian Peninsula Railway' required a 
Red Oxide Paint to B  S Shade 73 which is a natural, Gulf Oxide Shade' 

(f) Are Government aware of the fact that Murarka ~  offer for Gulf 
Oxide in original tender No. M.-6430 was the 10we8t , • 

(g) Are Government aware that this undermines the policy ()f the 
Government for the development of the Indian Paint Industry and do 
Government propose to enquire into the matter T If not, why not f 

The Honourable Sir Frank Noyce: (a) Contracts for the supply 
of readymixed red oxide paints were awarded to both tqe firms men. 
tinned. Two varieties of the paint, both of Indian manufacture were 
7\nr('hased from theShalimJlrPaint Works, one at Rs. 1-14-0 per gallon, 
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and one at Re. - ~  per galion. One variety of the paint, also of 
Indian manufacture, was purchased from Messrs. Jenson and Nicholson 
at Rs. 1-10-0 per gallon. 

(b) Yes. The reasons for giving effect to the change in painting 
wagons from 1st September 1936 were, firstly, because State Railways 
hlld stocks of black paint which had to be consumed, and 
bccondly, because experiments had to be conducted to arrive at a t ~

factory formula for the mixing and application of the red oxide paint. 

(0) No, the red oxide paint purchased for the Great Indian Penin-
Sllla Railway is Katni Red Oxide paint and the contraC't was placed with 
Shalimar Paint Works. The second part does not therefore ,arise. 

(d) Does not arise. 

(e) The Great Indian Peninsula Railway requires a certain quantity 
of red oxide paint of the shade mentioned for painting coaches, but for 
painting wagons that shade is nat essential. 

. (f) Presumably the Honourable Member refers to tender No. 
M.-M70. The Murarka Paint and Varnish Works, Limited, did not submit 
the lowest offer for the different varieties of gulf oxide. 

(g) This does not arise. 

INITIATION OF A NEW GRADE OF CLERKS FOR SUPERVISORY DUTIES IN 

TELEGRAPH OFFICES. 

1400. ~  Muhammad Azhar Ali: (a) Will Government be pleased 
to state whether it is a fact, that the Posts and Telegraphs Department 
have, recently, initiated a new grade of clerks for supervisory duties in 
Telegraph Offices Y 

(b') Wluit is the pay and prospects of these officials 7 

(.c) What are their duties and functions Y 

(d) Who performed these duties previously' 

(e) How are the aforementioned appointments made f Is it by 
regular examination Y If not. why not' 

(f) Is it not the case that outsiders are 
plant and apparatus on the Engineering side, 
RJOnal engineers are being increased T 

being subsidized to instal 
and that the cadre of divi-.' . 

(g) Did Government consider whether educated men could be ~~  
3nto this special cadre from amongst graduates at least, and others' suited 
to the ~ t  ofsQ.pervisoiy duties involved ?  ' 

(h-j Do "Government propose to restrict these offices exclusively to 
suitable telegraph element, or, in the alternative, appoint only graduatell 
in these posts , If not, why not , 

The Honourable Sir Frank: Noyce: (a) No. 
(b) to (c). Do not arise. 

(1) The reply to both pal""tB <;fthe question is in the negative. 
([I) Government have no reason to believe t ~t there is ~  need t.o 

~ ll t graduates for this partieularpurpose as· SUltable men WJth experI-
ence are available among ~  ~  std. 
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(h) The reply to the fir9t plirt is in. t ~ ~~  As regards the 
ntttet part, the Htlnourible Member's aV"..entlOn 18 InVIted to tbe reply 
given to part (g) of the question. 

R.lILWAY CoLLISION BETWEEN TINSUKIA AND LUMDING DisTRICT ON THB 
AsSAM BENGAL RAILWAY. 

1401. .Mr. Kuladhar Ohaliha: (a) Will Government be pleased to 
state how many .railway collisions happened or were averted on the Assam 
l ~~ l  ~ ~  ~  S.eptember, 1933 and April, 1935, between 
TmsuJua and Lumullig dIstrIcts T 

(b) Was a collision averted at Mariani on 9th December, 1935, between 
303-U p Mixed Train and 30-Down Assam Mail , 

(c) Was an Assistant Station Master dismissed on this c~o t , 

(d) Who signed the Tram Warning Approach Book' 

. (e) Was there an averted collision between 29-Up Assam :Mail and 
Down Goods Special on 18th May, 1934, at Furkating Railway Statioli of 
the Assam Bengal Railway' 
(f) W3i3 there an averted collision between 301-Up Mixed. and 32-Down 

Mixed Train at Lumding of the Assam Bengal Railway line on 1st March, 
1935 , 

(g) Will Government please state whether wholetime Yard Assistant 
Station Mastfi!r works at that junction, who is directly responsible for 
at.{ending to tile pointS .,. , 

. (k) Did a collision occur at Sapekhati Railway station of the Assam 
Bengal Railway on 13th July, 1936, between 32 Down Mixed Train and 
349-Up Goods Train, when cow-catchers were broken and passengers badly 
shaken t 

(i) Will Government please state whether in this station only the 
Station Master is responsible for points and no other officers are kept to 
help him , 
(j) Will Government be pleased to state whether Train Warning 

Approach Boaks are kept at junction stations ? 
... ~  Who k,eeps them T Who are primarily responsible for points at 
such Junctions , . 

k .. : ~  ~ ~  ,tpe working hours of an Assistant Station Master in 
It&u'Yay tlompames 1 
. em) How man.y ~o  '!-day an Assistant Station : t t ~t Ltpn<linB 
TlDsulua, and MarIanI statIOns of the Assam Bengal Railway warp, ~ 
W'hether he works more hours a week than the Act iIllows , 

I 
i  ,  . , . , ,_ . . ~  ..' j  _  _ I :n.e o~o l  Sir Muhamm'l.d Zafrull&h lDup1.: t am obta'foing 

tht' mformatIOD asked for by the Honourable Member and will lay a 
reply on the otable when it is received. ·1, ~ 

ApPOINTMENT OF ASSAJ(ESE IN THE SUPERIOR SERVICE OF THB AsSAM BENGAL 

RAILWAY. 

1402. iilrr.· ltW!i.dfuH· Oha1fl18.: (Ii) ~ Il (j-overiifuent please state 
whether any officer has ever ~ appdiiitea itt Die IHiperiorsenice of 
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the Assam Bengal Railway from the people of Assam, through which area 
this railway passes and from which revenue is received Y If not, why 
llOt T 

(b) Do Government propose to move the Agent and the Home 
Board of the Railway that claims of such candidates should be given 
fln:t preference in future in filling up the vacancies T 

The Honourable Sir Muhammad Zafrullah Khan: (a,) As regards 
the first part of the question, Government have no information. The 
laHer part does not arise. 

(b) Government have not accepted the principle of making recruit-
jng on territorial bagis but they are informed by the Agent, ASSAm 
Bengal Railway, that the claims of Assamese 'candidates have been given 
and will continue too be given full consideration in fresh recruitment, pro-
virled candidates possessing the necessary qualifications were available. 

ApPOINTMENT OF MR. HOMAN AS DIVISIONAL SUPERINTENDENT, KARACHI. 

1403. ·Sardar Sa.nt Singh: (a) Is it a fact that Mr. Hom:m; 
Divisional Superintendent, Karachi was condemned on the East Indian 
Hailway as unfit to hold charge of a Division' 

(b) Is it a fact that this new officer has again been given a chance 
on the North Western Railway, and that Indian officers agliinst whom 
there is nothing and who have never been tried and condemned, are not 
being given a chance at all , 

, 

The Honourable Sir Muha.mmad Za.frullah Khan: (a) No. 
(b) Does not arise. 

W'OBKI1fG HOURS OF DRIVERS WOJUUNG BETWEEN ROHRI AND SIBI ON THE 
NORTH WESTERN RAILWAY. 

14tH:. -Mr. i.aIcbarid Bav8liai : (a) Will Government be pleased to 
!llllie if drivers on the North Western Railway working between R{)hri and 
Sibi, are made to work without sufficient rest being given to them f 

(b) Is it a fact that 279-Up Fruit Train starts from Rohri at 10 A.M 
and reaches Sibi at 17-35 and 54-Down Passengers leaves Sibi at 1-7 A.M. 
and arrives at Rohri at 28 hours T 

(c) Is it a .fact ·t·hat the driver and firemen, who run with 279 Fruit 
Train, return in charge of 54-Down Passenger and get only about 4i bours 
rest 1 

. (d) Has this fact of their u,ndllr-reSt making the happening of 
sbine >h-Ccident l ~  come to the notice of the avthority T If so, what 
~  have they taken to provide for sufficient rest for this running staff ; 

,: ~  Do'Government propose in ~  interest of the safety.pf the 
travelling public to issue orders for regulating their duties with sWHcieni 
m:tenals tor rest T 
The Honourable Sir Mu:hammad Zafrullah Khan: GoverI11neI1t 

ltaverio inibrmation. 'I'he matters referred to ate of detailed administra-
tion within the competence of the Agent, North Western Railway, to o~ 

8 copy of the question has been SflDt fOT information and such action lUI 
he may eorisider necei:Jsa.ry. 



3318 [16TH OCT. 1936. 

RAcLu. DISCRIMINATION IN THE MATTER OF PROMOTION 01<' OFFICE 
SUPERINTENDENTS ON THE NORTH WESTERN RAILWAY. 

1405. *Mr. LaJcband Navalrai: (a) With reference to Government 
IUlswer to part (h) of my starred question No. 1659, asked on the 16th 
April last, will Government be pleased to state whether it is a ~t that ~ t 
of 16 Office Superintendents, five are Europeans and Anglo-Indians, wlule 
eleven are Indians 7 

(b) Is it a fact that out of five Anglo-Indians and Europeans, four 
had officiated in gazetted posts in 1934-35 and 1935-36, thus giving aD 
per cent. of the"m promotion to officiate in gazetted P08ts, while only four 
out of the eleven Indians had been allowed to officiate, a little over 36 per 
cent. 1 If so, what is the reason for such low percentage for Indians f 

(c) How do Government justify higher percentage of appointment. 
bcing given to Anglo-Indians and :Europeans , 

(d) Will Government be pleased to state the reasons for overlooking 
the claims of senior Inuians 1 Why have they not been selected for 
promotion to gazetted posts f 

The Honourable Sir Mubammad Zafrullab Khan: With your per-
mission, Sir, I propose to reply questions Nos. 1405 and 1406 together. 

I .am collecting information and will lay a reply on the table of the 
House in due course. 

PROMOTION OF OFFICE SUPERINTENDENTS ON THE NORTH WESTERN 
RAILWAY. 

t1406. *l!IIr. Lalchand Navalrai : (0,) With reference to the statement 
laid on the table of the House in reply to part (h) of my starred question. 
No. 1659, asked in April, 1936, regarding promotiOn of office Supel-intend-
ents on the North Western Railway ·to gazetted posts, will Government 
be pleased to state the period each office Superintendent referred t.o in 
part (h) of the reply above,. had officiated during 1934-35, 1935-36, and 
1£36-37 (1,lp to date) f 

(b) What are the rules regarding" promotion of office Superin·tendents 
to -officiate in gazetted." ranks? In case two persons are fit for promotion 
to officiate in higher gazetted posts, is the senior man given chance first , 
If n.ot, why not T 

(c) I!' the reply to part (b) above be in the affirmative, has this 
practi(ie been followed by the North Western Railway Agency in making 
officiating promotions of "office Superintendents f If not, why "not 7 

(cl)' What is the maximum period for which preference is giyen to 
the local man, or a person readily available, irrespective of seniority to 
officiate in gazetted posts' If no such limit is prescribed, will Govr-
ment be pleased to state why nodilfiriite roles are laid down on.the su'bject , 

( e) If the permanent promotions to ~ tt  posts are made by th_ 
Railway Board, what action does the Board take to see that in the matter 
of o c~ t  promotions' some well definedpoliC1 is followed f n so, 
what is the general policy laid down by the Railway Board 10rthe guidanne 
of the Agencies " ; -

-f' 

tFor answer to this question, Bee answer to lI\1.eeti,oU" No. -1405. 
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(f) Is it a fact that in making permanent promotions the Board takes 
into consideration the officiating service put in by each employee in gazetted 
ranks? If so, what steps does the Railway Board take to see that each 
employee has a fair chance to put in officiating service when chances offer' 

(g) If officiating service is no criterion for making permanent promo-
tion of subordinates to gazetted posts, what other considerations weigh 
with the Railway Board in making such promotions T 

• 
PROMOTIONS FROM SUBORDINATE SERVICE TO GAZETTED POSTS KADE ON TH): 

NORTH WESTERN RAILWAY. 

1407. *Mr. Lalchand Navalrai: (a) Will Government be pleased tc 
9l,ate the percentage of promotions made on the North Western Railway 
from Rubordinate service to gazetted posts, permanent and officiating 
separately during 1934-35, 1935-36 and 1936-37 (up to date) , 

(b) What is the percentage of posts reserved for promotion from 
subordinate ranks to gazetted service, permanent as well as officiating 
separately , 

(c) Has this percentage been increased in actual practice T If so, 
why Y 

The Honourable Sir Muhammad ~ ll  Khan: (a) The inform-
ation is not readily available and its cOllection will involve an amount 
of labour and expense not likely to be justified by results. 

(b) Twenty per cent. of permanent vacancies for Indian recruitmen<; 
to the superior services are reserved for promotion from the Lower G&7.et-
ted Services and subordinate ranks. 

(c ) No percentage has been fixed for officiating promotions. 

REDUCTION OF ONE SET OF CERTATN SECTIONS OF THE RAILWAY MAIL 
SERVICE. 

l408. *Seth Haji Abdoola Raroon: (a) Is it a fact that otie set has 
been reduced of the F, J and W Sections of Railway :Mail Service ! 

(b) Is it a fact that the staff affected have protested against the 
rEduction of sets alleging " no justification" therefor' 

(c) Is it a fact tha.t due to the reduction in sets extra cost Oll 
double,Jiuty llo~ I lc  paid. to Railway Mail Service Sorters and ?ther 
staff have abnorm81ly increased and in some cases excee!ls the expendIture 
on the staff of tJ:lC sets reduced ? . 

(d) Are Government prepared to order an enquiry into the matte,rs 
~  to in parts (a) to (c) above and state the result t 

The Honourable Sir Frank Noyce: (a) I am unable to supply the 
inrormation reqUired· ~  the ,Honourable Member as he. has ,not specified 
the sections in the F, J and W Divisions of the Railway ~ l 3el'vice 
in''liegaxd to which ,he desires information .. There are no sections known 
as F, J and W Sections. 
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(&.) to (d). In view of ,my reply to part (a), I am Ullable to reply 
tr> these parts of the question, but I may inform the Honourable Mem.-
lier that it is open to the staff concerned to represent any griev-a.neee 
they may have to the proper authority who will examine the matter and 
take suitable action. 

ArPROVED CANDIDATES OF EACH COMMUNITY EXAMINED AND1 DECLARED 

SUCCESSFUL IN THE PUNJAB AND ~ -  FRONTIER POSTAL 

CmCLE. 

1409. ·Mr. Muhammad Anwar-ul-A.Z:lm: (a) Is it a fact that the 
Director General of Posts and Telegraphs issued certain orders in August, 
1935, requiring all departmental and outsider approved candidates and 
thObe who had even permanently been appointed from 1st April, 1935 to 
uno.el'go a fresh examination according to some revised Syllabus T 

(b) If the 1"eply to part (a) abOve be in the affirmative, will Govern-
ment kindly intimate (i) the number of approved candidates of each 
eommunity examined and declared succesSful under these orders in the 
Punjab and North-West Frontier Circle and (n) the number of per-
manent hands who appeared in the said examination and were declared 
sticcessful, commlinitywise , 

The Honourable Sir Frank Noyce: (a) Yes . 

. ' (b) Government regret that the information asked for by {he 
HIlflourable Member is not readily available and that 8S an undue ex-
pt'nditure of time and labour would be involved m collecting it 'ther 
di) not propose to do so. 

COInlUNAL COMPOSITION OF THE STAFF IN THE SD.i:r.A. mAD POST OFFIcii:. 
1410. *:Mr. Muhammad AnWa.r-Ul-.l.mD: (a) Will Gov-emment kindly 

place on the table a statement showing the number of candidates perma-
nently o t~  in various cames, viz., clerkS, postmen, packers ,and 
other inferior servants in the Simla. Head Office since September, 1926 
up to date' 

(b) ~o  IAAny vacancies were filled by ~l  'under Goveriunent's 
orders regardilig,:Jhe, third vacancy rule for redressing of communal in-
cqualiti(,s 1 _. ,,' , 

(c) o ~~ ~ ~t aware of the fact that the Director General of 
Posts and' Te'Iegraphs has alSo issued clear instructions that Muslims, 
being by far the important minoritY 'coinmruiity, O: ~~t ~~~ 
portion of the reservation t 

(d) If the reply to part (c) abOve be in the affirma:tive, are G4WVem-
tnent aware of the fact that bOth the Government's iPld the Director-
Ge:r:eral's orderS ~  been tot8.l1y disregarded so far as the ,reeruitment 
of Muslims in the Simla Head Office is co c ~  ,'" 

. ,.(e) If the reply to part (d) above be intheaftibml.tive, what aetibn 
1p Governfuimt pro}Y6Se to take against tlie officer or ~ lc  ooncerned for 
aisobE>dienee I()f orderS and how do they t o ~ to redreSs the wrong tlone 
to the Muslim community , ' 
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The Honourable Sir Prank Noyce: (a,) and (b) . (Mvernment 
reg'·et that ·they are unable to furnish the information as its collection 
wl)uld involve an undue expenditure of time and labour. 

(c) Yes, 

. (d) ~ t have no infonnation nor do they propose to call 
for It. It IS the duty of t'he head of the circle who receives annually a 
communal statement relating roo recruitment from all recruiting omcera 
to take suitable action if Government's orders have not been observed 

(e) Does not arise. 

TASK MESSENGERS EMPLOYED IN THE LAHORE TELEGRAPH OFFICE. 

14:11. *:Mr. Muhammad Anwar-ul-Azim : With reference to the reply 
(:i.Cll by the Honourable Sir !t'rhnk Noyce, to starred question :t-;o. 1684 
ill the last Delhi Session of the Assembly, will Government kindly !;tate 
how many of the present task work messengers employed in the Lahore 
Goverimlent Telegraph Office have been recruited directly and how many 
by promotion , 

The Honourable Sit ftailk: Noyce: Twenty-nine and seven, 
rei;pectivelY· 

COMMUNAL COMPOSITION OF CANDIDATES DECLARED SUCCESSFUL' IN rldi: 
EXAMINATION FOR RECRUITMENT OF WmELESS OPERATORS. 

1412 *Mr. Muba.mmad Anwar-ul-Azim: (a,) Will Government kindly 
State the number of candidates who were declared' successful in the last 
examination held for the recruitment of wireless operators after the 
issue of the Government of India, Home Department's 'Resolution of 4th 
JiIly, 1934, regarding communal representation in services , 

(b) How many Muslims were appointed on merit and how many 
Lj; reservation as wireless operators? 

(c) If Muslims were given no appoihtment on meffiJ'orreliervatioll, 
~ t are the reasonS therefor T '.' 

< 91' , 

(d) What action do Government propose to take in .. order .. toremed3 
t4e hlp:m done. t~ the l ~ cO - t~ and f9r, ~ ~  _<?!r clear ill-
l.trt1ctions regarding reservation of Musluu representatIon'f ',,". 

(e) Are not Government prepared to have this t ~  which i'l 
(,f All-India nature conuucted by the Public Service 0'6i'i)lWasion t 

00.', .•.. , 

'ftle Imnottl'M;le Sir Pri.nk Boyce: (Ii) Forty-nine. 

(b) None. 

• (c) Nq ''MuSlim was selected because the only Muslim who qualified 
~ obtaining the prescribed minimum marks was taken as an Engineer-
ilig SuperVisOr Whic.h. is abetter paid pOst. The reservations are ~ 

to the attainment of the 1niniinum standard. 

( d) Does not arise. 

(e) As the "'WireleS,c; Operators' serdce is a subordinate service, re-
t ~ t to it ~  not come wi-thin the scope of the functions of the 

Ptlhlic Service CoInmissiori. 
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ENQUIRY REGARDING WORKING OF THE INCOME-TAX DEPARTMENT. 

1413. !FBabu Baijnath Bajoria : Will Goveriunent be pleased to state: 

(a) whether the experts who came from England to conduct an 
enquiry about the working of the Income-tax· Department 
and for revising the Income-tax rules have finished tl ~  

.enquiry ; 

(b) whether they have signed their report ; if so, on what date ; 

. (c) whether their report will be publis'hed in the newspapers; if 
not, why not ; 

(d) whether their report will be placed before this House for 
discussion ; if not, why not ; and 

(6) why an Indian commercial representative was not nominated 
to serve on this enquiry T 

Mr. W. W. Nind: (a) Yes. 

(b), (c) and (d) . I would refer the Honourable Member to the 
reply given to question No. 878 on the 8th October, 1936. 

(oe) I would refer the Honourable Member to the rem.arks of the 
Honourable the Finance Member on this subject in the report of tb,e 
proceedings of the Assembly for the 4th of April, 1935-pages 3650-51 
and 3667. 

REDUCTION OF TELEPHONE TRUNK CALL CHARGES. 

1414. *Babu Baijna.th Bajoria.: (a) .Are Government aware th!it 
the 'l'runk Telephone lines, specia.lly between Calcutta and Delhi, Calcutta 
aUG Bombay, and Bombay and Delhi, are most important from a com-
mercial point of view and that they are making large profits on these 
lines ~ 

~  Is it not a fact that Government are making large profits from 
the Telephone. pe,Partment every year Y 

(C) Will Government be pleased to state the amounts and percentage 
of PIOfit.S made by the Telephone Department during each of the . last 
tlirpe years T . 

(rJ) Do Government. r.ontemplate reducing the telephone chargi'L!, 
Bpecially for tl'UDk cal,ls,in the near future T If not, why not? . 

The Bono'lira.bleSir Frank Noyce: (a) Since the lines link up 
important commercial centres they may be regarded as important. trunk 
linp.s. As separate profit and loss aeCO'llIltfJ for the different trunk l c ~~ 

ure not maintained, it is not possible to give a definite reply to the query 
in the second part of the question. 
. 4 

(b) Since the year 1925-26 when ate acconnts of the Department 
wert" placed on a commercial basis, the Telepllone Branch has been 
working aot a profit, excepting during the years 1925-26, 1927-28 a.nd 1930-
31. 

(c) Profits for the years 1933-34 to 1935-36 were Re. 2,73,000, 
Rs. 23,67,000..and B.s. 13,44,OOOrespectivel1. . The ~ c  deduction 
in pay of staff contributed to some extent to theprofi'l:aof 1933-34 and 
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1934-35. The large profit during 1934-35 was due to the fact tb4t contri-
bution to the Depreciation :B'und in -that year was limited to the actual 
expenditure on renewals and replacements. The figure for 1935-36 is 
provisional, as the final accounts for the year have not yet been ~ up. 
The percentage of profits based on the capital outlay of the telephone 
branch works out -to 1.34, 10.89 and 5.73 during the three years 1983-34, 
1D34-35 and 1935-36 respectively. 

(d) Government do not contemplate any reduction in the telephone 
charges at present. The rates for subscribers on Government telephone 
systems were reduced in 1934, and as regards trunk call chll4'ges a maxi-
mum charge of &.10 for a three minutes' conversation was fixed between 
any two points in India. The Department 88 a whole is still not working 
at an appreciable profit and Government are not therefore in a position 
to ~ c  revenue from the telephone branch by reducing rafues. 

bKOVAL OF DISQUALIFICATION OF CANDIDATES CONVICTED OF POLITICAL 

OFFENCES DESIRING TO CONTEST TH1ll ENSUING ELECTIONS. 

1415. *Mr. S. Satyamurti: Will Government be pleased to state: 

(a) whether the removal of, the disqualification under sub-S(lCtion 
I (e) of section 69 of the Government of India Act, 1935, 
of persons desiring to stand as candidates to a Provincial 
Legislature is being treated as an all-India question; 

(b) whether Local Governments have referred this matter to the 
Government of India for their opinion ; 

(c) whether any rules have been framed for the exercise of discre-
tion by the Governor before Part III of the Act comes into 
force on the 1st April next, as is expected; 

(d) whether they are considering the question of giving any instruc-
tions to Local Governments in respect of the matter ; and 

(e) whether t.hey have laid down or proposed to 1a>Y'-aown a rule to 
the effect that all persons. convicted of political offences 
not involving violence to person or property, will 'have their 
disqualifications removed, and if not, why not f 

The Honoura.ble Sir Henry Craik: As I stated in . my reply to 
question No. 1353 by Mr. A vinashilingam Chettiar, the authority em-
powered to remove disqualifications is the Governor-in-Council ana not 
the Government of India. The Government of InJia dQ. n,ot propose '::0 
itlsue ~  instructions in the matter. '  . ' .. 

ALLEGED MONETARY AGREEMENT BETWEEN ENGLAND, FRANCE AND 

AMERICA. 

1416. *ltIr ... T. S. Avinasbmngam Ohettia.r : Will Government state : 

(a) whether they are aware of the reported news on page 1 of the 
Hindustan Times, dated the 27th September, 1936, regarding 
the monetary agreement between England, France and 
America; 

(b) what are the terms of 'the agreement.; and 
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(c) whether tb.eyhave conside1.'ed how it will dect the foreign 
trade' of this country , 

itJr. W.W. "mel: I have nothing to add to what the Finance 
Member said on this subject in the course of the debate on the adjoum-
D\ent motion on fue·8th October. '. 

ARREST AND DETENTION OF CERTAIN PERSONS OF THE MOHMAND TRIBE, 

". . ~I ~  OF PES1IAWAR :PISTRICT. .' 

1417. ~  IOl&nBahib :' Will Government be pleased to stat.e : 

(G) if it is a fact that aeri.&in perso;o.s of the Mohmand, ~ 
, residents of ~  District, have ~ ~ t  ~ 

detained il,l ~t ,is" gencralJ,y called the political ItawOj,af 
(political lock-up) ; and 

(b) if the answer to part (a) be in the affirmative, the rea$OWi ~  

period. of their detention, and how long Government intend 
to detain them 1 

Sir ~  Metcalfe: (a) .A number of Mohmands belonging to 
a particular section were arrested under section 21 of the Frontier' Crimes 
:&egulation and are still in custody under the provisions of that section. 

(b) The reason for their detention is that the faction to which they 
belong has been 'acting ~  a hostile manner towards the Government. They 
will remain in confinement until a settlement has beel,l effected with (lov-
ernment. 

ExAMINATION FOR AfPQ:INTWJNT Q'- ~ IN TIqC I ~~  GENDAL 
. POST OFFICE. 

141S.l!!Seth lIa.ji Abdoola Ba.roon : (a) Will Govf\rnment be pleased to 
8U!.te ~t l~ ~t o  was held in the month of September, 19M 
f<>r ~ o t t of cl~  in the ~  General Post Office , 

(b) Is it a fact that about four ~  youngmen sat ~ the examina-
tion held,ior this purpose? If n<>t, how many did , 

(c) Is it a ~ ct tha.t out of t ~  wen that sat for the eximtination 
m.entioned in/part. (a) above, ~  were selected in the lJlonth of June, 
1935 and were appointed as lo.wer division clerks after furnishing I'oollrity 
of rupees thiee' , hUndred each , 

(d) Are Government aware that some of the men ~l ct  for ~ o t
ment as lower division cleriks, wer.e studying for higher degree, ~t had 
to leave the same owing to the question of unemployment, and ~  

to settle in life earlier? If not, will Government please enquire how 
J!law" mf.TJ. ~  ob,liged' to leave ,heir stud,iestQ get t ll ~ o t~t  , 

(6) Will Government please state why the lIlen concerned are going 
to lDe :r;e-examined and why they lire not confirmerl in the newly constituteil 
Ell>oond grade' If not, why not Y 

(f) Will Government please state.the minimum qualification required 
for appointment as ~ lll  g:a:ade clerks.' 
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(g) Is it a fact that the men already sele<:ted have passed the B.A., 
F.A., High School or M.atriculation ~t o~ t Are ~ : t ~  
pared to enquire into this matter and stop any further ~t o  Y If 
not, why not Y .. ." 

(h) Is it a fact that some of the men working since their selection 
have become over age Y 

~ l~ ~ ~o l  ~ Prank Noyce: (a) to (6), (g) and eM. Govel1l-
Dlent have no information and do not propose to call for it. If any 

~ ~ a ~~ he ~ repres,ent ~t \0 the :proper ~t t  in 
~ ~~c  

(I) The minimum educational qualification required {Ql' appointmeJtt 
M !!lwk ~ the post o!Jice is a pass in the matriculation or equivalent 
~ t o  

DIFFERENCE BETWEEN THE OLD LoWER DIVISION AND NEW SECOND GRADE 

CLERIOAL CADRES IN 'l'Hl!I POSTB AND TELEGlLAPHS DEPARTMENT. 

1419. *Seth Haji Abdoola Haroon : (a) Will Government be pleased to 
state the difference between the old lower division and newly constituted 
second grade clerical cadre in· the Posts and Telegraphs Department , 

(b) Is it a fact that the nature of work to be perfonned by either of 
the above two classes of clerks is the same Y 

(c) If the reply to part (b) above be in the negative, will Govern-
ment please state the : c t c~ under which the old lower division 
lias been amalgamated with the newly constituted second grade clerks T 

(d) If the rflply to part (b) above be in the affirmative, will Goveru-
ment be pleased to state the necessity of treating the results of the previous 
~ t o  ~ selection of candidatel;l for appointment as lower division 
~l  null and void, and holding freslJ. examinations for the purpose , 

(e) Is it a fact that the approved candidates, who had been confirmed 
as lower division clerks, are working satisfactorily as ~  grade clerks 
(o,ld lower division clerks) since last four or five years? 

(n Is it a faet that not a single Postmaster General or aDY other 
head of an office under the Postmasters General, has complained of the 

l lc ~ l  of the newly appointed men ? 

(g) If the reply to parts (6) and (f) above;-be t~ ~ t  are 
Gowrnment prepared to cancel the further examination of the ('andidates, 
who have once qualified and been declared fit by the Head of the offices' 
If not, why not ? 

(n) If the reply to parts (6) and (f) above be in the affirmative, 
do Government propose to issue instructions to examine only those men, 
who· have been declared as inefficient T 

Th., o o~ ~ 'ir ~ '"0YQo: (a) Clerks ~  the old lower 
division were required to perform routine duties involving responsibility 
of a minor degree. The newly constituted second grade clerks are required 
to perform all the duties of a clerk and the duties between first grade and 
llecond grade clerks are interchangeable 
~  " 

(b) No. 



(c) The fact is not as stated by the Honourable Member. Recruit
ment to the old lower division has been discontinued.

{d) Does not arise.
(e) and ( /) .  Government have no information.
{g) and (h). Do not arise.

Se a s o n a l  A s s is t a n t  M ist r ie s  in  t h e  P osts a n d  T e l e g r a p h s  D e p a r t m e n t .

1420. *Seth Haji Abdoola Haroon : (a) Is it a fact that 
Government have sanctioned a scale of Rs. 20—1—40 for the cadre of 
seasonal assistant mistries ?

{'b) If the reply to part (a) be in the affirmative, will Government 
please state liow the increment î j to be counted, when the seasonal mistries 
are appointed for eight months only in the year ?

{c) Will Government plca^ state if there is any other cadre which
in spite of being seasonal, has got time scale of pay ?

(cZ) Is it a fact that the pay of the seasonal assistant mistries who 
are called wiremen also, was fixed as 30 rupees per month ?

(e) Is it a fact that the present seasonal assistant mistries are work
ing for the last four years every season for eight months in the year ?

( /)  Will Government please state if they have ever received any
increment during this period ? If not, why have they been brought on 
time-scale of pay ?

(g) If Government are not prepared to grant annual increment to 
the seasonal assistant mistries or wiremen, are Government prepared to 
consider their case and bring them on the old scale of pay, which is an 
average of Rs, 20 to 40, viz., Rs. oO per month ? If not, what step do 
Government propose to take to grant them annual increments, and how 
will the same be calculated ?

The Honourable Sir Frank Noyce : Information is being collected 
and a reply will be placed on the table of the House in due course.

N o n -E l ig ib il it y  of  T e m p o r a r y  Go v e r n m e n t  Se r v a n t s  to  b eco m e  
M e m b e r s  of R e c o g n ise d  U n io n s  a n d  A sso c iatio n s .

1421.*Seth Haji Abdoola Haroon: (a) Is it a fact that 
tlie a])proved candidates and the men in temporary services of Government 
are not entitled to become members of the recognised unions and associa
tions ?

(h) If the reply to part (a) be in the affirmative, will Government 
please state what other source these employees of Government can adopt i 
in case their grievances are not redressed by the head of their offices ?

(c) Have Government received complaints of great injustice in regard 
to the appointment of mistries in the United Provinces Circle of the 
Posts and Telegraphs Department, and in the post of mail guard and 
porter under the Superintendent, R. M. S A Division, Allahabad ?
130 Government propose to investigate thi?; matter ?
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(d) What step do Govermnent propose to take to ensure justice to 
the men, who have got genuine grievances, but which have not beea. 
redrcissed 1
• . (e) Do Government propose to allow such men also to be members
of the recognised unions and associations, so that they can have their 
grievances placed before Government through these bodies ? If Jiot, 
why not ?

Tb.e Honourable Sir Frank Noyce : (a) Approved candidates are not 
allowed to become members of recognised service unions or associations as 
they are not Government servants, but men in temporary service of Gov
ernment are entitled to become members of the recognised service unions 
or associations for so long as they remain in service.

(h) Does not arise.
(c) and (d) Government have no information nor do ‘they propose 

to obtain it as it is open to the persons concerned to represent to the 
proper authorities in the usual manner.

(e) Government cannot allow non-Government servants to become, 
members of recognised service unions or associations of Government 
servants.

L e g is l a t io n  to  r e g u l a t e  B a n k in g  B u s in e s s .

1422. *Mr. Mathuradas Vissanji : {a) Are Government aware of th^
strong recommendations of the Central Banking Enquiry Committee’s 
Keport for a comprehensive separate legislation to regulate Banking 
business in this country 1 , .

(h) Have Government received any representations from commercial 
bodies regarding such legislation and, if so, will Government be pleased to 
state what reply they have made to those representations ? How long ago 
were these representations received and have any of them since been 
repeated ?

Mr. W. W. Nind : (a) Yes.
Cb) The representations received were considered while drafting the 

Indian Companies (Amendment) Bill and were also placed before the 
Select Committee of the House which considered that Bill.

Co n t r ib u t io n  to  t h e  D u r a n d  T o u r n a m e n t  Co m m it t e e  f r o m  t h e  Ce n t r a l

F in a n c e s .

1423. *Mr. D. K. Lahiri Chaudhuiy : (a) Will Government be pleased 
to state whether there is any contribution to the Durand Tournament 
Committee from the Central Finances, either from the SLrmy estimates or 
from the grrants-in-aid contribution from the civil estimates f

(h) Will Government be pleased to state whether soldiers are placed 
at the disposal of the Durand Committee during the matches for keeping 
order in the field 1

(c) If so, are Government aware of the fact tibiat the soldiers who wer6 
present in the field on the evening of the 30th September, - 1936, at 
Annandale were asked by the Durand Committee officials to disperse the 
erowd ? . ; >

J j JOHJjA D  c
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. {d.) Will Government be .pleased to state whether the Durand Com-
.uttee had any ~t  ·to order the soldiers to disperse the '6rowd , 

(e) If the Durand Committee Secretary or the members thereof had 
Zloauthority, will Government be pleased to state under whose orders the 
soldiers belonging to the Royal Scots and other regiments roughly handled 
the Indian spectators at the Annandale ground on the evening of the 30th 
September when the Indian public went to lodge their protf!;t against the 
partiality of the European referee against the I ~  players' 

(f) Are o ~ t aware {)f the faet that the incidents which t{)Ol 
place at the Annandale' foO'tball ground on the evenipg of the 36th 
September, have caused great alarm and panieamongst the public' 

(g) If not, do Government propose to make a searching ~  about 
the cOllduct of the European soldiers present in the ground specially in-
~ ll  the Rqyal Scots Regiment? If not, why not 1 

(h) Is ita fact that the MBault resulted in serious injuries to sewral 
spectators' If so, will Government be pleased to state theilatllre of 
.injuries and the present condition of the injured persons , 

'l'he Honourable Sir Henry Cr&ik : (a), (b), (c), (d) and (/). N". 

(e) There is no proof that soldiers roughly handled the spectators. 

(g) GoverIlD'lent do not co ~  any enquiry neceSSAry, beyond the 
1ISUai police investigation. . . 

(n) No. Only three persons received injuries, two very slightly and 
Q.ne boy received a cut on the head. AB the injuries were not of a serious 
nature,all the three persons are now believed to have recovered. 

EXTRA DEPARTMENTAL POST OFFICES. 

1424. *Dr. Zi&uddin Ahmad: (a) Will Government be pleued to 
iltate what is meant by Extra Departmental Post Offices , 

(b) Are Government responsible for the efficiency of these Extra 
Departmental Poot Offices T 

(c) How many (i) permanent and (it) temporazoy Extra Depart-
J'llental Post Offices cxist in India ; and how many of these are branch 
iiub-post offices 1 

Cd) Is it a fact that the sta11' of these Extra Departmental Post Offices 
ne not supposed to be Government servants , 

(e) Is it a fact that this work is d.,rie by contract system 7 

(f) Is it not a fact that c~l  Poot Offices, even in to\\'llS having a 
population exceeding ten thousand, have been o ~  into' Extra De-
pdrlmcntal Post Offices' If so, why T  . . c 

The Honourable Sir Frank Noyce: (a) Extra Departmental post 
(·f!ieps are post offices in charge of personS who are riot whole-time and 
permanent servants of Government and such persons are paid ali allow .. 
&nee instead of salary. 

(lJ) Yes. 

(c) The information is being ealled for "and will hie 4id pn the t l~ 
of the House in due course. ., .• 



(d) The fact is not as stated by the Honoll1'flble Member. Extra-
departmental agents are Government servants bll't they are not whole-time 
GO"Vernment servants. 

(e) No. 

(!) There may be such cases. If so, the reason for the convemon 
~ 'been the desire to secure economy. 

SELECTION OF CANDIDATES BY THE PuBLIC SERviCE CoJO(ISSION FOB TQ 

bmIAN AUDIT AND ACCOUNTS SERVICE EXAMINATION. 

t1425. *Bhai Parma Nand: la) What iB the number of c t~ 

who applied for admission to the Accounts and Audit examination to be 
held by the Public Service Commis&iou ! 

(b) How many of them were selected to sit for the examination , 

(c) Are there any rnles which govern the selection , 

(d) How many of ihe selected candidattw wer" Hindu and kow 
many were Muslims , 

(e) Is it a ~ that seeond.el8S8 lI..A.. Hindu, som.e of 'Whom had 
eot admission to the 1. C. S., were rejected while third ola9i 1tIudini 
graduates have been selected , 

(f) Is it a fact that the intimation of the rejection is given to the 
Ulldidates only two months previous to the date of the examination' 

(g) Do Government propO&e to permit the rejected candidates to sit 
for the examination this year and frame definite rule. for admission for 
the future' 

ScHEO TO BET1BE Go'VBBNlD!lNT SEBVANTS  AT THE AGZ OF 50. 

1426. *Bhai ParD:l& Hand: (a) Is .there any scheme under corulidel'. ... 
tion of the Government of India to retire Government servants at the ~ 
ef 50, as a measure to remedy widespread unemployment t 

(b) If so, when is. it going to come to maturity , 

Mr. W. W. Nind: (a) No. 

(b) Does not arise. 

AlumST AND DETEN'TION OJ!' SABDAB GUBUCHARAN SINGH. 

1427. ' *8ardar Sant Singh: (a) With reference to the answer ~  
to my unstarred question No. 588, on the 7th April, 1936, regardiug the 
arrest and detention of Sardar Gurucharan Singh, will Government be 
pleased to state if the report on the last half-yearly ~  of his case' 
indicates any. disloyal activity on his part' . 

(b) With reference to Government's answers to pa,rts (4) ~  (e) of 
the qu£stion referred to above, is SarQll.r GtiruchaI'an sfugh still carrying 
Oll any disloyal activity 1 . 

tFor alllIWer to this question, "8 &Il8W'8rtoqueJtiOll :No. 1388. 

L408LAD ell 



LEGISLATIVE ABSlIlJ(BLY. [16TH OCT. 1936. 

'. :(c) With reference· to the answer given to part (f) of the question 
• .erred to above, does the expression "private . debts " include any 
amount raised on the security of his immovable property' If not, haS 
such immovable property been restored to him, in view of the ·deduction 
of Rs. 2,000 a month from his allowance now being made by the Nabha 
nut-bar, as against tile payment by the Durbar of the balance due on the 
secured debt , 

(d) Have Government received a letter from Sardar Gurucharan 
~  sent through his counsel, in' February last, and addressed to the 
late Viceroy, the Earl of Willingdon, in which he denies any disloyal acti-
vity and declares his continued loyalty to the Crown! If .BO, have Gov-
1lrhmen:t any grfOund still to persist in the charge 'of disloyalty against 
him" . . 

Sir Aubrey Metcalfe': (a) The report is a confidential document 
and o ~t al'enot prepared to disclOSe its oontents.· 

(b) Government consider that it is not in the public interest to make 
any statement .. 
';; (c)'The answer to the first part is in the negative; the second part 
does not arise. .  . 

(d) No such letter hIlS been received by Government through the 
correct channel; no action is taken on communications received otherwist 
than through such channel. 

MAnrrBNANCB .AI.wwANCE FOB TUB ~l  OF TILE PBoPEBTY UlIIDD 
THE CoURT OF WARDS MANAGEMENT IN DEim. ' 

14:28. -Mr. Muhammad Azhar Ali: (a.) Will (fflvernment kindly 
explain whether the Local Government sanctioned any maintenance allow-
ance for the inheritants of the property taken over for management by 
the Court of Ward$, Delhi TIf not,why not f 

.,', ; (b)i Will Government kindly state what· inlProvements the Court of 
~  ar£1'f has made so far in 'the state in question' If not, why not , 

. " Sir AubteyMetcaJfe : With your permission, Sir,I will ~ 
questions Nos. 1428-,-1431 together. The information required is. ~ 
collected and will be laid on the table in due course. ' 

CLAnt:s OF SHAHZADA SALEEM MUHAMMAD ~  DEBTORS. 

t1429. ·Mr. Muhammad Azhar Ali: Will Government kindly state 
if [.he Court of 'Wards is entitled t6 accept the claim ofShahzada Saleem 
Muhammad Shah's debtors, Without the proper adjudication 'Of the Civil 
.:cpurt :as' mentioned in Deputy Commissioner's letterNQ. 436\M., dated 
~t  'Jroy, 1928 , . . 

4. 

'CoSTS OF LITIGATION FOB EXECUTION OF DECBli;Es ONTBE 5mB OF THE CoWT 
OF WABDS. 

: 't1430, ·Ml.Muhammad AlamrAli: (a) Will Government be pleased 
to State who is being debited with the costs of litigation in tbie matter of 
.eXilcutj()D_.Qf the. decree_9n . t ~ side of the @ourt ofW ards ,  . 

'fFoi anSwer'tg tliis' queetlon, He answer to question N o.I4.2S. 
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(b) What were the costs of litigation of the suit and how much 
.expense have the estate of the deceased Prince ~  Saleem Sha,b. been 
»uHjened with regard to the defence of the execution Y 

APPOINTMENT OF A Girdawar Qanungo AS MANAGER OF THE CoURT OF WARDS. 

tl·13l. "r. Muhammad Azhar Ali: (a) Is it a fact that a girdaw/lf' 
qallu1.VO was appointed as Manager of the Court of Wards over 12 years 
ago, and the same person continues to hold charge  of the postY " 

(b) Is it a fact that Mirza Fayyazuddin, husband of Shahzadi 
B::ulshab Jahan Begum (father of Mirza Khairuddin) was got expelled 
by her from Rang Mahal, by the help of the Police 7 

(c) Are Government aware that the Manager of the Court of WareiB 
has acquired access to the Shahzadi Badshah J ahan Begum in addition to 
his official duties, and that he is not from among the members of the 
ex-Royal house' 

(d) .Are Government aware that the Manager of the Court of Wards 
is tl"'jng to gi-re his eldest daughter in marriage to Shahzada Khairm.ldin 
to ~ o  the estate, and the betrothal has been settled between Shahzadi 
Badshah Jahan Begum and the Government servant, the Manager of 
the Estate, please ? 

(e) Have these facts ever come to the notice-of the Government f 
U 80, what steps has Government taken in the matter' 
(f) Have Government awarded permission to the Manager of the 

Court of Wards to take up, besides Management of the Court, manage-
Duimt of the private affairs of the Begums of the" Rang Alahal f  " 

" (g) Has not the Manager of the Court been an obstruction ill the 
way of tbe inheritants of the property, and has Ii'e not entaiIeJ litiga-
tion by bis collusion with one branch of the house, as has been remarked 
by the Judge of the Civil Courts in their judgments in suit No. 2:151121 
of ~  adjudicated, dated 10th May, 1925, and No, 81!139 of 192811934 
deCIded on 30th October, 1935 , 

(h) Have not Government seen the following remarks made by the 
Civil .J udge : ' 

•• 'l'l1e Government did express its desire to endeavour to obtain from a civil eourt 
• decision as to t:>aleem Muhamad Shah's share in the property as expeditiously as 
possible. The Chief CommiSBiOller also wrote that if SaleeI\l Muhammad Shah appliell 
to the Uourt, the Court of Wards will give all possible aid to the civil Cou"rt in order 
to arrive at an early deeision, with the least possible ~O t to the litigants. But U:.ia 
was not ~~ be. The (jJourt of Wards severely contested the case, as if it were its own." 

" (iJ What action' did Government take against the Manager of ~ 
Oourt after these remarks of the Civil Judge' If not, why not 1  " " 

"if,,"j '. ~l ": ~ .,r: '" ":",j" :~I ~ ~:~~~ .. ~-  

A.B.BlNGEMENTS'FoR'EDUCATIONm RURAL Sv"IENCE m'TBE RtJRAi".AWe o:r 
THE DEx.m PROVINCE. " 

,1432. *Mr.lfubaYnmad Azh8.-r, Ali:--(a l o~ :tlt ~t Pleasestn te 
what al'1'angements they have made for imparting eduCation In ~ 
Science in the rural area of the Delhi Province , "' 

tFor 8Jl8wer tothia" question, see answer to t ~~ "No. 1428. 
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~ 0) ts it n faet that the Delhi l'Tovince,. Education ~t ~ l  has 
'no arrangements Iorcondl1cting vernacular Inludle school exammatloll RI1d 
that thc same is being conducted by the Punjab Government and from 
there the students get their sanads , 

(c) Is it 8. fact that the Delhi Government, Education Depnrtlllcnt, 
~  no sylla.buaof their own, but it is the Punjab Education Depiatn1ent 
thai enforce in Delhi their own l>yllabus like that in their own province' 

(,,-1) Is it a fact that some year-s ago tile Punjab Government had 
announced that Rural Science will be treated a compulsory subject from 
1937 y' 

(e) What special arrangements did the Delhi Education Department 
~  for the Rural Science courses in the village schools in the province 
of Delhi T 

(f) ll ~ t please give the names of the Rural Scieaee 
course:. that are being taught in the Delhi Province' 

(g) Will Government kindly state the number of the Rural Science 
teachers and AgricUltural Inspectors employed in this Province as well 
.. Dumber of agricultural farms attached to all these centres , 

(It) Is there any Rural Science expert already employed in ,on,. 
institution in this province' If so, has he been entrusted With the duties 
OfJ !in.speetion of the village scl1.ools T 

Mr. M. W. Yeatts! (a) Instruction in lturalScience is imparted iii 
lOne District Board Vernacular Middle Sehool at Palam in Delhi. 

(b) Yes. ,'This is administratively convenient owing to the small 
numbers involved. .  , .. 

~  It follows from' the answer to (b) that thEl Punjab ll ~ 
~ t  in Delhi. . 

(d.) Yes, but theie are alternatives. 

(e) Rural science is Dot taught in village schools. 

(f) The course and books pr(l'!lcribed by the Punjab Education De-
partment are followed in Delhi province. 

( g) One rural science teacher is employed in the school. mEntioned 
in (a) to which an agricultural farm is attached. There is also ene in the 
Normal School, Najafgarh. No Agricultural Inspector is employed ia 
I)elhias the Punjab .Agricultural Inspector does the o~  ,.rl. 

.  . (J!,) ~~  in t~~: o ~ c oo~  Najl!!g!1rb,.. As . already ~  
~  schoolS'do not take rural SCIence which IS a mIddle sehool subJect, 

.. . .. ' ........ '... :' ' ... ;', ," .. ;., '. .. .. C 

lk' ~ ~ I :~~ ~ ~ ~ ~  : - ~~ ~ ~~ ~ ~I ~~I ~ d 
.• , .... , .• , ,.",. ..• .- ~~ c~~~ ~ - ~ ~~  .". -.' . :~  .'", ..... .... 

l~~~ ~~~~~~~~~~~~~ ~ ~ 
--. {'bt --A.njluvet mnem--contemplating-appointment· !5f 'm-l\l'P1ii't '. in·the 
matter T  " ,-. .'. I.". ,.:., .'" :. ', .. !.' , .......•. , ",-"e '.'. 
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The Honc)llrable Sir Frank Noyce: (a) There is no Director for 
1ii111tgeprogrammes attached to the ll~I  Radio at Delhi" but· the 
Controller has the assistance of a Director of rural broadcastingwl1o !$ 
paid by the Punjab Government, in supervising the arrangements for 
rural broadcasting in parts of the Punjab. 

(b) The Controller and the staff of the All-India Radio are 'gaining 
:mIuable experience from the work now being done and the question 
whether a special officer· for. village programmes is .necessary will depend 
upon the results of their experience and of developments in the future. 

AsSAULT ON A GIRL IN THE BHOPAL UJJAIN PASSENaJilR TRAIN. 

, ~  *Mr. Lal(lhand Navalrai : (a).Are Uovernment aware of, t~ 
sensatilma] case ~ in' the Court of the Headquarter Magistrate, 
, Hoshangabad '  ; where it is alleged tliat a ruffian boarded 45-Down 

~ l  ,passeng,r tJ;ain '., ~~  ladies'compartment,. cOllLmitted 
.orUniual outrage upon a girl of 17 years old, pulled off her - ~ 

,tearing the holes of her ,ears, bit Qfl. her nose, parts of her cheeks, for&-
head and arms and further picked up her one year's old baby by the 
t ~ o t  bit off ,its nose, pulled, ()ut ,OD,1il of, its ,eye1idB, and b,it its ,cheeks 
'And the lore-head' .  , ,. ,  .  .  . 

(b) What safeguards have Railway authorities provided ~ t 

such tragic and not uncommon occurrences besides the communication 
~ o l  which the ,miscreants do not allow . to. be. made use o.f on sijch 
bccasionst .  , "', 

(c) Do Governmentpropose to conSult some experts and to devise new 
adequate methods sufficient to deter &hchnefarious Behl being committed 
on the railways and entry into running trains ? 

(d) Is it a fact ,that the, railway rules prohibit a male passengf'l 
trayellingin 8. female compartment, even when it is occupied by his OWu 
'family uJ)d he undertakes to vacate it in case any other lady gets in and 
o ~ t  to his being there' 

(e) 1£ sp; ,are' Government prepared to remove such a restriction and 
allow a relative male member to travel whf'p. the lady is alone ? 

,(f) Iu vjew of the danger of such af"rtl$&id QCCID"l'&llces,' do Govern-
ment propose,to initiate introduction of corridor trains' If so, when ~ 

(g) Do Government propose to have the new proposed third ciass 
curri:>.ges to be built with corridors Y If not, why nOlt, Y 

The Ronoura.ble Sir ~  Zafrullah XhIJ.n: (a) No, but the 
~ t Indian, PeniIlsula Railway, states that he. is aware of the 

~  

t)i' I~ :  T.he:.onl?J : l I :~ o : t  ~ l t  

chain, but the Agent,-GreatnIMiabT, l l ~  t t t t: ~  

~ :  isaccoIIJ.pawed, by t~  l : ~~ ~t ~  ~ clot - ~ duty 
:.it. :~  patrol the train ~ lll :l l t  t t t o o l ~ l l t~ ~  
and one on the' off side, with a view to, the t~ ~ tl ~:~ : t~c o  ~  
cri.mes : and at stations where there are ~ l  watch' and ward staff on 
~ ~  wateHtiieii' -tare' fustruMed, to ''f{eep • an 'ej'e' fib "tm. 'off . Ride of 
'Ia(\ifis' ~ t t  so ilst(f"'p:t'eVent persOmiJ tt t t ~~ 
compartments from that side. 'iL";'. 
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(c) Government do not consider t ~ any form of apparatus would 
~ ct ll  prevent miscreants from entermg a compartment for the eom-
mission of such crimes. 

(d) and (e) I would refer ~  o o~ l  Member to· ct o~ 119 
of the Indian Railways Act which penalIses a male person enterIng fl 
carriage reserved for the exclusive use of females. 

(f) and (g) No. 'I'he provision of co l ~ o  trains would, I 8lIl 
afraid, increase opportunities for the coDllllisslOn of such offences. 

UNSTARRED QUESTIONS AND ANSWERS. 

PAY, HOUSE RENT'AND ELECTRICITY CHARGES, ETC., PAID TO AssISTANT 
. SURGEONS ON STATE RAILWAYS. 

155. Pandit Krishna Kant ltIelaviya : Will Governmellt please state 
thl' scales of pay house rent, electricity charges and other pri"ileges, 
paid to ~ classes of Assistant Surgeons on State Railways, 
administrationwise T 

'l'he Honourable Sir Muhammad Zafrullah ][han: I am collecting 
information and will lay a reply on the table of the House in due 
course. 

ENFORCEMENT OF GoVERNMENT OF lNnlA ACT X OF 1858 IN PORTION OF THE 
DELHI DISTRICT WHICH WAS UNDER THE PuNJAB GoVERNMENT. 

156. Maulvi BadrulHasan: With reference to (1) Lette{' No. 42, 
dated 21st April, 1858, from the Chief, Commissioner of the Punjab, to 
the Secretary to Government of India, (2) Despatch No.1, dated 29th 
September, 1858, from the Right Honourable the Secretary of State for 
India ill the Legislative DepartmeQt, and (3) Gov:ernment of India 
Circular No. 3994, dated 26th November, 1858, will Government be pleased 
to state if the Government of India Act X of 1858 was enforccJ in that 
portion of the Distrjct of Delhi which was then under the Punjab Govern-
ment ~  

The Honourable Sir Henry Craik: The matter is under investiga-
tion, and the information will be laid on the table in due C01ll'se. 

LAND TAKEN FOR BABUGARH REMOUNT DEPOT. 

157. Qui Muhammad Ahmad Kazmi: (a) With reference to the 
~  given to my question No. 1657 (a) and (d) on the 8th Apl'-iJ, 1935, 
wIll (fovernment be pleased to lay on the table of the House a c<>py ofth'e 
agreement or orders in pursuance'ofwhi.ch land was taken from th1 
proprietors for· Babugarh Remo1lD.t'Depot'in 1818 T 

. (b) . Will Government. be pleased to. state whether' any . orders 
weI': passed in connection with the taking of Hmd for Babugarh Remount 
DtlpOl:: op the 23rdQctober, 1820 . 

(c)Jf the answer to part (b) be in t ~ affirmative, will G(}veI1l-
rJl'l.ent be pleased to lay a copy of the saidorder.on the table of the 
House' '. . 
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(d) Will Government be pleased to ~ t  whether the 120 acres 
of the land which were no longer required by the Army Department 
for t1e Babugarh Remount Depot have been returned to the descendants 
of theol'iginal owners 1 If not, why not Y 

Mr. G. R. F. Tottenham: (a), (b) and (0). Records containing the 
required information are not now available. 

(d) No, but the Local Government are taking steps to relinquish 
the land as soon as possible. 

HOLIDAYS HOME PROVIDED FOR THE NORTH WESTERN RAILWAY AT HILL 
STATIONS. 

158. Mr. Sham Lal : Is it a fact that the North Western !{ailway 
AdministratIon has provided Holidays Home for the gazetted and non-
gazetted staff at hill stations? If so, will the Honourable Member for 
Commerce ahd Railways,plcase state: 

" ' 

(a) the capital outlay on each Home ; 

(b) the mainten;!nce cost for each Home j 

( 0) the purpose for which each Home is established ; 

( d) the staff provided for each Home ; and 

(e) whether he proposes to close these Homes during ihe financial 
stringency, if not, why !lot l 

The Honourable Sir Muhammad Za.fmllah Khan : The HonoOl.·able 
M:embeI' is referred to the answer given on the 27th November, 1933, to 
parts (a) and (d) of starred question No. 968 asked by Mr. S. G. Jog 
on the ] 6th September, 1933. 

Part.s (a), (b), ~  (d) and (e) do not arise. 

PERSONNEL ORGANISATION ON STATE RAILWAYS. 

159. Mr. Sham LaJ. : With reference to the statement laid on the 
table on 4th September, 1936, in reply to un starred question No. 552, asked 
in thi!! House on the 7th April, 1936, regarding personnel ol'g;misation on 
State Railways, will Government please state : 

(a) the posts recommended for reduction ;- ".,. 'i 

(b) whether those posts were brought under reduction; 
(c) whether those posts have since been revived; and' 
(d) the extent of reduction and revival o ~ those posts , 

. The Honourable· Sir Muhammad Zafrulla.b Xhan : The information 
is Dot readily available and its collection will involve an amount of 
l ~lO  ~  expense not likely to be Justified by the results. 

OPTION IN THE MATTER OF ScALES OF PAY AND SENIORITY LIsTS IN TBlI 

MimADABAD DIVISION OF THE EABT INnlAN' RAILWAY. 

160. Mr. Sham La! : Has the attentien of the Honourable Member for 
Commerce .and Railways been ~ t tl towards-the foUowingeiroulars : 

,Divisional, Superintendent, Mo!'adabad, '. East Indian 'Railway, 
Circular Nos. 109-E. of 1927 ; 359-E. of 1928 ; 23j76j25-E. 
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Pt. III of 19SQ; E:1'.-10130IA.S.M. of' 1930, t~  26th 
August' 1930 'and 19th November, 1930; E:T.-10131IS.M., 
dated iSt April, 1931 ; 23176125-E.Pt. III, dated. 27th June, 
1932 ; E.'l'.-10133jA.S.M. of 19S3, dated 27th April, 1933 and 
5th JUDe 1933 t  ' ' "" 

If so, will he please state': 

(a) 

(b) 

whether the o t o~ under Fundamental' Rule 23 once exercised 
is Final; if so, is it Final from point of view of the employer, 
of tlie ~ lo  of both sides ; 

whether in terms of cireular No. 359-E. of 1928 a State Railway 
employee is permitted to give option, to a scale of pay, sanc-
tioned for a ComJ)any-manlloooed empltlyee andmce versa ; 
and' '  ' 

(c) whether the rule of senio,"ityaadeclared in ' this House 'iii 
observed by the Divisional Superintendent when vreparing 
lists of seniority and if not, why not' ' 

The Honourable Sir Muhammad Zafrullah Khan: I am collecting 
information and will lay a reply on the table of 'the House in due 
eourse. 

APPLICABILITY OF CERTAIN NOTIJ'ICATI(}NS OR OFFICIAL MEMORANDA TO THE 

STAFF ON ~  .. 

161. Mr. Sham Lal : Will Government please state whether the follow-
ing 1l0tificatWns or official memoranda are applicable to rav,way servants 
on State-managed Railways : ' 

(i) Home Department notification No.F.-386133-Esta., dated 22nd 
September, 1933 ; 

(ii) Finance Department letter No. F.-36 - ~ ~ dated lst 
November, 1932 ; , 

(i1ikF.inanee . Department, official memorandum No. FAn (4)-Ex. 
1133, dated 2nd October,1933 ; 

(iv' Finance Department, official memorandum No. F' ... :n (10)-Ex. 
1!33, dated 20th November, 1933 ; 

(v) Fmanee'Department, official memorandum 'No.F:-31 (10)-Ex. 
1133, dated 31st January, 1934 j 

(vi) Finance DePartment letter NO.. ~- l l ~-  l- ~  18th 
" April 1-934 jand '  . 
.. :. ' .• !, .... , :':':;'., .' t ~ .. Io..;.'; 'q.:: ~  ... ~  ....... ,"J; .. c~: ~  j ~  .: ... .' ..... ~ ~ 

(vii) Finance Department letter No.F.-21 (56)-Ex. 1134, dated 16th 
",,'Aiigl.JB;t J9a4:; : : :~  :'; ,,': .,." 

and whether'" speclfic ~  th:e'tirne of t l o t~ t~ ~  in these 
~~ ~: o l~~ : ~ l ll  ~  ~ : ~ :  oll~~~l ~  ll - ~~l , 

'.ftJe-,!fonoWi'&ble'8i1'iMukitmJad· t:l l l lt ~ I  co~ 
.,nitUii<m:;MJ.d will :,lay , ... ,:r.eply{, onth&'-tldJle',gt th&;lJiwse' ill due 
ctnn"Se. ~~:  - ~ ,0; ~  ... ~  l~ ~ .• q! 
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COMMUNICATION OF OFFICIAL DOCUMENTS OR INFORMATION BY A o ~  

SERVANT TO HIS SERVICE ASSOCIATION, UNION OR ~ IO  

162. Mr. Sham Lal: With reference to Rule 17 of Government 
Servants Conduct Rules, win Government please state whether com-
munication of official documents or information by a Government 
~ l t to his service : :o ~ t c  Union or Federation is exempted trom 
the said rule? 11 lIot, wlly not: 

The Honourable Sir Henry Craik: The reply to the first part of 
tIle qUt'stion is in the negative. As regards thf' second part, it is open 
to the euion to ask for copies of any communication affecting the service 
which the Union represents. 

FORM: OF CERTIFICATE GRANTED T6 AN EM;PLOYEE ON TERM:INATION OF 

~ I  ON THE Gru:AT INDIAN PENINSULA RAILWAY. 

163. Mr. Sham Lal : Has t'he tt l ~ o  of the Honourable Member 
fnr Commerce and Railwavs been invited to Great Indian Peninsula Rail-
way Form No. G.-29-I3 Re"vised! If so, will he please state: 

(a) whether it is a form of certificate granted to an employee on 
termination of service ; and 

(b) what purpose the present form of certificate serves? 

The Honourable Sir Muhammad Zafrullah Khan : The reply to the 
opening part of the question is in the affirmative. 

(a) iYes. 

(b) It enables an ex-employee to prove that he has been in the 
service of the Railway. 

PETITIONS AND MEMORIALS SUBMITTED BY THE NON-GAZETTED STAFF ON STATE 

RAILWAYS. J ". 

164. Mr. Sham Lal : Is it a fact that petitions and o ~l  permis-
sible under Home Department notification No. F.-617i33-11, dated 19th June, 
~  are considered by the Railway Board as l~  and when 
IiUbmitted by the non-gazetted staff On State Railways! ' 

The Honourable Sir Muhammad. Zafrullah Khan: No. 

REPRESENTATIONS MADE BY MEMBERS OF CEN'I'RAL LEGISLATURES REGARDING 

""SERIOUS AlIUSE PF:POWERS BY ADMINISTRATIVE OFFICERS ON RAILWAYS., 
;'nrrj ~t '1 ",'; rl". ", • , . 

165. Mr. Sham Lal : Is it H fact that rf'jHesentations if and when, 
made bv l\Tembers of Central Legislatures to the Honourable Member for 
~o ~c  and Railways,bdnging to his,not;ce tbe,serious abuseof.poweI'S 
bv administrativr officers and giving-specific instances. are termed by the 
8ccrrtary. Railway Board, as appeals-against the orders of administrative 
.ersl --.::,.",:,; .: 

: ~  The "HonouraJ;leSir MUhariimad Za.frulla.hKha.ri !Only those l'cpre-:. 
flrntatioris" are ~:t l - l  are smll.· ... ", - . ,. -:-
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INnmCHANGE OF PASSES WITH JODBPUR-BIKANER STATE RAILWAYS. 

166. Mr. Sham La! : Is it a fact that the Divisional Superintendent, 
Moraclabad, East Indian Railway, has informed the staff that passes are 
110t intt:'rchangeable with Jodhpur-Bikaner State Railways Y If so, on 
what authority are the following passes issued and made available on 
East ]ndian Railway: 

(a) First Class Pass No. 355, dated the 6th May, 1936 ; 

(b) First Class Pass No. 337, dated the 6th May, 1936 ; and 

(c) First Class Pass No. 307, dated the 9th April, 1936 from Jodhpur 
to Hardwar , 

The Honourable Sir M"hammed. Zafrullah Khan: Government have 
no illformation, but I may inform the Honourable Member that the arrange-
ments made by the East Indian Railway Administration with the Adminis-
trations of Jodhpur and Bikaner State Railways for the interchalige of 
passes provide : 

ulith the Jodhpur Railway, for passes being interchanged unly for 
employees drawing not less than Rs. 300 per meDSCID ; 

uith the Bikaner State Railway, for five sets of first class return 
journey passes being interchanged in anyone calendar ye.:r. 

MALAruA. ALLOWANCE PAID TO RAILWAY STAFF AT T.RA KAAR.. 

167. Mr. Sham Lal: Is it a fact that at Lhaksar on EaGt Indian 
Railway the staff was paid" Malaria Allowance" till last year' If JiO, 
will the Honourable Member for Commerce and Railways please state : 

(a) on whose recommendation this allowance waS first paid; 

(h) the ~  in which this allowance was first paid ; 

(c)' on whose recommendation the allowance was stopped thia 
year; 

(d}'the average'sick reports by the staff during August, September 
and October, 1934 and 1935 ; and 

(e) the average sick reports by the staff during August and Septem-
"oer, '1936 T ' 

The Honourable Sir Mubammad Zafro11a.h KbaU ~ 1 am collecting 
information and will lay a reply on the table of the House in d1i8 
e.ourse.· ~ ''-,,,:' ' '': ' 

.ALLOTl(ENT OF QUARTERS IN THE MORADABAD DIVISION OF THE EAST I ~ 

RAILWAY. 

168. Mr. Sham Lal : Is it a fact that quarters on Moradabad DivisioD., 
East Indian Railway, ant allotted to urunar-ried IOtaff at the rate, of two 
persons per room. 'irresPective of pay . and. clasS f ti so, why' 
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The Honourable Sir l'tluhammad Zafrullah Khan : Government have 
no information. These are matters of detailed administration within 
the competence of the Agent, East Indian Railway, to whom a copy of 
the question is being sent for information and such action as he may 
eonsider necessary. 

RETRENCHMENT OF SURPLUS STAFF ON STATE RAILWAYS. 

169. Mr. Sham La! : Is it a fact that the Railway Board hars issued 
instructions to the Agents, State Railways "to retrench surplus staff 
on the basis of comparative efficiency instead' of on the rule of length of 
service"? If so, will the Honourable Member for Commerce and Railways 
please state: 

( a) whether this ,procedure is not against the findings of the 
Railway Court of Inquiry ; 

(b) what are the categories of the surplus staff and the number in 
each category administrationwise ; 

(c) whether an appeal lie' against the decision of a committee 
appointed to select staff for discharge; and 

(d) whether he is prepared to °consider the appomtment of judicial 
officers to c t ~  the findings of the committee appointed 
to select staff for discharge' f 

The Honourable Sir Muhammad Zafrnllah Khan: As regards the 
opening part of the question, I would refer the Honourable Mcmber to 
the reply given -to part (a) of starred question No. 371 asked by Mr. 
Mohan La! Saksena on the 14th September, 1936 : 

(a) k> regards the rest, Government, as stated in paragt'aph 17 
IOf their Communique, dated the 6th June, 1932, a copy of 
which is in the Library of the House, acoopted the co ~ 

mendation-of the Court of I ~ far a.&, the retrench-
ment then authorised was' concerned. ' ,. 

(h) I would refer the Honourable Member to ~ reply given to 
unstarred question No. 84 asked by Mr. N. M. Joshi on the 
8th October, 1936. ;() : 

(c) No. 
(d) No. Government consider that comDlitteesof oftroers already 

appointed forthe purpose are adequatA '. 

INSPECTION CARRIAGES USED BY OFFICERS (IN STATJltAiLWAYS. 

170. ~: Will Government please place on the table a 
Statement showing : 

(a) ~ t l outlay, (b) maintenance eharges, (c) crockery and 
utensil expenses of the Inspeetion carriages used by the 
officers as under on State R&ilways, administration,,;ise ; 

(i) Agent, (ii) Heads of Department, (iii) Divisional Superin-
,ten dents, (iv) Senior Scale officers -attached to Head-
quarters, (v) Junior Scale officers attached to Head-
quarters, (vi) Lower Gazetted officers attached to ~ 

quarters, (vii) Senior Scale officers attached to Divisions, 
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(viii) Jtmio.r St2de oficers attaehedto cDiviaions, (iJ:) 
. Lower Gazetted officers attaehed to DivisiollS, and (t) 
InSpectors and the rate of allowaneespaid to them as 
well as the difference. if any, in the seales of al!owaaee 
admissible to officers of the Central Government and to 
them' 

The HOl101Jl'&ble Sir Muhammad Zafru11a.h.Khan : The information 
is not readily available and its compilation would in the opiwon of 
~o l t involve an amount of labour co~ t  with the value 
()f the information obtained. 

SPECIAL TICKET EXAMINERS ON mE NORm WESTERN RAILWAY. 

171. Mr. Sham La! : With reference to tlie reply ginn to staned 
question No. 220, asked in this House on the 10th February, 1936 regarding 
Speei .. l Ticket ~  on the North Westerll Railway, will the Honour-
able Member for Commerce and Railways plee.se .MAte the period required 
by the administration to fix the pay of the staff and the. da.te on which 
the staff was paid according to old scales of pay T 

The Honour&hle Sir :Muham:mad Zafrul.la.b Kha.n : I would refer the 
Honourable Member t.o my reply to Qazi Muhammad Ahmad Kazmi'. 
que!.tion No. 832 asked on the floor of this Bouse on the 26th Fehrunry, 
1936. ' 

PJntIOD OF SUlIMISSlON OF APPEALS FROM SuBORDINATE RAILWAySTAFP. 

172. Mr. Sham Lal : Is it a fact that the Railway Board has IJrescribed 
the pt"riod of submission of appeals from subordinate staff 1 If so, will 
the Honourable Member for Conimeree and Railways please state the 
period fixed for an appeal to be disp6sed of by the competent authority t 

The Honourable Sir M'nbamm&4 Zafrullab. ltha.n : The reply to the 
first part is in the affirmative. No :(>eriod has been fixed. 

"'iU ' 

I t~~~  :I I~  OF THE NON-GAzETTED RAILWAY STAFF. 

173. Mr. Sba.m Lal : Will the Honourable Member for Comltterce and 
~ :~~lt t t  rule under which the Governor. Gelleral in 
Council has delegated the powers to Agentlil of St.ate RailwaYii for modi-
fication, alt6I'ation, reduetion, curtailment, of the aeemed rights and 

l ~ af ~- tt  staff u,nder their cqntrol,7 

The lIonoura.ble. Sir Muhammad Wrallah Khan:' lam eolJecting 
infol'ination and will lay a reply on the table af the House lri due 
course. 

.. ' 
PEONS AND l>'uFr..uw:s OF THE GoVERNMENT OF INDIA OFFIcEs REQUIRED TO 

ATTEND F:QU: PARADES. 

174. Prof. K. G. R&nga: (ti) Is ita fact that the inferior sta1f 
(i.e., peOns and daf·!;aries) of the Government of India Secretariat and 
attaehed oftiees have been ordered to attE'Jld ' fire' parades ' in offices in 
tlte morni1l2 at about 7 A.M. daily T 
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(b) Is it a :fact that they are a1&o required to attend office at 
1,0-30 ~ , 

(c) Is it a fact that most of them reside at great distances from offices 
and -have to go back to their residences, after tire parades, Lo take their 
food and. have to ron to their offices again for usual duties 1 

(d) Are Government aware that these poorly paid employees have to 
prepare their food themselves and no tIme is lett· to them ior doing so, 
if they have to attend to ' fire parades ' in the morning and are Govern-
ment prepared to exempt these people from attending parades in the 
morning. or allow them to attend office late' If not, why not T 

(e) Is it also a fact that a large number of firemen have been engaged 
in aU plaCffi fottire extinguishing work and there are many c/umkid{tr, 
anti policemen who have been kept to gll&rd office$ t 

(t) Why is it, then, considered necf'Ssa.ry to train the peons and 
duftries, etc., for firework t 

. 'The Honourable Sir Frank Noyce: (a) The Honourable Mcmber 
~- ::  misinformed. No Government office holds fire parades more than 

<lnce a week and these are only for the inferior servants residing on or 
near the office premises. In two offices parades take place once a mouth. 

(b) Y (lS, except in the ease of Army Headquarters, where the hours 
of uttendanee are 10 A..M. 

(c), (d) 8.Bd (t). (fflvernment do not consider that the tt c~ 

at in'tenals cJ inferior servants at early morning parades constitutes a 
~ l O  ineonvenience to them. They are trained so that in case of fire 
they lliay be able to help the caretaking staff, before the Municipgl fiI'e 
brigade arrives. 

(e) Firemen are employed by the Municipal Committee at fire 
stations. Chowkidars are employed to guard the office buildings at night. 

Satta GAMBLING IN .AJMER. 

175. Pandit Sri Krishna. Dutta. Paliwal: (a) Has the attention of 
Government been drawn to the news under the snb-heaCing "Ai?'!ler men 
3atta ka zor" published in <the 4th Dak Edition of tne Arjii.n, Delhi, 
dr.ted the 2nd September, 1936 a.t page 3 in column 1 staling t ~  that 
" Ajmer men satta (gambling) dino din zor pakarta ja ,flaig,. bfH. Shahar 
Men liai jagah par niyamit roop se satta kota kai " .t 

(b) Is it a fa,ct th&t the grievances about sa-tta -gambling have been 
repeatedly brought to the notice of the t o ~  in· Ajmer-l\Ierwara 
/llrough: I newB,papers apd leaflets c~ April, :!.935 t If so, what steps 
l.ave Government taken 1<> stop the saId tt ~ T 

Sir Aubrey Metcalfe: (a) Yes. 

(b) Grievance;; about Satta gambling have not been repeatrdly 
brought· to the notice of the authorities in Ajmer-Merwara through leaflets 
and uewspapers. Such grievances have ('Orne to notice through Hindi 
newspapcr& some three or four times since April, 1935, induding the issue 
of the At'jun, dated the 2nd September,. 1936, quoted by the Honourable 
-Member. The facts stated in thesearlieles were found to be incorrect. 
Shops suspected to be the scene ,of Batta gambling were picketted hy the 



LEGIBLATIVE ASSEMBLY. [16TH OCT. 1936. 

Police to render such gambling there impossible. As a resu.it Sa.tta. 
dealers began to go about the city to obtain stakes at their hollScs ~ 

habitual gamblers and these peripatetic satta dealers were shadowed 
by thc Police. Though it can scarcely be hoped to eradicaic Satta 
garubling, the measures thus taken against it have been not UDSucecblifw.. 
III the first nine months of 1936 there have been convictions in 11 CRKes 
of Saita gambling as against' 'nine in the whole IOf 1935 and ten in the 
wholc of 1934. 

INDIANISATION OF THE SENIOR SuBORDINATE SERVICES IN. THE CARRIAGE AND 

WAGON SHOPS AT MIllER. 

176.Pudit Sri Krishn& Dutta Paliwal: (a) Will Government 
please state the number of Indian (excluding Anglo-Indians) Foremen 
and Assistant Foremen in the Carriage Jlnd Wagon Shops, Bombay, 
Baroda and Central India Railway, Ajmer on the 31st December, 1925 
and 31st December, 1934 ,-

eb) Will Government please state the steps f..akenSo far by the Loco. 
and Carriage Shops Superintendent (Carriage and Wagon Section), 
Bombay, Baroda and Central India Railway, Ajmer, for the Indianisation 
of the senior subordinate services in the Department , 

(c) Will Government lay on the table a !t..a.tement showing Separately 
the number of A grade apprentices trained and absorbed by the C i) 
wco: Department and (ii) Carriage and Wagon Department of the 
Bombay, Baroda and Central India Railway, Ajmer, during the last ten 
years explaining the difference, if any, in the system, obtaining in the 
two Departments of the Bombay, Baroda and Central India Railway , 

Cd) Will Government please state if it is a fae! that Messrs. B. Manning 
and. G. Harbour of the Loco. Department have been trailsferred to the 
CaTriage and Wagon Department to occupy the post of the Smith 
Foreman and head ehargeman of the Millwright shop, respectively , 

(e) If so, will Government please state the special qualifications which 
the said persons possess justifying the same ? 

Cf) If· any of the Carriage and Wagon. men were given any chance 
for the pMt? If not why not , 

. The Honourable Sirltlubamma.d Za.frulla.hXhan: (a) The o ~ 
tion relidfty "available . will be found in Appendix ' F-' to Volume I of 
the reports by the Railway Board on Indian Railways for 1925-26 &.TId 
1934-35, eopies of which are in the Library of the House. 

(b) I would invite the Honourable Member's attention to my reply 
to his unstarred question No. 344 asked in this House· on the 13th :}1aloch, 
1936. 

(c) to (f). Government have no information and its ebllectioll would 
involve lin amollIlt of labour and expense not likely to be justified by results. 

APPLICABILITY OF CERTAIN PROVISIONS OF THE GOVERNlIIENT SERVANTS' 

CONDUCT RULES TO GOVERNMENT PENSIONERS. 

177. Mr. Am.a.rendra. Hath Cha.ttopadhyaya: (a) Will Government 
p}ellse state the dates on which the Govel"Jlment. Servants' Conduct Rules .. 
1935, became operative in the All-India Services, gazetted and otheMv1se , 
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(5) :fWes the definition ~  in rule 2 of It " g()vernment servant " 
include a  " government pensioner" f 

.. (o) Are Government pensioners permitted to engage in any trade or 
.Jortake any employment or work 1 If so, are they also .required to 
I1ay to Government a moiety of such pay, allowance, honorarium, etc. f 

(d) Will Government please state whether the provisions in rule .:Q 
regarding taking part in politics and elections are applicable to " govern-
ment pensioners" ? 

(e) If the answer to part (d) be in -the negative, will Government 
pTe:lse state the reasons why their pensilroers are exempted from the 
o'rleratiori of this rule , 

If) Do Government possess the power to withhold the pension of any 
: t ~  employee for conduct which it considers objec-tionable' If ::'0, 
under what rules? 

'l'he Honourable Sir Henry Craik: (a) The Rules were published 
on the :24th December, 1935. 

(b) No. 

((') The reply to the first part is in the affirmative and to the second 
prdH in the negative. 

(d) and (e). The reply is in the negative, because pensioners are not 
o ~ t servants. 

(n Yes; Under Article 351 of the Civil Service Regulations, fliture 
good ("onduct is an implied condition of every grant of a. pension. 

:f{UNNING OF ~  BY THE WIVES OF RAILWAY SERVANTS. 

178. Mr. Amarendra Nath Chattopadhyaya: Is it a fact that the 
4,geJlt, East Indian, Rail way, iTl his Railway',8 Gazette No. 18 of 1936, 
<tilted 5th August, 1936, notification No. ~  has stated that the Govern-
ril'ent of India have ruled -that the ruiming of a busi.r.ess in the name of 
tTle ,,;ife of a railway servant amounts to the railway Strvant engaging 
iudirectly in trade or husiness and is therefore against the Government 
~t t  CondlH'tRuleS 9 If so, will Gover.nment please state : 

(i) whether ,the reference to the trade or business being done iu 
the n.'lIDe of the wife appears in any rule; if so, what rule; 

(ii) whether thf! same restriction applies to servants in the other 
departments of Government ; if nnt, why this difi'erential 
treatment; and 

(Ht·) whether Government proposes to remove the restrici;ion placed 
on the \\'i yes of railw.ay servants ~ 

The Honoura.ble Sir Henry dtaik : Yes. 

(i) Under rule 15 of the Government Servants' Conduct Hules II 
Government servant is prohibit<ld fl'om engaging in any trade, 
without the previous sanction of the Government. This 
probibition indudes trAde ruri tit the Go"Verilmeut F.el'\·snt 
_ in the name of any other penron:. 

(it) The prohibition applieS t,o aJl Government servants. 

(iH) TM Government do riot propOEie to ih6dify the rttle. 
L40SLAD D 
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RACIAL DISCRIMINATION IN THE· ALLOTMENT OF QUARTERS IN THE HoWBAll 
DIVISION OF THE EAST INDIAN RAILWAY. • 

179. Mr. Amarendr& Nath Chattopadhyaya.: (a) Is it a fact that 
raeial discrimination is practised on the Howrah Division of the East 
lndian Railway in the matter of allotment of quarters to the nOil-gazetted 
Indian employees ? 

(b) If the answer to part (a) be in the negative, will Government 
pleast' sta·te : . . 

.1 

(i) whether quarters allotted to the posts of Luggage and Parcel 
Supervisors at Howrah Station are at Highet Mansions or 
at Telkul Gh&!t ; 

(ii) whether the posts of Luggage and Parcel Supervisors hay. 
hitherto been held by Europeans and Anglo-Indians ; 

(iii) whether an Indian has recently been co.nfirmed 88 Luggage 
and Parcel Supervisor; 

(iv) whether he has occupied the quarters at Highet Mansions or 
Telkul Ghat ; 

(v) whether allotment of quarters is made by the SuperintendeIlt, 
Staff ; and 

(vi) whether the Superintendent, Staff, is a European , 
.. (c) Do Government propose to take disciplinary action against those 

responsible for this act of racial discrimination' If not, why not , 
'!'he Honourable Sir Mub&mJJJACi Zafrullah lthan: Government an 

informed as follows : 
(a) No.. 
(b) -(i) There are no quarters definitely allotted to the posts Of 

Luggage and Parcels Supervisors at Howrah. They may be 
given quarters wherever available either at Highet Mansions, 
Telkul Ghat, Cambridge Terrace or Tindal Bagan. 

(ii) The posts of Luggage and Parcels Supervisors have been held 
by Europeans, Anglo-Indians and Indians. 

(iii) An Indian has recently been promoted to this post. 
(iv) The employee referred to has made his own arrangementl 

for quarters. 
(v) Yes. 
(vi) Yes. 

(c) There has been no racial discrimination. 

RA.CIAL DISORIMINATION IN THE MATTER OF PROMOTIONS IN THE HoWBAH 
DIVISION OF THE EAST INDIAN RAILWA.Y. 

ISO. l'tIr. Amarendra. :Math Chattopadhyaya : (a) Is it a fact that 
racial discrimination is maintained on the: Howrah Division of the 
East Indian Railway in the matter of promo\ions to the senior subordinate 
posts, such as, Dt:'puty Station Superintendent, Howrah Station , 
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. 
(b) Is it a fact th&t these officials have no concern with train passing 

or any transportation dnties connected with such posts at intermediate 
&ta.tions but are mainly occupied in commercial work with the travelling 
public at Howrah Station , 

(c) Is it a. fact that the posts are held by Europeans and sometimes 
by Anglo-Indians but no Indian has ever held theS(:; posts T 

(d) Is it a fact that there are Indian graduates in Law employed 
in the non-gazetted service at Howrah Station, who have been reported 
as most efficient workers but who have not been given a trial to work as 
Deputy Station Superintendent ! 

(e) Do Government propose to take immediate action in the matter 
with a view to removing this racial discrimination and putting Indiana 
for learning the duties of Deputy Station Superintendents Y 

The l:(onourable Sir lIInbammed Zafrullah Khan : Government are 
informed as follows : 

(a) There has never been any racial discrimination. 

(b) The staff employed at Howrah station are eIlisentially trana-
portation staff but they also attend to certain commercial 
duties in oonnection with the travelling l ~  

(c) These are selection posts and there is nothing, to prevent 
suitably qualified Indians from being appointed to them. 

td) There are Indian graduates in law employed at Howrah but 
this in itself does not constitute a claim for selection to this 
post. 

(e) In view of my reply to part (c) this does not arise. 

PRoVISION OF GARAGES AND PITS, ETC., FOR NON-GAZETTED STAn' ON STAB 
RAILWAYS. 

181. •. Amarendra Bath Ohattopadhyaya: (a) Will Government 
please state'whether ill the State Railways Rent Rules, Buildings and Resi. 
dences, provision has been made for garages, pits, and other arrange-
ments for the washing of motor cars, etc., to be provided for the use of 
gazetted officers' If so, is additional rent recovered for such facilities , 

(b) Is it a fact that such facilities have been provided at Colvin 
Court at Howrah for the use of the gazetted officers of the  Howrah Divi-
sion of the East Indian Railway' If so, why and at what cost , 

(c) Is it a fact that fixed rates of rent have been prescribed, i:e., 
Rs. 75 from Junior and Lower GazettEid Officers and Rs. 105 from the 
Senior Scale Officers' Are these rates b8Bed on the pay drawn by the 
occupants' If not, on what basis is rent charged? 

(d) Is rent charged for the garages' If so, what amount per 
mensem' If not, why not , 

. (e) Ate similar facilities provided for those o -~  stair who 
own motor cars' Is it a fact that· they have· to erect theIr own garagel,' 
pay ground rent, and are not allowed to dig pits nor is water suppliEid· for 
washing the cars , 
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(f) Db Government propose to take any action in the matter T If 
IB; what' If not, -why not , 

The Honourable Sir Muhammad Zafrul1.a.h Xhan: (4) The rent 
rule!> do 1Iot provide what accommodation should be given in <lual'ters, 
Dut under the rules the whole cost of the quarters including garages, 
outhuuses, etc., is taken into account in fixing the rent. 

(b) Y 00. This is in accordance with the established practit.e of 
pro"'iJiJlg accommodation appropriate to the officers' status. A separate 
nCl,ount of the cost of garages is not maintained. 

(r) Yes. Under the rules all residences occupied by officers of one 
I ~ are grouped together, and an average rent fixed for class, with due 
rep;ard 10 the prescribed return on the capital cost, and every officer i.!t 
liable to pay this rent subject to a maximum of 10 per cent. of his pay. 

(d) Separate rent is not charged for the garages, but is covC'l"eu by 
the illdusi"e rent fuM for the residence . 

. , (c) Provision of garages in reSidences occlipied by subordinates IS 
tna(le (nily in exceptional cases where j llstified in the interests of the work 
of tll\' employee. Where this condition is not fulfil1ed, the employee can 
;rovide his own garage on paying a nominal ground rent of Re. 1 per 
amln111. There is no pl"ohibition m the matter of digging pits, or of 
supply of water for washing the car. 

(n No. o t ~ t consider that the existing practice fully meets 
the ll'g-itimate need'l of the staff. 

GRANT OF AN Ar,LOWANCE TO TIlE CLERKS IN THE CITY BOOKING OFFICES, 

CALCUTTA. 

182. Mr, Amarendra Nath Chattopadhyaya: (a) Is it a fact that 
the ckrit:al staff lo~  at ll{\".'rah Stat.ion, the ~o l l 'Office at 
Ho-wrah and in the offices at Calcutta, ~t lndian Railway, receive IS 
m()Yfthly allowance of Rs. 3 and &;, 7 respectively 1 

,  . (b) Is. it also a fact that the clerical staff employed III the City 
:Booking Offices, Calcutta, are not giYen this allowance' . 

. (d Do Government propose to treat their staff on the East Indian 
RaihnlY equitably in the matter of this allowance' If not, why not! 

The Honourable Sir Muhammad Zafrnlla.h Khan : Information ill 
~  coUeeted and will be placed on the table of the House when avail-
~  4 

UNRECORDED LEAVE GRANTED TO CERTAIN DRIVERS ON THE EASTERN BENGAL 

RAILWAY. 

13'3, Mt. Amarndra HathChattopadhyays : (a) Is it a fact. that 
~ t have iIttrodueed New' Leave Rwes for State Railways' '. If 

~ <» tHese roles permit subordinate ofi.ici.als to grant " trip off .' in liel! 
of leave 1 
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(b) J.lJ ~ a fact that such unrecorded leave is granted by tlle Assist..a¢ 
Luco: . Foreman, :F.;astern Bengal l ~  Calcutta, to certain driver. 
.only, If not, do Goyernment prolJose to examine the Duty Sheet for the 
~ t  of August, ~~t  to ascertam the correct posit'ioll 7 ,. 

(c) Is it a fact thwt the Loco. F'oremanis in charge of the Looo. 
Sheds 1 If so, why has the power to grant " trips off " been taken away 
~ l him , 

(d) 4re Government ~ that such grant of " trip off " iii likel, 
to lead to abuses and to cause discontent amongst the staff not so favoured. 
by the Assistant or the Foreman' Do Go' ernmellt propose to take 

~ l action in the matter ? 

The Honourable Sir Muhammad Za.frunah Khan: (a) The ans'ver 
~  the first part is in the affirmative. As regards the second part, " trip 
otT " il; not granted in lieu of regular lea':e admissible under the l ~  

n1l,·;;:. 

(b) The answer to the first part is " No". As regards the sec_ 
part, Government do not propose to institute any examination in thtI 
maUer. 

(C'I The answer to the first part is " Yes". As regards the 8ecpn4 
part, the power has not been taken Il ~  

(d) Government do not consider that the practice uf the gra.nt 9f 
•• trip vff " is likely to lead to abuse and to cause discontent amongst the 
staff. They do not propose to take any further action in the matter. 

CREATION Of' A POST OF ASSISTANT ACCOUNTS OFFICER, TRAVELLING, OlY ~ 

EAST INDI4N RAILWA¥. . 

184. Mr. AlJla:(elJ,dra Nath Ohattopadhya.ya : (a) Is it a fact that 
in the Accounts Department, Traffic Accounts, of the East IndiaB 
~ l  a post of Assistant Acc.ounts Officer, Travelling. has ~  c~ t  

.. itll the objeet of checking the work done by the Inspec.tors of Aceountal 
(11) How many days has the Assistant Accounts Officer, '(ravelling, 

~t on the line and ill the office during the period 1st January, 1936 aud 
~ t August, 1936 T 

(c) How many stations have been checked by him and what amount 
has he earned as traYc:Jlin,g' allowance montbly ? 

(d) Is it a fact that the station inspections have been done by a j1;lnior 
Inspf'Ctor of Accounts whilp the ~t t Acc,mnts Officer. Travelling, 
i!' out <;hootin{! while thp office work is performf:d by another employee f'· 

(e) Do Government propose to eXlQpine this matter ~ to take 
nt"cessary action , 

TOO UOJl9ura,1>le 1ili1 )'luha.mm.a4 2.:iliru1lal:!. lt ~ : (a) Yes. 
(b) 146 days including 27 Sundays and holidays .on the line and 80 

working days in office. 

«(') 83 g\:ations. The travelling allowance paid to the o ~ durm. 
~ ~ works out to an ~ of RB. 914-0 per moniJ:t. 

(tl) Jfo. 
~  , 

C-) No. 
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K)[P!.OYMENT OJ!' RELATIVES IN THE SUPERVISORY POSTS IN THE NON-GAZETTED 

RAILWAY SERVICE. 

185. Mr. Amarendra Nath Oha.ttopa.dhyaya: What is the policy 
of Government in the Hailway Department regarding the employment of 
telatives in thc supervisory posts ill the non-gazetted service Y 

The Honourable Sir Muhammad Zafrullah Khan: I would invite 
the Honourable Member's attention to my reply to part (a) of his 
Unstarred question No. 59 asked on the 15th September, 1936. 

DONATIONS FOR DEFENDING DE}'AMATION SUITS ON THE EASTER!'; BENGAL 

RAILWAY. 

1Su. Mr. Amarendra Nath Ohattopadhyaya: Will Government 
please state whether the rules of the Staff Benefit Fund on the Eastern 
Bengal Railway permit of donations being granted to the employees to 
enable them to defend themselves in private suits for defamation brought 
~ t them 7 

The Honourable Sir Muhammad Zafrullah Khan: The rules of the 
Staff Benefit Fund permit the Committee ~  afford relief to staff in cases of 
genuine financial distress eaused through circumstances over which they 
have !DO control. . 

REFRESHER COURSES OF RAILWAYS. 

187. Mr. Amarendra Na.th Ohattopadhyaya: (a) Is it the policy of 
Government in the Railway Department that the non-gazetted staff must 
~o through Refresher Courses at the schools on the different railways' If 
ISQ, why has the gazetted staff been exempted from such Refresher Courses , 

(b) Is it a fact that the staff on the East Indian Railway over the 
age of 40 years are exempted from going through such Refresher Courses , 
If not, from what age , 

The Honourable Sir Muhammad Zafrnllah Khan : I am collecting 
information and will lay a reply on the table of the House in due course. 

CONSTRUCTION OF A FOOT OVERBRIDGE NEAR HApUR RAILWAY STATION. 

188. Qazi Muhammad Ahmad K3.zmi : Will Government be pleased 
to, state: 

(a ) whether they are aware that Hapur Railway Station is 
• situated between Hauur Town on the South and Asora and 
other important ll~  on the north, and that they .vere 
connected by a kachcha road. running to the west of the said 
railway station prior to the construction of Moradabad· 
Delhi Section ; 

:.. (b) whether theyar£' aware that at the time the railway station 
was first constructed at Hapur, a level croBsing .wail. medii, 
for this road and, to meet the demands of o~  t~ t  

another level crossing was made to the east of tiJ! ) said 
station ;('.'1 (t) 
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(0) whether they are aware that at that time there was another 
level crossing for Meerut-Hapur metalled road through which 
all the vehicular traffic could easily pass from one side of the 
line to the other ; 

(d) whether they are aware that on the construction of Khurja-
Hapur branch both of. these level crossings were stopped and 
the Meerut-Ilapur Road diverted to a considerably large 
distance to the great inconvenience of the public; 

~  whether they are aware that even after the closing of the level 
crossings hundreds of pedestrians have been crossing the 
railway line along the path of the old kachcha road with a 
considerable danger to their safety and lives; 

(I) whether it is a fact that sometime auo11t 1928, t ~ railway 
authorities took a census of the persons who thus daily crossed 
the line; if so, what wa<, its result; 

(g) ~ t  they are aware that the public of Hapur has been 
making continuous representations to the railway authorities 
for making an overbridge at the site of the old road, and if 
that be costly, then at least a foot overbridge for pedestrians ; 

(h) whether they are aware that the Agent, East Indian Railway, 
in his letter No. W.-92127, dated 28th October, 1935, to Rai 
Sahib Sham Sundar Singh, Rais of Hapur, indicated his 
willingness for constructing a foot overbridge about 100 feet 
to the west of the line of the present foot-path at a cost of 
Rs. 25,000 provided the local authorities agreed to pay the 
entire cost ; 

(i) whether they are aware that if the bridge were to be built alono 
the line of the actual foot-path, it would be much more co;' 
venient not only 10 the pedestrians but for the railway 
pasesngers and the railway staff also; 

(j) whether tlley are aware that the old road from j he north to the 
south of the railway line was blocked bv the construct.ion 
of the railway line ;nd not by any action 'of the local autho-
rities ; and 

(k) if the answer to or anyone of the parts (h), (i) and (j), be 
in the affirmative, whether they have considered the 
advisability of getting a foot overbridl!e constructed in thl\ 
nlacr of the old path at the cost of the East Indian Railway f 
If not, why not' 

The Honourable Sir Muhammad Za.fmllah Khan :  ( n) 
to (k). Government have no information. Their policy is to l ~ to 
the discretion of the Railway Administration such mntten; as the provi-' 
lion or overbridgeswhere the traffic juStifies them. Theques{ioll, t~l
tore, is one best referred to the Alfent of the Railw.ayeoncerend, prefer-
ably tllTough the Local Advisory Committee, and the AgenttviII then deal 
with it in aecordance with the rules apportioning the cost of cl~ }\""orks. 
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f.QV.9"IONS TO THE UPPER TIME-SCALE POSTS OF ASSIS'l'ANTS IN THE R.uLW.A.Y 

BOARD. 

189. Pandit Sri Krishna Dutta Paliwal: (a) Will Government pleas. 
state: 

(i) the sanctioned number up to which the As!\iatNlts of the office 
of the Railway Board· can be promoted tQ the upper time 
~ ll  ; 

(ii) the· number of upper time-scale posts which are at present 
vacant in the office of the Railway ~o  ; 

~  the dates from :which these posts are vacant ; and 

(it') the reasons for which  these h41ve been kept ~c t Y 

(b) Is it a fact that the last man who was promotr4 ~ the upper 
time-scale was 8Jl Anglo-Indian 1 '  , 

(c) Is it a fact that the next senior men, who are eligible for promo-
tion to Ute upper time-scale, are all Indians with the exception of one , 

(d) Is it also a fact that all those Indian Assistants have, on one or 
the other occasion, officiated as Superintendents 7 

(e) Is the upper time-scale meant for those who are fit for promotion 
to the posts of Superintendents Y If so, why have the Jndian 4.ssistantl 
nferred to not been promoted to the upper time-scale so far 1 

~ ~ l Ol l~ JJir ¥,uba.nunacJ ~l ll  ~: (a) (i) Four. 

(ii) Three. 

(iii) 21st July, 1934, 1st March, 1935 and 15th July, i935. 

(i1,) The ABsistants eligible are not considered fit for this promotion. 

(b) Yes. 

(c) Ye6. 

Cd) No. 

(e) Yes. I would refer the Honourable Member to IllY l~ :  to part 
«(I) (iv). 

NON-FILLING OF A POST OF SUPERINTENDENT IN ~l  ~  BOARD. 

190. Pandit Sri Krishna Dutta Paliwal: (a) Will Government 
1'lel1sr state whether a permanent post of Superintendent is vacant in th. 
9ffire of ·the Railway Board since June, 1936? If so, will Government 
plcft"e state the reasons for which the post has been kept. vacant up till 
o~ ~ c 

(h) Is it in accordance with the policy of Gover.nment to keep such 
posts unfilled indefini-tely " 

The RonourlLllle Sir lYIuba,mmad Zafrullah Khan: (a) A post of 
SJw'rintendent has been wicant'since the 16th Ma};, 1.936. The assistant 
tillrJating in tb,at llvs1 ~ $till o.n l?r<>h!;ltion. .. ,.. .. ~ 

('b) No. 
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<nFICIA.LS IN THE BOMBAY POSTAL CIRCLE ALLOWED TO CONTINUE iN ~  

AFTER ATTAINING THE AGE OF SUPERANNUATION. 

191. Mr. N. M. Joshi: Will Government be pleased to state 

(a) the number of officials in the selection grades and in the tim&-
scale in the Bombay General Post Office and in tlle 
Bombay Postal Circle, excluding the Bombay town, who have 
attai.ned the age of superannuation and havc still beeu 
allowed to continue in service since 1st April, 1934 ; and 

(b) the number of such officials who have been retired immediately 
on their attaining the age of s'.lperannuation since 1st 
April, 1934 ? 

The Honourable Sir Fra.nk Noyce (a) and (b) . Goverm;nent 
J:egret that they are unable to furnish the information as its collection wou14 
U;t.volve an undue expenditure of time and labour. 

VILLAGE POST OFFICES WHERE DELIVERY OF REGISTERED LE'l'TERS UJ;> 

MONEY ORDERS IS NOT EFFECTED THROUGH POSTMEN. 

192. Mr. N. M. Joshi: Will Government be pleased to 'ltate 

(a) whether it is a fact that there are a number of village Post 
Offices where delivery of registered articles and money orders 
is not effected through the departmental or extra-de'part-
mental postman; 

(b) whether villagers, including women, are served with notices to 
call at the village Post Offices to receive payment of their 
money orders. even if their value may range between a few 
annas to Rs. 5  ; 

(c) if the reply to part (b) br in the affirmative, what is the distance 
which the Postal Department expects the payees of such 
money orders of even small amountslo walk ·to the Post 
Office to receive payment ; 

(d) whether there is any proposal to charge less commission on 
money orden: whieh are not paid at the house!; of the payee .• ; 
and 

(e) why the Postal Departmpnt. which has the sole monopoly of 
carrying-lettpr,;. elm's not arr.'\ngt> to rleliver registered I t~ l  

etc., at the houses of their ~  f 

The Honourable Sir Frank Noyce: (a) an.d (b). Yes. 

(0) No paTticular limit of distance has been prescribed. 

(d) No. 

(e) Delivery a.t the residence of addressees is IlTrang-ed for except in 
a few cases where the volnme of traffic i.s so l';mall that the employment of 
a postmaB is n(}t justified. In connection with the ~ t l  (}f postal 
:({trili,ties in rural areas howewr, the Depu,r.-ment j" takin\! l';trps to provide 
il:pr.e postmen and thus arrange fc,r the rl"ih'ery of reg-iR'tCl"ed articles. etc., *' ~ ~ ~  of t ~ addressees. 



LEGISLATIVE ASSEMBLY. [16TH OCT. 1936. 

FIXATION OF THE LENGTH OF BEATS OF POSTMEN IN HILLY TRACTS. 

193. Mr. N. M. Joshi: Will Government be pleased to state: 

«(l) thc number of miles a village postman is required to walk in 
the plain districts of Ahmednagar, Sholapur, Surat and 
the like; 

(b) the number of miles a village postman is required to walk in 
the hilly -tracts of Ratnagiri district; and 

(c) wh"ether any consideration is gh'en to the nature of the tr03ct 
in fixing the length of beat ovM." the hilly tracts a;nd if so, 
to what extent , 

The Honourable Sir Frank Noyce: (a) to (c). Under the rulcs of 
the Department, postmen may be required to walk lH least ten miles a day 
with a total attendance of duty of at least eight hours, In the districts 
mentioned by the Honourable Member villagc po-.;tmen are lX'quired to 
walk from ten to twelve miles a day and no distinction is made between 
the plains districts and hilly tracts. -It i" not considered necessary to make 
l! .!istincljon for hilly tracts as local men accustomed to these tracts are 
employed as village postmen. 

REPRESENTATIONS HELD UP FOR CLAIMS OF OLD SCALES OF PAY BY THE 

POSTMASTER GENERAL, BOMBAY. 

194. Mr. N. M. Joshi: Will Government be pleased to state: 

(a) the number of representations held up by the Postmaster 
General, Bombay, concerning the claims of officials to old 
scales of pay ; and 

(b) if there be any such representations held up, whether the 
Director General of Posts and Telegraphs proposes to take 
them into consideration in view of the assurance given by 
him to the All-India Postal and R. M. S. Union in para-
graph 2 of his letter No. Es.B. 217-1136, dated the 13th 
February, 1936! 

The Honourable Sir Frank Noyce : (a) I have no information of 
the actual number. 

(b) No assurance was given. The Director-General me'rely stated that 
if individuals considf>red that they had IlrieYancf's on fLeconnt of irregu-
larities, it was open to them to re]1re..;('n1 them tbroug-h the proper official 
channel. If the pay of an individual has not been fixed in striet arcordance 
with the orders of Goyemment in the mat'ter the Director-General will 
be prepared to consider his case; bnt he is' not prepare!l 1 () ~ o  
any excepticn frr.m the flpplic'fjti(,jl :of ~  (;fI1ers C 

r : 
SPEED FOR MAIL MOTORS ON CERTAIN LINES FIXED BY THE POSTAI, 

DEPARTMENT . 

195.1¥1r. N.M.Joshi. : Will Government' be pleased to state : 

ta) whether tbe speedf<>r mail mo1!brs on' the R8.tnagiri-Chiplmi 
.. ,' Chlplun-M"ahad, l - ol - ~ l o  ot 

Chiplun-Karad lines, as fixed by the POStal Department, is 
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15 miles per hour and if so, since how long this speed is in 
existence; 

(b) whether it is a fad that lOervice cars have a permissible speel 
Q£ more than 25 milps per hour On these Pubiic W orkB 
Department roads excepting only the ghats ; and 

(c) whether the Postal Department contemplate increasing thi:! 
speed, illt.er theu· tilLe tabk", and tlms accelerate the trans· 
mission of mails by mutual agreement with the contractors, 
if necessary? If not, why not? 

The Honourable Sir Frank Noyce: (a) ~  since the 1st of October, 
1927, for the first four lines and the 1st of March, 1925, for the fifth line. 

(i)) No. The speed over different roads varies according to local cir-
eumstances and is fixed by the police authorities in the interests of safety. 

(c) As the roads in the Konkan are comparatively narrow and hnve 
~  turns at short intervals besides frt>quent ascents and descents it is 
not (!ollsidered safe ,t{) increase the speed on the first four lines. As regards 
the fifth line from Karad ,t{) Chiplun arrangements are, however, being 
marie with the contractor to increase the speed to 18 miles per hour over 
the plains section of the road which will result in the saving of about 1-an 
bour in transit. 

ORDERS IN REGARD TO PROMOTIONS OF POSTMEN AND O'l'HER LOWER GRADB 

STAFF. 

196. Mr. N. M. Joshi: Will Government be pleased to state : 

(a) whether orders in regard to promotion of postmen and other 
lower grade staff, matriculated or otherwise, to the clerical 
cadre 11a ve been ~  ; 

(b) whether the discussions during the last Sessions on this subject 
have ~  tai.en into consideration as assured by tile 
Director General of Posts and Telegraphs; and 

(c) if the reply to parts (a) and (b) above be in the affirmative, 
whether a copy of thos(' orders will be placed on the table' 

T:ile Honourable Sir Frank Noyce: (a) and (b). Yes. 

. (c) The orders are meant for departmental USe only. Government 
are not prepared to lay them on the table of the House. 

OFFICIATING I c ~  FOR I ~~ l ~ l  OF THE POSTAL 

D!':PAR'l'T"F'\'"'l' TN THJ: !it) ;;,>, ~  r ,·;'TON. 

197. Mr. N. M. Joshi: Will Government be pleased to state: 

~  =. 
·1:, '. 

(a) whether it is a fact that inferior servants of the Postal Depart.; 
ment in Konkan Division in the old scale, Who officiated lD 
higher cadre;' such as packers orpostnicn, have"; not been 
. allowed offieiatin{! increment.o;; during their officiating periods 
'and even after their confirmaotionfor the lam; four or five 
years; 
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~~  ~t  t~ PostJIlaster General, 13oIfpay,h¢ s.anctioned tem-
porary staff in the Ratnagiri Heau Post O ~ to dispose 01 
such claims ; 

(c) whether their claims still remain undecided and neither their 
arrears TlOr uue increments haye still ~ ~  ; and 

(d) if the replies to the ab(\ve be in the affirmative, whether steps 
are now proposed to be taken to cause immediate drawal uf 
their increments and to expedite the payment of their arrear; 
due' 

The Honourable Sir Fra.nk Noyce: (a) to (d). Information is bein, 
,.tIed for and a reply will be laid on the table of the House in due course. 

}l,BOPOSAL ']'0 RETIRE GOVERNMENT SERVANTS WHO HAVE ATTAINED THJII 

- . AGE OF FIFTY YEARS. 

198. Mr. N. M. Joshi: Will Go\ernment be pleased to &t3te : 

(a) whether tllere is any I,roposal unller consideration to reti .. 
men who have attained the age of 50 years; and 

(b) whe.th.er in .some .deP.ari-mellts of the c. 'cntral Govt'.ru. meut, ~ 
a,iiI t ~ 4CCu:UlltS b.ud .}udit, it )lFi$ been dccidcu to ~ ~ 
extension of ,o,erVlCe after ~ t o  only g.s ~ ~  
excephonal casc , 

'fhe I l ~  ~ Ja.Qle$ ~: (a) NQ. 
(b) The Honourable :Member is presumably referring to circumstance. 

governed by Fundamental Rule 56 (b). The tcrms of that Rule are left 
to be dealt with by Heads of Departments. 

~ FOR EXUt:INATJ:QN FOR ~ I :  TO TJlE :C4i;RIC# CADRE IN TIm 
POSTAL DEPARTMEN;I'. 

199. Mr. 5. Jl. J06hi : Will l~ t .be pleased. to stJte : 

(a) whether the age for c t~o  for recruitment to the cleri-
cal cadre in the Po!;tal Department has recently been fixed 
as between 19 and 21 yeaTS imrteud of 25 yealllB ; 

(b) whether as a result the l t~ of cRJluidates already in existence 
bave been ordered to be cancelled ; and 

(c) if the replies to pI:! ('Is (.1) and (b) above be in the llffirmative. 
whether they propose to &btc the reasons for such a sudden 
and almormnl chnD!!c ~ ., 

The Honourable Sir Fra.nk Noyce: (a) Yes. 

(b) No, but all candidates on the t ~ list have received a cepeti-
tion of the warning given to them when their names were placed on the lial 
that no assurance can be given that they win receiyc· any permanent 
~ o t t  

, (('.) The change w,a.-: made in connection with a ~ l ~ o  of th, 
f)'lltelll of &dectioll for these appointmep,ts 4lld GQvernm,e.,l;t tQok into ('onsi· 
~ t ~ t  roo. o.mmenda.t. ion mad. e in paragra .. ph .. 207 ~ of the ... Report of th. 
~ I ~ t -CN;l;I111itt.ee, ~ : l ~  l ~  + ~ ~  which is in 
the Library of the House. 
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DIsooJ.hElho AMONG THE STAJ'F OF THE MADRAS ~  OirFlCE. 

200. Mr. N. M. Joshi: (a) Will Government be pleased to state 
~ hether they are aware that there. has been some discontent among 
the staff of the Madras Telegraph Office due to unsatisfactory treatment 
th;erl to them by the Chief Superintendent, and if so, whether they 
ilfopose to institute an enquiry into the matter T 

(b) Will Government be pleased to state whether the night duty 
~ Ol  7 P.M. to 1 A.M.) has not been introduced either in Calcutta, 
Bombay or l{angoon Telegraph Offices while it has been introduced only 
in :Madras, and if so, will Government be pleased to state the real:>011S for 
~  difference T 

(c) Are Government aware that there has bem much di,content 
among the staff in Madra.,; on aecount of the duty (from 7 P.:M. to 1 A.M.) 
M-ing inlroduced there 1 

(d) Will Governmmt be pleased to state whether they propose to 
oOllBider the question of giving the staff alTected half an hour's rcllef for 
taking their meals 1 If not, why not Y 

The Honourable Sir Frank Noyce: (a) Government under:;tand 
that there has been some agitation iIi the Madras Central 'l'elegrai'h 
Office in connection with tIle ad!llinistration of that office but they do 
not consider that ll ~  ill allY llt~  for an enquiry by GOyerUillent. 
t ~ Postma:ster· ~l l  .Madras Circle, is fully competent to deal .. itb 
~  repte8ciItatioM t ~  h.Y the staff and ~ already doing so. 

~ (0) 11:e duty frotd19 to 1 hours is not at present in force in H.e 
valentta and Bombay. Central 'felrgraph Offices, but has Leen in 
force in the Rangoon Central Tdegrllph Ofnec for the last ten years. 
'Ill(' duty is a permi",,,ible olle and t~ illtrouuctioll in !lily particular" iJffi('d 
IS· for the purpose of meeting local traffic requirements. 

• (c) Government understand that certain represent.ations have bren 
~ c  by the Po;;tm(lster General, Madras Circle, against the pru,cnp-
LIon of the 19 to 1 hOiHsuuty. 

(d) As the per.iod of cIuty from ]9 to 1 hcu'"s is only for six ~ 

Coyermnent $('e no j u;o:1ification for giving" half an hour's relief for meals. 
'rhe staff can take their mrals heforr coming or duty :md !'.hort prrinds 
lIf TPlief Are Hlways ohtainable during the period of outy and can be Pi"O-
longed jf traffic conditions permit. 

IiIiDiTION OF EEALrnoF STATE ~I O  BFiuPENDRA . KISHORE RAKsHrr 
Roy DETAINED IN THE - : ~  CENTRAL JAIL. 

.. .. 201. Mr. ftkb;l Challrlra Ddt&.: (a} Will Government ~  l ~c  

., state thepTese1'l.t eonditi<ru of bt>ldth of t t~ PriSonet Bhunendra 
t c ~o  Rakshit Roy, M.A.-Eitpresent detained in the·amiltyCentrai 
Jail' . '.' 
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(b) If the said prmoner is suffering from illness, will Government 
please state how long he has been suffering, and 'VIhat is the nature of his 
illness Y 

(c) Will Government be pleased to state if the nature and degree of 
the said prisoner's suffering from illness necessitated his examination by 
a medical board ? 

Cd) If so, when was he examined by a medical board' 

(e) Will Government be pleased to lay on the table the report of the 
medical board following their examination of the said prisoner , 

(f) Will Government be pleased further to state if the said prisoner 
lias undergone a full course of treatment as recommended by the medical 
hDard, and if so, with what result T 

Cg) If the course of treatment that has hitherto been tried on the 
said prisoner, failed to haye the desired effect, do Guvernment propose to 
change the mode of treatment? 1£ so, what kind of treatment has 
finally been decided upon and when is it going to be tried T 

(k) In view of the long and protracted illness, and the condition (If 
the prisoner remaining almost the same, are Government prepared :to 
consider the advisability of releasing him and making him over to the 
care of his parents , 

The Honourable Sir Henry Cra,ik: Ca) to Cd). The State Pri.,oner 
has for some time past suffered from chronic constipation and IlS • 
rcsult from external piles of moderate severity. He was examiued in 
October, 1935 by a medical Board who advised treatment for constipation. 
They did not consider any treatment for piles necessary. His weight on 

~~  to the jail was 122 Ibs. and w,as 124 Ibs. on 24th t ~  

1936. 

(e) No. 

(f) and (g). 'rhe treatment has not produced the desired result 
but .an X-ray examina'tion has been suggested and the result is awaited. 
Further treatment will depend on the result of that examination. 

(h) No. 

SELECTION OF CANDIDATES BY THE PUBLIC SERVICE COMMISSION FOR AnMIBSIOlf 

TO EXAMINATION FOR CERTAIN SERVICES. 
c 

202. Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Is it a fact 
that for the competitive examination for Transportation, Traffic and 
Commercial Departments of Railway and for Customs, Accounts and 
Postal 8crvices to be held this year, only about 250 candidates out of 
a much larger number have been selected by the Public Service 
Commission to sit for the examination' If so, will Government please 
state the' i printl.ples on which the selection of candidates for such 
examination is made' 
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(b) In view of the percentages fixed for Muslims and other 
minority communities in Government services, do the Public Service 
Commission permit the number of these communities up to the per-
cet.tage laid down by Government to sit for the competi-tive examina-
tion , If not, why not 1 

The Honourable Sir Henry Craik: (a) 272 candidates ha...-e bet:ll 
admitted to the joint examinatioll. It is contrary to the establisht:d 
practice of the Puulic Seryice Commis;;ioJl to clisclose the principies on 
which the prelim.inary selection of cauclidatel:i is made. But the alln 
of t.he Commisl:iioll il:i to exclude nobody 'who 01, his past record has any 
chance of ::;uccess. 

(b) In making the preliminary selection, the Commission pay clue 
regard to the principle that due rcprcsel'tation should be given to the 
,-arious communities in India. 

PAY OF POSTAL EMPLOYEE'3 STATIONED AT SIMLA. 

203. Sardar Mangal Singh: (a) What are the scales of pay sanc-
tioned for different classes of postal employees stationed at Simla ! 

(b) What are the rates of compensatory allowance granted to eaeh 
class of postal employees stationed at Simla T 

(c) What are the scales of pay sanctioned for different classes of 
employees of other Departments of Government stationed at Simla' 

Cd) What are the rates of compensatory allowance granted to each of 
the classes of employees mentioned in part (c) above T 

(6) What are the scales of pay sanctioned for the clerical staff 
stationed at (1) Lahore, (2) Rawalpindi and (3) Simla Post Offices T 

The Honourable Sir Frank Noyce: (a), (b) and (6). The o~

tion is contained in the Manual of Appointments and Allowances of 
Officers of the Indian Posts and Telegraphs Department., and Appendix 
10 thereof and in the Government of India, Department of Industries 
and Labour, Memorandum No. Es. A.-130!33 (2). dated the 11th M..'lrch, 
1935. copies of which are in the Library of the House. 

(c) and (d). The compilation of the information asked for would 
involve an expenditure of time and la.bour which Government do not con-
girler that there is sufficient justification for undertaking. 

COMPENSATORY ALLOWANCE OF POSTAL EMPLOYEES STATIONED AT SIMLA. 

204. Sardar Mangal Singh: Ca) Is it not a fact that arrange-
ments for house rents in Simla are contracted On annual basis and 
not monthly as in other places in India' 

(b) 'Vill Government please state the ccnditions of grant of compen-
satory allowance for Government servants ~ 

(c) Will Government please state whether it is a fact that scale of 
pay sanC'tioned to the clerical staff of Simla Post Offices has ~o COllllec-
tion with the rate of compensatory allowance granted to them T 

(d) Will Government please state -whether the postal. employees of 
Simla are allowed to draw compensatory allowance while on leave, 
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If Und Mien t~ ute required to pay Itrln:ntll rel'ffs for ~ ~  

&y tHem for residential pfuposes t 
(e) If the reply to the preceding part be in the negative, wiiI Goverti-

ment please state the reasons why the postal officials are not allowed 
to draw compensatory allowance while on leave f 

i The HonoUra.ble Sir rrank Noyce: (a) Government have no tn-

formation. 

(b) The Honourable Member's attention is invited to Fundamental 
Role 9 (5}. 

(c) The exis-ting rateS' of compensatory allowances to the cleridl 
Irt·aff in Simla are fixed according to scales of pay. 

(d) and (e). Permission to draw compensatory .allowance while on 
leave is not dependent on the private commitm:>nts of individuals in con-
nedion with the renting of houses Lut is governed by Supplementary 
Hule 6 (B) (a) (i) and (ii). 

MUSLIMS IN THE SURVEY OF INDIA. 

205. Mr. Muhammad Anwar-ul-Azim: (a) What is tha total number 
of clerks in the Survey of India and what is the percentage of Muslims in 
that number? 

(b) What is the percentage of 1\1 uslims in the holders of the post of 
Registrar, Head Assistants and Head Clerks in the Survey of India' 

(c) Did Government ever receive a representation from a member or 
a body of the l\luslim community, regarding grievances and showing that 
all. the ways and. means for the betterment of the Muslim empl{)yees in. 
the Survey of India are tilockeu and that for this very reason theit 
percentage in the posts of Head Assistants and Head Clerks; .does not 
improve? 

(d) Are Government prepared to ask the Surveyor General to redress 
the grievances of the Muslim community in the Survey of India, vide part 
(c) aboye, so that all communities may have equal shares in tho 
Department , 

(Ii) Is it a fact that the representations mentioned in part (r) abo\"& 
incluued a grievance to the efl"e/·t that no :\luslim is post!'d to the Head 
Assistantship of Dehra Dun Office of the Survey of India, giving sound 
reasons and laying great emphasis against the installation of Hindu 
officials' 

_ (f) Are Government prepared to issue instructions to the Survey of 
India to safeguard and protect the rights of minority communities by 
appointing a Registrar from a minority community! • 

Mr. M. W. Yeatts: (a) On the 1st January, 1936, there were 218 
clerks in the Survey of India of wlww 17 per cent. were 1I-Iuslim&. 

(1)) There are 10 posts' so elassified of whieh one is held by a Muslim. 

(c) !lnd (d). Ill. 1932 anJ ~  representations of grievancIls6t 
MU'lJim employees in ,the Survey of India .. ~ made by anllnr!lcoguise(l 
body gesctibiI!.gitself a$ the itUSJim :: ~ OffiillliW:AssoeihtfOlL· The 
ll ~t o  were gone into carefully by the Suryeyor General of lIiili8 and 
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no case calling for action emerged. It is not the case that promotion of 
Muslims to the posts of Registrar, Head Assistant and Head Cierkis 
blocked, for such promotion is made by selection. 

(e) Yes, this grievance was mentioned but no sound reasons were 
adJuced. 

(n There is only one post of Registrar, which is filled by selection, 
~  Goyernment are not prepared to issue such instructions in regard to 
it. 

DEFENCE OF BURMA AND BURMANlZATION OF THE DEFENCE FORCES, ETC. 

206. U Thein Maung: Will Government please state: 

(a) whether they have considered the various questions relating 
to : 

(i) the defence of Burma; 

(ii) BurmaniJ:ation of the defence forces, including the 
military police ; and 

(iii) their probable cost to Burma ; 

(b) When they would be able to announce their recolllIl1endations or 
decisions thereon ; and 

(c) whether the IJegislature of Burma would be consulted or given 
an opportunity to discuss them before they are adopted or 
enforced t 

Mr. G. R. F. Tottenham : (a), (b) and (c). The matter is mainly 
one for decision by the future Government of Burma in consultation 
with His Majesty's Government. The views of the Government of Intiia 
have already been communicated to His Majesty's Government, but they 
nre confidential and the Government of India have no information when 
decisions will be announced. 

REPORT OF THE ApPLICATION COMMITTEE ON FINANCIAL ADJUSTMENT BETWEElf 

INDIA AND BURMA. 

207. U Thein Maung : Will Government please state when the 
Report of the Application Committee on Financial Adjn'ltment between 
India and Burma will be published and whether the Ilegislatures of India 
and Burma would have an opportunity to discuss it ? 

The Honourable Sir James Grigg: I wO:lld invite the IIonoural,le 
Member's attention to the reply given hy me to Mr. Satyamurti's starred 
question No. 462 on the 17th September, 1936. 

REPORT OF THE COMMITTEE ON FINANCIAL SETTLEMENT BETWEEN BURMA. 

AND THE ~ STATES • 

. ' 208. U Thein Maung : Will Government please state whether the 
Committee on Financial Settlement between Burma proper and the 
Federation of Shan States after separation of Burma from India have 
submitted their report and whether thE: Legislature of Burma would be 
given an opportunity to discuss it or the general question of such 
settlement f 

L408LAD • 
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The Bon.wahle Sir James Grigg: Yes. The settlement is to btl' 
JIlade through an Or.der in C<>uncil under Ii!6Ction 68 (2) of the Om'\' 
p.rnment of Burma A.ct, 10a3, ami the question is, therefore, one prilllJ.rJy 
for H:s Majesty's GO\'ernmcnL I cannot, therefore, give any ulldt:r-
taking that the Legislature of Burma will be given an opportunity tl' 
discuss the matter. 

EXCLUSION OF BURMA IN THE NEGOTIATIONS FOR A FRESH TRADE AGREEMEN't 

WITH JAPAN. 

~  U Thein Ma.ung : Will Government please 8tate : 

(a) why Burma has been left out in the negotiations for a fresh 
1rade agreemcnt with Japan; and 

(b) whcther Burma would be at liberty to make negotintion3 for 
and enter into a trade agreement with Japan separately 'I 

The Honoura.ble Sir Muhammad Zafru1.la.lt Khan: As regaris part 
(a) the attentioll of the Houourable :Member is iuyited to the ~ :  

Communique, dated the 12th A.ugust, 1936, a copy of which is in tn·! 
Lihrnry. Tine Government of India are not in a o~t:  to SIlS.'cr pal·t 
(b) as it relates to a matter that is for His Majetity's Government in 
the I; uited Kingdom to decide. 

EXEMPTION OF TEAK LOGS FROM THE PROTECTIVE CuSTOMS DUTY, 

210. U Thein Manng: (a) Will Government please state ,,·ftether 
£hey ,are prepared to exempt teak logs, imported into Burma through tM 
river ::ialween, from the protective customs duty of 25 per cent. ad valorem 
and to make them subject to the seven per cent. transit duty on,y as 
before the 11th July, 1936, for the reasOns that have been submitted by the 
President of 1\'[on lmein 'l'imber TI'aders' Association, Burma, in his 
memorial to His Excellency the Governor General in Council, dated the 
SOth July, ]936? If not, will Government please state the reasons fot' 
not doing so 1 

(b) Will Government please state whether the Government of But-rna 
would he at liberty to review the case and exempt such log-s from the said 
duly after separation from India, in spite of the trade agreement 
t ~  India and Bnrma T 

Tll:e Honour&ble Sir Muhammad Zafrulla.h Xha.n: (a) The import 
duty in question is not protective. I1. was raised to the level of the st::a' 
customs rate at the instance of the Government of Burma. The GOier-n. 
lJIant of India are awaiting the views of the Local Government on l ~ 

memorial of the 110nlmein Tiluber Traders Asso('iatiou before recon: 
;;idcring the matter. 

. (71) The terms of the Order in Council which will regulate the ~ l -

hlg ~ l t o  between India and Burma after separation have not ~~  

b.Cen finally settled. J n the meantime, the I\Pnourable Member's attl"ntion 
~ t  to Articles 6 and 9 of the Provisional Draft of India Rnll Bunnll" 
'trade Regulation Order. published in Command Paper No. 4985. 
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GOVERNMENT SERVANTS DEBARRED FROM MAJUNG .ANY STATEMENT, ETC., 

EMBARRASSING THE RELATIONS BETWEEN CERTAIN PERSONS. 

211. Dr. N. B. Khare: (a) Is it a fact that under rule 18 (1) (a) 
elf the Government Servants' Conduct Rules, IU3;), a Government servant 
ia debarred from making any statement of fact or opinion which is eapable 
of embarrassing the relations between the Governor General in Councilor 
~  Local Government and the people of India 'I 

(b) Does this rule apply also to a speech broadcast by a Government 
,aervant 1 If not, why not T 

The Honoura.ble Sir Henry Craik: (a) wd (b). Yes. 

WRITING OF ARTICLES FOR PRESS AND PUBLICATION OF BOOKS BY GOVERNMENT 

SERVANTS. 

212. Dr. N. B. Khare: (a) Is it a fact that a GJve:-nmcnt servant 
i,s, not permitted, or has to obtain the rrevious permission of Government, 
for writing an article for press or publishing a book, etc.,  on a subject 
falling within the scope of rules 15, 16 or 17 of the Government ~ t ~ 

Conduct Rules, 1935 '/ 

(b) Will Government please state whether a similar pre"ivus permis-
Ilion is also necessary for occasionally writing a book or an article for press 
& a subject of non-political nature, not connected with a Government 
,.l'vant's official work and involving no disclosure of official information or 
eompetition with professional journalists Y If so, under what rule T 

The Honoura.ble Sir Henry Craik: (0) and (b). The Rules CiliotE-d 
by the Honourable Member, read with Rules 13 and 18, state the ~ 

tion clearly . 
.. i 

PROVISION OF A LIBRARY, Zoo AND MUSEUM, ETC.; IN NEW DELm. 

. 213. Dr. N. B. Khare : lIas the attention of Government been drawn 
~ a letter under the heading" Delhi's Need" published in the Hind1l!dan 
Times, dated 7th July, 1936, and several other press notes, etc., depIoring 
the absence of a public JibrHry, zo{'), museum (E'Ycepting-the sO-f'alled 
" Central Asian Antiquities") and a public garden in New Delhi T If 
~  what action do Government propose to take to provide these amenities T 
If none, why not Y 

Mr. M. W. Yeatts: Yes. Public gardens have already l)E'en 1':'0-
vidcd, (g., Talkatora Garden and Lodhi Parle Provision of the t ~ 
amenities suggested would ~  to be considered along with other lleeJs 
of New Delhi. 

GRANT OF LIVERY ALLOWANCES TO THE DUFTARIES IN THE GOVERNMENT 

OF INDIA OFFICES. 

214. Mr. N. V. Gadgil: (a) Is it a fact that dllftries employed in 
'the Government ot India Secret!lriat offices are .mpplied with liveries only 
once in every three years Y 

(b) Is it also a fact that in the past. in certain Departments at least, 
dttftrH!swe:re given amomrtM in cash Ilnd they used to get their garments 
WMde thflt!l.selTel; which were shown to tbe offices t 

!AO!'LAD E2 
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(c) Why has this practice been discontinued , 

(d) Is it a fact that the quality of the cloth now supplied for liveries 
is the same as it was some years ago, when the prices were very high' 

(e) What is the reason for not supplying a better quality of cloth, 
now that the prices have fallen and the cost charged to Government is 
almost the same , 

(f) Is it a fact that the contract for sewing the liveries has been giveu 
only to one tajlor for a large number of years , 

(g) Do Government propose to consider the desirability of giving cash 
allowances to duftries for making liveries, so that they may be able to have 
better clothes made, by supplementing the amount themselves if necessary , 
If not, why not T 

The Honourable Sir Henry Craik: (a) Yes. 

(b) Yes. 

(c) Government have nOw an organisation-the Indian Storcii De-
partment-which by making ll~ purchases can obtain better value for 
the money. 

(d) No, the quality is better now. 

(e) Does not arise. 

. (f) I do not Imow to wuat Department the Honourable Mem'uer 
refers. The answer is in the aflirmati\"e so far as the Home Department 
is conccrned. 

(g) Government do not comsir1('!r it necessary to make any change in 
the system which has worked satisfactorily and economically. 

SUPPLY OF COTTON LIVERIES TO DUFTARIES IN THE GOVERNMENT OF bmu 
OFFICES. 

215. Mr. N. V. Gadgil: (a) Is it a fact that the duftries in the 
Government of India Secretariat are not allowed any cotton  liveries for 
use in the summer season when they have to stay in Delhi during April 
and October ,  . 

(b) Are cotton liveries allowed to peons of the Government of India 
Secretariat , 

(c) Do Government propose to arrange to sup.ply c(\tton liveries to 
duftl'ies also' If not, why not' 

The Honourable Sir Henry Craik: (a) Yes. 

(b) Yes. 

(c) There is no necessity for supplying them with cotton liverie! fQ!' 
t.he short period of their stay in Delhi. 

REMOVAL OF THE PORTRAIT OF LORD KRISHNA BY THE SUPERINTENDENT, 

RAILWAY MAIL SERVICE, "L" DIVISION. 

216. Bhai Pllrm8 Nand: (a) Is it a 4ct that the Superintendent, 
R. M. S. " L· " Division, visited the S. R. O.,Shorkot, in December last and 
persollally removed the portrait of Lord Krishna hanging on a wall of the 



UNSTARRED QUESTIONS AND ANSWERS. 3361 

office and threw it down on the floor in a most contemptuous manner in the 
presence of his Hindu subordinates and some of the raIlway starr who;;e 
r.eligious susceptibilities were vehemently injured and the incident was 
brought to light, vide Postal Observer issue for June, HI36 Y 

(b) If the reply to part (a) above be in the affirmative, have Govern-
,ment taken any action against the officer concerned and to obviate recur-
rence of the sort in future and if so, what ~ If not, do they propose to 
take any action now 1 

The Honourable Sir Frank Noyce: (a) and (b). Go\'ernmcnt huve 
110 information. The matter is within the co ~t c  of the Postma"ler, 
General. A copy of the question is being sent to him Jor such action as 
he may consider suitable. 

ALLEGATIONS AGAINST AN INSPECTOR, RAILWAY MAIL SERVICE. 

217. Bhai Parma Nand: (a) Will Government please state whether 
Ahdul Hakim, mail guard of defunct L-25 section, '\'as convided of 
uhduding a young Pathan woman in the mail van under section 498, 
Indian Penal Code Y 

(b) Is it also a fact that the name of this man was published in the 
cOllvictions statement circulated by the Postmaster General, Punjab, with 
his monthly circular of July, 1936 Y 

(c) Will Government please state whether this man has been dismissed, 
or is he still serving the Department? In the latter case, will Government 
please state the reasons for the same? 

(d) Is it a fact that enquiries made into the case revealed that this 
woman was being abducted in the mail van for the sake of an Illspector, 
Railway Mail Service, who was at Peshawar on the day of occurrence 
according to previous arrangements and that this Inspector conceJled the 
actual crime committed and did not submit any report to the higher autho-
rities 1 

(e) If the reply to part (d) be in the affirmative, will Government 
please state the action taken against the Inspector and if no action has been 
taken, do Government propose to make an independent enquiry into the 
conduct of this Inspector and see whether such a supervising officer is fit 
t()be retained in Government service , 

, The Honourable Sir Frank Noyce: (a) to (e). Gov('rnment il<.\-e 
no information. The matter is within the competence of the Pastmastcr-
General to whom a copy of the question and this answer is being sent Il)r 
6uch action as he may consider ~ t l  

'EXTRA-DEPARTMENTAL SUB-POSTMASTERS AND BRANCH PCSTl\fASTERS IN 

THE PUNJAB AND NORTH-'WEST FRONTIER CIRCLE. 

, 218. ~  Parma Nand: ,Vi]] GoYernment l ~ on the taLlc a 
stat.eml'Jlt showing separately the total number of t - ~ t l 

rub-Postmasters and Extra Departmental Branch Postmasters in the 
Punjab and North-West Fron'tier Circle, as also their number by com-
munities? If anyone community is disproportionately represented, do 
~o t  propose to stop recruitment of officials for these posts from 
that community T 



LEGISLATIVE A88EMBLY. [16TH OCT. 1936. 

The Honourable Sir FraU Noyce: Government have no informa-
tion <lnd do not propose to call for it lUI it would involve an undue ~  
penditure of time and labour. As regards the last part of the questlH, 
the Honourable Member's attention is invited to the reply given to bis 
unstarred question No. 81 on the 22nd February, 1935. 

ALLOWANCES OF CAMP CLERKS IN THE PUNJAB AND NORTH-WEST FRONTIER 

POSTAL CIRCLE. 

219 Bhai Parma Nand: (a) Is it a fact that formerly allowance for 
a Camp Clerk to the He.ad of a Postal Circle and for Director, l ll l~ 

was Rs. 50 per mcnsem and that for a Camp  Clerk to a Deputy Postmaster 
llel1fl"ui was Hs. ~  pel" ~  lmt now these allowances have heen 
equalised at Rs. 30 per mensem with the provision that in the former cUlSe 
the allowance at the higher rate is to continue for the incumbents of the 

~t~ 011 the date oj orlicrs so long as they continue with the lIe;ld of a 
~ ~ cl  or the Director, rfelegraphs? 

(b) Is it a fact that the existing Camp Clerk to the Postmaster 
General, Punjab and ~ ol t -West Frontier Circle, is rotated between him 
anu the Direetor of that Circle sincE' the last six years to maintain ilia 
allowance at the higher rate T 

(c) If the replip.s to parts (a) and (b) above be in the affirmative, do 
Gr,vcrnment proposp to consider the advisability of removing the prcsent 
Camp  Clerk  of the Postmaster General, Punjab and North-West Frontier 
(")'C!l', to any of his Deputies, if not to the office, to save B.s. :!O per 

l ~  f 

The Honourable Sir Frank Noyce: (11) Yes. 

OJ) Goverlllllrnt haye no information. The matter is one y;ithin 
lUr dis(Tetioll of the Head of the Circle. 

(c) No. 

TRANSFERS OF CERTAIN CLERKS IN THE PUNJAB AND NORTH-WEST FRONTIER 

CIRCLE. 

220. Bhai Parma. Nand: (a) Is it a fact that Read Clerks in 
Pcstal Circle Offices arr required to be chanaed everv three years and if 
so. why' '" • 

(b) Will Goyernmpnt kindly state whether there are any definite 
ordr'rs re!!'arJ ilJg thc rotation of ordinav time-scale clerks ill the Postal 
('i rde Office T • . 

(c) 'Will Gowrnment kindly place on the table a statement showing 
tht> llnml)('r of t l~  of orclinary time-scale clerks effected l~  the 
pnsonal orders of the Postmaster General, Punjab and Norijl-'Vest 
P""ntipr Circle. in bis office? 

(d) If the reply to part (b) above be in t'he neg-ative, Ilnd thE' reply 
.in pari (c) discloses It suffici('ntly large number of transfers, will o ~

J:1cnt ,:tate the rcason f01" the same' 

The Honourable Sir Frank Noyce: (11) The reply to the first pad 
of th!' qllestion is in the affirmative. As regards the la·tter pal't, tbII 
period :~  transfer is ordel'ed for administrative reasons. 
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(b) No. 

(C) and (d). Government lLa ve no information and do not propose 
tv eal1 for it as the matter is one entirely within the Postmaster·Ge. 
cral's competence. 

DISCHARGE OF CERTAIN FJRE])1EN AND SHUNTERS ON THE EAsTERN BENGAL 

RAILWAY. 

221. Mr. Umar Aly Shah: (a) Will Government be pleased to state 
if it is a fact that the Cllief Mechanical Engineer, Eastern Bengal 1{a.U-
w .. y, has discharg:d a number of firemen, shunters who failed to pass 
Ot:pal'tmental examination? 

(b) If so, will Government be pleaseJ to state if at the t'me of 
lJppein·:ment 01' those firfmen and shunters, they executed any .3.greemeut 
that, failing to pass the departmental t ~  they win be discharged ~ 

(r.) Will Government he pleased to state if those firemen al14 
shunters are efficient workers on t ~ l  respectiyc posb and if regu;!:r 
nnnu.'li increase of pay were granted 13 them . 

. f;) If tl:e i,ns''."('l' to part (c) be in the negative, will G0Vel'nrnent 
be pleased to state why they were not discllarged from service on the 
ground of inefficiency T 

(c) If the answer to part (c) be in the affirmative, will iJuvernmeut 
be pleased to state why they cannot be retained in their posts? . 

(/; "Yill Government he pleased to state if the dcpartmcntll 
examination is to test their abWties for promotwn to next higher grades , 

(;j) H 1.he nnl>,n'r to part (f) is in the nffil'matin, will Governmellt 
~  pleased to state the reason to issue an order of discharge of those 
persons "hen thei!' services could be utilised in their own posts T 

(Ii) Will Govermnent be pleased to state the date of issuc of nn 
orJ.eI' ... lating tllat t o~  \yho fail to pass (leparlmenbl examination ,viii 
8.e discharged frOID service 1 

(i) Will Government be pleased to state if the order mentionpd ill 
put (i) was issued long after appointment of those discharged hands ~ 

(j) If the answer be in the a!'rirmati\·e, will Government be pIE'ased 
to state why the Eastern Bengal Railway ~ ll l : l'atio]l lia,; applied the 
(lrder to penOllS who entered the service long before the issue of such au 
order! 

The Honourable Sir Muhammad Zafrullah Khan: With 30ur per-
mission, Sir, I propose to reply ques·tions Nos. 221 and 222 together. 

I !lm collecting information and will lay a. reply on the table of the 
House in due course. 

ABoLITION OF NIGHT ScHOOLS F01t EDUCATING THE ILLrrnATE RAILW:l.Y 

WORKERS OF THE Loco. DEPARTMENT. 

t222. Mr. Umar Aly Shah: (a) Will Government be pleased to sta1:4. 
if i.t is a fact that on account of economy, n:ght schools for educating the 
iIIiterate workers of Loco .. Department have been abolished T 

U'or answer to this question, Bee answer to question No. 221. 
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(b) If SO, how many schools have been abolished T 

(c) Will Government be pleased to state what steps were taken by 
the Eastern Bengal Railway Administration to teach the firemen, 
wunters and drivers the names and alphabets of the stations f 

(d) Will Government be pleased to state if it is a fact that there 
is no night school at Katihar, Lalmonirhat, Ishurdi 1 

(e) If so, will Government be pleased to state the numuer of 
firemen and shunters ~  for not passing the departmental tests 
and who mostly "belonged to the Loco. Shed mentioned in part (d) ? 

SCHOOL ESTABLISHED AT CALCUTTA TO TRAIN FIREMEN, SHUNTERS AND 

DRIVERS. 

223. Mr. Umar AIy Shah: (a) Will Government be pleased to state 
if it is a fact that a training school hall recently been established in 
Calcutta to train the firemen, shunters and drivers in that school ~ 

(b) If so, will Government be pleased to state if those workers are 
exam;ned by the School Authorities after completion of their training 
and are granted certificates of competency f If not, why not f 

(c) If the answer to part (b) be in the affirmative, will Government 
be pleased to state why the persons who could not get any facilities at 
other stations be sent to school in Calcutta for training T 

(d) Will Government be pleased to state if it is a fact that workers 
returned from the training schools in Calcutta as competent are again 
ealled by the District Officers to undergo an examination by the Loco. 
Inspector' 

(e) Will Government be pleased to state if they are prepared to ro-
:ru.tate those that have ~  discharged and grant facilities to receive 
t ~  in Calcutta Training Schools? If not, why not T 

The Honourable Slr Muhammad Zafrullah Khan: Government have 
no inform.<ttion anrl do not considl'r that the labour and expense o~ c l 

in collpcting it will he commensurate with the results likely to he ob-
tairled, but I am sending a copy of the qurstion to the Agent, Eastrrn: 
Brllgal Railway, for information and such ac·tion as he may consiucr 
necl'ssary. 

RELIEVING ALLOWANCE TO STAFF SENT TO OUTSTATIONS TO RELIEVE STATION 

MASTER, SIGNALLERS AND CLERKS. 

~  Mr. Umar Aly Shah : Is it a fact that Rule 364 of the t:~to 
Railway Open Line Code, Volume II, sanctions relieving allowance to 
Il.Laff who are sent to outstations for a time to relieve Station Mastel'g, 
EIg'Tlallers and clerks for absence from headquarters T Will o~
ment be pleased to state if any amendment has been made to this rule' 
II so, when and on what date? Will Government be I ~  to state 
Wily the relieving allowance has been substituted by trayellino-all.J\v-
ance and under what authority f 0 . 

. The . o o ~  Sir Muhammad Zafrullah Khan :  I am collecting. 
Int'ormatIOn and wlll lay a reply on {he ttlble of the House in due" 
eOt'ISC. 
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PROVISION OF Box Khalasies TO CARRY THE BOXES OJ!' INDIAN DRIVERS. 

225. Mr. Umar Aly Shah: Will Government be pleased to state 
if it is a fact that Mr. P. R. Rau, replying to Mr. N. M. Joshi on the 
floor of the Legislative Assembly, regarding provision of box khalasies 
to carry the boxes of all Indian drivers, said that to obtain uniformity 
the Railway Administration have been instructed that there should be 
no racial discriminat;on in this matter and that box khalasies should be 
l'rcyided for all dri\"e:s when circumstame, rcnuer it neee:;sary T 
I.f so, will Government be plea,:ed to state the naIlles of the railway" 
which have complied with the instructions is;;ued by the Railway 
Board in this matter V 

The Honourable Sir Muhammad Zafrullah Khan: I am collectilJg 
ir.tf(lrmation and will lay a reply Oil <tile talJle of the House ill dno 
course. 

PROVISION OF MOSQUITO CURTAINS, MATTRESSES AND BED SHEETS IN THE 

RUNNING ROOMS OF DRIVERS ON STATE RAILWAYS. 

226. Mr. Umar Aly Shah: Will Government be pleased to state 
if mosquito curtains and mattresses and bed sheets are provided in the 
run:lillg rooms of Indian drivers on the State Railways? If not, \"ill 
Government be pleased to state if mosquito curtains, bed sheets and 
bedsteads are given to the European and Anglo-Indian drivers' 
i'Ulll,iT,g room 7 If so, why' 

The Honourable Sir Muhammad Zafrullah Khan: Goycrnmcnt 
bave no inform.3tion, but I have sent a copy of the question to the 
Agents of the State-managerl Hailways for information and such action 
liS they may consider necessary. 

PROVISION OF COOKS TO DRIVERS ON THE EAST INDIAN RAILWAY. 

227. Mr. Umar Aly Shah·: Will Gow'rnment be pleased to state 
if the East Indian Railway provides cooks for Muhammadan, Anglo-
Indian and European drivers in their running reoms? If so. will 
Government be pleased to state if it is a filet that no Hindn cook is 
pl"oyicled for Hindu Indian drivers and firemen in the running room 7 
If so, will Government be pleased to state why there should be none ~ 

The Honourable Sir Muhammad Zafruliah Khan: GoY('nlment 
lIay£- no information. This is a ~tt  of detailed administration within 
the competence of the Agent, East Indi.3n Railway, to whom a copy of 
tile question has been sent for information and such action as he may 
~  d er necessary. 

RECORDING OF NAMES OF THE CREW STAFF WP.O FAIL TO COLLECT EXCESS 

FARES FROM PASSENGERS ON THE EASTERN BENGAL RAILWAY. 

228. Mr. Umar A1v Shah: Will Government be pleased to state if 
it is a fact that the District Traffic Super;ntenoent-" Crews" of the 
Eastern Bengal Railway. has intrndneeo a board to rerord the names' 
d the crew staff who fail to collect any excess fare from passengers' 
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()n any day 1 If so, will Government be pleased to state if the object 
{)f the ·District Officer is to black-mark those staff who fail to collect 
J\hy excess fare OIl any day' If so, why' 

The Honoura.ble Sir Muhammad Zafrullah Khan: Govcrnmcut 
huve no information. This is a matter of detailed ~ t o  within 
the competence of the Agent, Eastern Bengal Railway, to whom a copy uf 
the question has been sent for information and such action as he may 
~o  necessary. 

RUNNING RooM ARRANGEMENT FOR CREW STAFF ON THE EAsTERN BENGAL 

RAILWAY. 

229. Mr. Umar Aly Shah: Will Government be ph'ased to state if 
the crew staff under the Eastern Bengal Rai way are considered 88 
rUllning staff? If so, will Govcrnment be pleased to state if all)" 
running rocm arrangement is in existence for t ~ crew staff 'I 

The Honourable Sir Muhammad Zafrullah Khan: I am collecting 
infurmation and will lay a reply on ,the table of the House ill due 
COllrse. 

liILEAGE ALLOWANCE GRANTED TO THE RUNNING PARCEL CLERKS ON THa 

EASTERN BENGAL RAILWAY. 

230. Mr. Umar Aly Shah: (a) Will Government be pleased to stato 
if it is a fact that the Railway Board has issued letter No. 35-A.L.1101, 
dated the 1st September, 1936, to the Agent, Eastern Bengal Railway, 
coIllmunicating that milenge allowance granted to the Running Parcel 
elerks should cease finaily fl'Mn n flntr Ilflt latrl' thall tllc 81st Octobrl', 
1936 , 

(b) If the answeT to part (a) be in the affirmative, will Goverlllll("lt 
be l ~ cl to stntf' whethrl' s<111ntiop :~l  f)jJjainrd from the Governo]' 
CeJ;aal ill Council ~ If not, why not 1 

The Honourable Sir Muhammad Zafrullah Khan: I am collectiug 
information anJ will Illy a reply on -the table of the House III ,lue 
(·rn:rse. 

RETROSPECTIVE EFFECT TO CONCESSIONS GRANTED TO RAILWAY STAFP. 

231. Mr. Umar Aly Sbah: (rr ') ·Will (JOyrTUmpnt he pleased to state 
if j t is a fact that the Honourable the Commerce MemLer, in replying to 
unstarrrd question Xo. 4U!l of Dr. X. n. Ell:!>'p (Ill tlw 7th A]wil. 1936. :':'lid 
that the usual policy of Government is not to grant retrospective effect 
in 1!eneral 10 cOllf·c<;,iol1<'; i·hat no:,,· h(' g-r<lllt"d 0 • 

-b) If the answer to part (a) be in the affirmative, will Govel"nnumf 
be pleased to state if retrospective effect to withdraw concessions alrer,(ly 
g-r:mled to staff are sanctioned 1 

The Honoura.ble Sir Muhamma.d Zafrnllah Khan: T am collecting· 
infol'nJlllion and will lay a reply on the table of the House in llut 
C!oW'Se. -h 
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REDUCTION IN WORKING EXPENSES ON THE EASTERN BENGAr. RAILWAY. 

232. Mr. Umar Aly Shah : Will Government be pleased to state if 
it is a fact that the 1;astern Bengal Railway AdministratIOn is contem-
plating reduction in working expenses 1 If so, will Government be 
pleaseJ to Eotate how titey propose to do so , 

The Honourable Sir Muhamma.d Zafrullah Khan: I am c ll ct ~ 

illiol'lllation and will lay a reply on the table of the House in i!ua 
(..()urse. 

RUNNING PARCEL CLERKS ON THE EASTEltN BENGAL RAILWAY. 

:2clJ. Mr. Umar Aly Shah: (a) Will GOYernment be pleased to state 
if it is a fact that the Eastern Bengal R::J.ilway AuminisLl'utiun l t o~  

to transfer the present HUllning l'ureel Clerks from their running uuties 
to 0:. l'r posts? If so, why? 

(b) Will Goyernment be pleased to state the date from whidl the 
Easterll Bengal !{,Jilway Adm ll,strat ion have been paying the mi:eage 
Illlo\, ;,;,(:e to the HUllning Parcel Clerks 1 

(c) Will Government be pleased, to state if it is a fact that the 
duties allotted to the Hunning Parcel clerks on the Eastern c ~ l 

R"ilway were performed by "erond g'nar,ls before the posting of Running 
Pareel Clerks to passenger and mail trains , 

(d) If the answer to part (c) be in the affirmative, will Govern-
lllent be pleased to state whether the Uunning Parcel clerks are doing 
the duties of second guards 1 

(e) Will Government be pleased to state if it is a fact that the 
Eastel'll Bengal Hailway Administration has made a substantial saving 
in tIll' way of claims for missing or shortages of lug gages and parcels 
with the introduction of Running Parcel clerks? ~  so, will Gowrn-
mPllt lw pleascd to stwt-e the reason for disallowing the mi.lrage 
allowance , 

(f) If the answer be in the negative, will o ~ t be pleased 
to state what justification the Eastern Bengal RailwilY Admini"tl'ation 
had to replace the second guards by TIunning Parcel Clerks' 

(g) \ViH Government be pleased to state if it is a faC't th'it the 
Runnin'! Parcrl Clerks are exempted from the Geneva Uonvpntio'L R>1 

t I ~  ;! rr· treated as rnnning staff? If so. why nre the Running Parcel 
Clerks disallowed the mileag-e allowance , 

The Honourable Sir Muhnmmad ZafruIla.h Khan: I am collectiug' 
j',f(l!'lnntion and will lay a reply on the table of the IIouse in due 
c{lurse. 

POWERS GIVEN TO AGENTS OF STATE RAILWAYS TO MODIFY THE RULES FOR 

THE GRANT OF ALLOWANCES. 

234. Mr. Umar Alv Shah: Are Government aware that Rule 359 of 
Chapter IV of State Railway Open Line Code, volume II ~  the 
1tanan.'rr of a State Railway, now ca Hell Agent of a State Railway, to 
modif:-' the rules for the grant of allowance at th('ir discretiou to suit 
thp (·jreumstancesof the railways undpr tll(,1r control' 



3368 LEGISLATIVE ASSEMBLY. [16TH OCT. 1936. 

The Honourable Sir Muhammad Zafrullah Khan: I am collectiug 
information and will lay a reply on ,the table of the House ill .Iue 
coarse. 

SUNDAY FEES FUND AT THE MAJOR PORTS. 

235. Mr. V.  V. Giri: (a) 'Will GOYl'rnment be pleased to state 
the annual reserve accumulated in the Sunday Fees Fund at the various 
major ports of India during the last five years 1 

(b) Will Government be pleased to state in what manner the 
Ilmount collected in the fund is being utilised 1 

(c) Will Government be pleased ~o state whether the unexpended 
~ c  of these reserves is brought forward from year to year a.nd 
whether any credit for interest is given to these reserves Y 

The Honourable Sir James Grigg: (a) There has been no surplus 
to tarry forward. 

(b) After making payments on account of Crown O ~  I c~  

the halance is distributed. to l-3eamen's and Customs Welfare Institutions 
but subject to a minimum payment of Es. 88,000. 

«(') Does not arise. 

SUl\'l)AY FEES FUND AT THE MAJOR PORT. 

236. Mr. v. V. Giri: (a) Will Government be pleased to state 
whether the proceeds of the Sunday Fees Fund are utilised for the 
benefit and welfare of Indian seamen and, if so, how ! 

(ll) \Vill Government be pleased to state the amount spent for the 
hcnefi{, of European seamen and Indian seamen respectively from the 
proceeds of this Fund Y 

The Honourable Sir James Grigg: (a) Yes-a part of the Fund is 
used for the benefit of Indian Seamen. A grallt is made ~o the Indian 
t:ailors Home, Bombay, and to certain hospitals in Burma whicl.!. cater 
for Indians as well as for Europeans. 

(b) A sum of Rs. 8,200 is pairl yearly to an exclusively Indian 
Insti1.llion. Rs. 3,120 a year is paid to hospitals. About Us. 38,000 a 
year is paid to other institutions which are mainly, ~ not in all ea:;os, 
for European seamen. 

GRANT TO THE MARINE CLUB OF CALCUTTA. 

237. Mr. V.  V. Giri: (a) Will Government be pleased to state 
whether the Marine Club of Calcutta is c ~  any grant directly or 
inuirectly through the Seamen's Welfare Association from o~

ment? 

(b) Are G'<wernment aware whether Indian OffiPers are allow'cd 
ndn:ission in the Marine Club of Calcutta ? 

The Honourable Sir James Grigg: (a) Yes. The :Marine Club of 
Calcutta received grants of Rs. 8,850 for each of the years 1935-:36 and 
~ -  .. 

(b) Indian Officers are allowed admission to the Club. 
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EXPENDITURE INCURRED ON LEE CONCESSION PASSAGES. 

238. Mr. V.  V. Giri : Will Goverllment be pleased to state the 
/lnnual expenditure incurred on Lee concession passages year by year 
from 1931 to 193'i ? 

The Honourable Sir James Grigg: The information is ~  

collected and will be laid on the table of the House in due course. 

DRIVERS IN THE JHANSI DIVISION OF THE GREAT INDIAN PENINSULA RAILWAY. 

239. Pandit Sri Krishna Dutta Paliwal: (a I Will Government state 
the number of Anglo-Indian, Parsee, Hindu, Muslim and Indian Christian, 
drivers employed on ·the Great Indian Peninsula Railway on their main 
and branch lines in the Jhansi Division, working in different grades OD 
thl:ir mail, passenger and goods trains ? 

(b) Are these drivers recruited separately for main and branch 
lines in the various grades' If so, ~ t are the ~ t grades and 
6caler-; of pay for the Jhansi Division? 

(c) Are they recruited strictly on grounds of qualification and 
experience, or is race and creed also taken ~ to considera·tion , 

(d) Is any person disqualified on grounds of religion or nationality 
from being recruited? Are any post or grades reserved for any parti-
cular community Y 

(e) What is the grade pay of drivers on passenger and goods 
trains' 

(f) Is it a fact that a circular of the Railway Board prohibits any 
racial preference or discrimination in the recrui-tment of drivers OD 

railways T 

(g) Are Government satisfied tha·t the Great Indian Peninsula Railway 
a.uthorities adhere to the terms of this circular T If not do Govern-
ment propOse to ask them to do so T " 

(It) Is it a fact -that on the Jhansi-Manikpur, Bina-Katni and Kotah 
Branches, no Indian has been appointed as a passenger train driver' 
If so, what are the reasons therefor' 

(i) Is it a fact that main line drivers, drawing larger pay and 
.allowances, are recruited on branch lines in preference to branch line 
driyers drawing similar pay , 

.  . (j) Are o ~ ~  ~ t there is -';lluch discontent among 
drIvers who feel that theIr Just claIms have been Ignored for appointment 
as passenger drivers ? 

The Honourable Sir Muhammad Zafrullah Khan :  I am collecting 
information and will lay a reply on the ta!>le of the House in due 
course. 

INCOME AND EXPENDITU:RE OF THE SALES DEPARTMENT OF THE NORTH 

WESTERN RAILWAY. 

240 Sardar Bant Singh: (a) Is it a fact that the Rnnual exnendi-
ture incurred by the Sales Department of North Western Railway is 
Ra. 72,000 and that the earnings amount to only .Ea. 24,000 T 
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(b) Is it a fact that in spite of this, it has been giveJl a new lease 
of life by the Railway Board Y If so, why' 

The Honourable Sir Muhammad Zafrulla.h Khan :  I am collecting 
informatioil and will lay a reply on the tablf' of thc House in uue 
course. 

ABTICLE WRIT'TEN BY MR. lliWKES, CHIEF COMMERCIAL MANAGER, NORTH 

WESTERN RAILWAY, ON RAIL-ROAD COMPETITION. 

241. Sardar Sant Singh: (a) Is it a fact that 1\1r. Hawkes, Chief 
Commercial Managcr, North \Vestern Railway, wrote an article On Ra.:l-
P.,oad ~o t t o  which was severely criticised in the press 1 

(b) If so, did he first obtain the permission of Government, in 
accordance "'ith GO\'CI'IlIllent 8crvants Conduct l{uies, and what act.ion 
do Gowrnment propose to take against him for brcach of rules ? 

The Honourable Sir Muha.nunad Zafrullah Khan: (a) GO\"Cl'lllllcnt 
have no information, 

l b) Does not arise. 

INJUSTICE DONE TO INDIA...'" OFFIC'ERS ON TIm NORTH \VESTERN RAILWAY. 

242. Sardar Sant Singh: (Il) Is it a fact that a couple of years ago 0 
new department called " Sales" was created on the North Western 
Railway t 

(b) Is it a ~t that Mr. C. D. Jordan, a promoted subordinate, WoM 
put in charge of this department in the senior scale of Imperial Service T 

(e) Is it a faet that there are orders that no officer in the Lower 
Ga?etted Service was to be promoted to ,the senior scale of Imperial 
Service' 

(d) Is it It foct that all officers of the Imperial Service senior to 
Mr .• J ordan appealed against their unmerited superses,;ion , 

(e) Is it a fact that Mr. Hawkes certified them all as unfit, in conse-
fJuence uf which their appeals were turned down , 

(f) If the answer to the above be in the affirmative, will Government 
please state what they propose to do to remedy injustice being done to 
Iuuian officers and to check recurrence thereof on the North Westeru. 
11uilway , 

The Honourable Sir Muhammad Zafrullah Khan :  I am collecting 
information and will lay a reply on the table of the House iu ~ 

course. 

4 

OI ~  OF MR. HALES AS DIVISIONAL SUPERINTENDENT, RAWALPINDI 
DIVISION OF THE NORTH WESTERN RAILWAY. 

243. Sardar Sant Singh: (a) Is it a fact that Mr. Hales, while 
wo:Irldng as Divisionlll Superintendf'nt on the Quetta Division, caused a: 
net loss to the railway of Rs. 51.000, of which Rs. 18.000 were law 

~ as sanetioned by the Railway Boaru. the actual expenses not yet 
beil1j! kn<ln; vidlJ paragraph 57, page 28 of Railway Audit Report 01 
1936 ! 
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~:  (li) Is it a fact that Mr. Hales was reduced while working on t~ 
Karachi Division for making over-payments amounting, to thousands of 
rupees f 

(c) Is it a fact that orders were pused prohibiting Mr. Hales from 
being put in charge of a Divillion , 

(d) Is it a fact that in spite of the above orders, :Mr. Hales was 
allowed to officiate as Chief Commercial l\Ianager and is now working as 
J,hvisional Superintendent on the Rawalpindi Division Y 

( The Honourable Sir :r.luhamm.ad Za.frullah !(han: [ am collectiI'.g 
iJlformation and will lay a reply on tile tablr of the House in due 
C(1urse. 

Rl'.lo'USAT" TO PERMIT SHAIKH ABDULLA KUFI, A WELL-KNOWN ll ~ 

FRmf ENTERING INDIA. 

244. Khan Bahadur Sho.ikh Fazl-i-Raq Piracha : (a) Are Government 
awnl'4.l thnt Shaikh Abdulla Kufi, a subje<;t of the Hedjaz Government, is 
• weU-lmown Muallim of the Indian pilgrims for IIedjaz at :Mecca! 

(b) Is it a fact that the said Abdulla Kufi, Mllallim, has been refused 
entl'anCt! to India by the Indian Government T 

. (c) 1£ the answer to the above part be in the affirmative, will Gov-
e'mlllent be pleased to state the reaSons for that, and if the answer he in 
the negative, are Government prepared to make enquiries about the fact. 
!rOllt Their representative at Jeddah, and inform the House? 

(d) Are Government aware that in case the said Shaikh Abdulia 
Knfi is net allowed to come to India, the pilgrims to Mecca will be deprived 
iff. his valuable assistance and guidance in their voyage to the ~ 1 

Sir Aubrey Metcalfe: (a) The case of this mutawwif came to the 
notice of the Government of India. 

(b) and (c). He was refused a visa for India on the ground that 
Jbo h&([ wrongfully withheld a sum of Rs. 100 from an Indian pilgrim. 
~ ll tl  on his paying a sum of Rs. 80 out of this sum, the restriction 
was withdrawn. 

(d) Does not arise. 

PROCEDURE ON STATE RAILWAYS FOR PUNISHING OR REDUCING THE STAFF' 

FROM: SUPERIOR TO LVFEIUOR SERVICE ON FAILURE TO PASS AN EXAMINA-

TION. 

245. Mr. R.am Narayan Singh: With ref?rence to the reply given 
on the 31st August, 1936 to unstarred question No. 491 (page 78), asked in 
this Il Ol ~  on the 7th April, 1936, will the Honourable :Member fer Com-

c ~ and Railways please state whether paragraphs 30 and : ::~  pub-
lished ill the East Indian Railway Gazettes, datf:d 24th January, 1934 and 
dated 3rd October, 1934, respectively, have re1.rospecth-e effect f If not,. 
-what were the rules in force before the pUblications of the ~~ : 

bG1.h Oll old Oudh and Rohilkhand Railway Section and on old East Indiaa 
Railway Srction and on amalgamated sections? 

The Honourable Sir Muhammad Zafrullah Khan: I am collecting 
information and will lay a reply on the table of the House ~ due 
~ I  
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APPEAL AGAINST THE DISCRETION OF THE DIVISIONAL SUPERINTENDENT Olf 
THE EAST INDIAN RAILWAY. 

246. Mr. Ram Narayan Singh: With reference to paragraph 632 
of East Indian Railway Gazette, No. 20, dated the 3rd October, ~  will 
the Honourable Member for Commerce and Railways please state whether 
an appeal lay against the discretion of the Divisional Superintendent? 

The Honourable Sir Muhamma.d Zafrullah Khan : I am collecting 
information a'nd will lay a reply on the table of the House in due 
course. 

MAnrrENANCE OF RECORDS OF SUBORDINATE NON-PENSIONABLE SERVANTS 

ON STATE RAILWAYS. 

247. Mr. Ram Naraya.n Singh: Will the Honourable MemLcr for 
Commerce and Railways please state whether the provisions of Supple-
mentary Rules 199, 200, 201 and 202 are applicable to pel'manent 
subordinate non-pensionable sen ants on State Railways, for whom a special 
form of record has been prescribed? If not, then under what rule are 
their re('ord., maintained and prescribed T 

The Honourable Sir Muhammad Zafrulla.h Khan : I am collecting 
information and will lay a reply on the table of the House in due. 
ce·urse. 

INCUMBENT OF THE POST OF THE DEPUTY DIRECTOR, ESTABLISHMENT II; 
RAILWAY BoARD. 

248. Mr. Ram Narayan Singh: Will the Honourable Memher fOJ: 
90mmercc and Railways please state : 

(a) whether the present incumbent of the post of the Deputy 
Director, Establishment II, Railway Board was removed 
from the Superior Revenue Establishment of the Nortlao 
\Vestern Railway; if so, when and for what reasons or 
considerations ; and 

(b) when and for what reasons or considerations he wa" subse-
quently recruited to the Superior Revenue Establishment of 
the old Oudh and Hohilkhand Railway Y .. 

The Honourable Sir Muhammad Zafrullah Khan : (a) and (b). The 
iufornt3tion required by the Honourable Member will be found in the 
reply given by Sir George Rainy on the 16th September, 1929, to a ques-
tion by Mr. D. K. Lahiri Choudhury. 

COMPLETION OF DRAINAGE WORK IN SHAHDARA, DELill. C 

24:9. Mr. Ram Narayan Singh : With reference to the answer gi.p.n 
to part (d) of unstarred question No. 305 asked in this House on the 
9th April, 1935, will the Honourable Member of the Government for 
Edl,cation, Health and Lands please state when the locality was last 
inspected by the Director of Public Health and with what result and 
the approximate date by which the drainfi.ge is to be completed , 

Mr. M. W. Yeatts: The locality was inspected by the AssistanL 
Dircctor of Public Health in 1935 as a result of which he submittedbiS 
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.(!QlWllents on a drainage scheme for the area drawn up by the Deputy 

.CommiEisioner. This scheme is to form part of a programme for the 
~ o  of medical and public health facilities in the Delhi l'rl.lvince 
which is in the course of preparation. 

RAn. MOTORS RUN FROM SIMLA TO KALKA ON THE 20TH AUGUST, 1936. 

250. Mr. Bam Narayan Singh: Will Government please sta.te : 

(a) the total number of Rail Motors run ex-Simla to Kalka OIl 
North Western Railway on 20th August, 19:36 ; 

(b) the number of passengers carried by ~ c  Rail Motor holding 
tickets and passes separately ; 

(c) the fares recovered by and the expenditure incurred on each 
run of Rail Motor ; 

(d) the seats reserved in each Rail ¥otor for ticket holders and 
pass holders separately ; 

«(;) the seats reserved and occupied in each Rail :Motor by ticket 
and pass holders separately ; 

(f) whether the fares for seats reserved and not occupied by the 
persons travclling in each Rail Motor were recovered from 
tIcket and pass holders respectively ; 

(g) whether the seats over and above actually occupied were 
reserved for comfortable travel of ticket and pass holders 
respectively; 

(it) why the fares for comfortable travels are not recovered j and 
(i) whether the reservation of seats on pas3es from starting t t ~l  

is permissible, if so, how a ticket holder can claim preference 
over a pass bolder? 

The Honourable Sir Muhammad. Zafrullah Khan: (a) Three of 
which one was returr.ed empty having come up to Simla as a "speci<ll ". 
The other 1wo were Nos. 6-Down and 4-Down which are provided for in 
the time table. 

(b), Cd) and (e). Ko. 6-Down 

No.4-Down 

~  t> 

Four seats were reserved by 
ticket holders and ware 
occupied by them. 
Four otber seats were also re-
served by pass holders, ~ 

only two took up their 
reservation. 
Five seats were rescl'YCU by 
t ~ t holders, four of 
whom took up their reser-
vation and two othe.}; who 
had not reserved t ~  seats 
also travelled. 

'One seat was reserved by a 
pass holder who occupied jt 
and one other pass holder 
who had nat reserved. hit 
Beat also travelled. 

F 
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(c) Rs. 7:3181-was recovered by 6-Down ~  R:s. 941131-.by ~- o  
It is not practicable to estimate the expe.ndIture lI~c l c  m VJew . of 
numerous factors involved, several of whICh are difficult to dctel'lllUl6 
with allY approach to approximate accuracy. 

(f) and (g). No. 

(h) If a passenger reserves and actually occupies additional scats 
for hi., own comfort, 1ares for such seats w.11 be recovered. 

(i) Yes, on the understanding that the pass holder must giye pre-
cedence to a ticket holder. 

ExAMINATIONS FOB RECRUITMENT OF CLERKS IN TEE GOVERNMENT OF INDIA 

SECBEfABIAT A.:.'iD ATTAChED OFFICES. 

251. Pandit Sri Krishna Dutta Paliwal: (a; Is it a fact 
that before 19:14, a combined examinatioll used to be held for ewployruellt 
ill the l::>ec:ond Division of the ~ c t l t and the .Attached UlriLes, a:d 
that the Second Division scales of tLe Secretariat and Attached Offices 
'\t'>Uy differed from each other and the difference was so great that the 
Secretariat Second Division scale was practically double of the Attached 
Offices Second Division Hcnle Y 

(b) If so, will Government be ple;u;cd to &tate on what principle the 
candidates qualifying in the same examination "'ere nominated to the 
Secretariat and Attached Offices ill the two different scales Y 

(c) Were the candidates nominated to tne two different scales, strictly 
in 01'der of merit, i.e., those who obtaiued the highest places 'were taken 
from the top and nominated to the higher Second Division seale of the 
Secretariat and those who ranked junior to them, were nominated to the 
.Attached Offices in the lv·wer second di \·ision scale 1 

(d) If so, will Government please refer to the results of the second 
division examination held ill 1925 and ~t t  ,,,hether it is a fact that most 
of the successful candidates from No. 13 and downwarcls, were nominated 
to tile higher SCC011d eli \·isioll 'wale if I t11C Eel:retal'iat, in ''ihielt till' / 
are now permanently employecl ; while there were some candidates abu,·e 
No. 15, who were nominated to the lower second divisron scale III the 
. Attached Offices where they are now permanently employed' 

(c) Will Goyernment be pleased to state why the principle of nomi-
nation to the highcr scale of the 8ellretarlat strictly in orde1' of merit wa:;. 
not followed in respect of some candidates above No. 15 ?  ' 

c 
(f) Will Government be pleased to state what steps were taken to' 
o~  such irregularities, when they \vere brought to light on several 

occaSlOns Y 

The Honourable Bir Henry Craik: Sir, I propose, with yOlll' l~
mi!>/lion to answer questions Nos. 2;;1 to 255 together. Th ~ nC('(,;:;S1ry 
lnformntion is being collected and replics" to the questions ,vill bc laid 
~  the table in due course. 
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ExAMINATIONS FOR I ~  OF CLERKS m THE GOVERNMENT OF INDIA 
SECRETARIAT AND ATTACHED 0.HICES. 

t252. Pandit Sri Krishna. Dutta. Paliwal: (a) Is it a fact 
that prior to 1934, separate examinalions were held for the ::::iecond and 
the Third divisions and that candidates appearing in the Second tliyislOn 
examination were required to possess a hIgher standard of educational 
qualifications than thooe appeariug for the Third dIvision 'I 

(b) Is it also a fact that prior to 1934, there was no Third division 
in the Attached Offices awl candidates qllaliiipJ for the Third division 
with lower etlucational standard were nominated to the SeconJ division 
in the Attached Offices in the ,;al1le ~c l  with those who qualified for the 
'Second division and o~ c  hib'her ~ t o l qualifications ~ 

(c) If the ans'wer to parls (II) and Ib) be in the affirmatiYe, ,,·iil 
Government be pleased to btate why canuitlatcs passing a higher exami)l:I-
tion were treated alike alld nOIllinateu. on the mille looting with tho,e \\ho 
passed a lower examilJatlOll and pos;;esscd lower ~ t o l qualifications T 

(d) Will Government be pleased to state whether they o o ~ to 
accord preference to candidates qualified for a higher examinaticn in res-
pect of promotion to the }l'irst division in the Attached Offices, over (hose 
who are qU:1lified for the Third division only and also over thOSil who have 
not qualified in any examination at all and possess lower educational 
qualifications than candidates qualified for the Second division? 

EXAMINATIONS FOR RECRUITMENT OF CLERKS IN THE GoVERNMENT OF INDIA 

SECRETARIAT AND ATI'ACHED OFFICES. 

t253. Pandit Sri Krishna. Dutta. Paliwal: (a) Is it a fact 
that before 1925, the Second diVIsion Secretariat scale of the Secretariat. 
was regarded as quite ddinct from tlle Atiaehed Offices Secon!l divislOn 
bCale and that separate exalllinations were held for the hyo differl'nL 
scales 1 

(b) Is it also a fact that before 1925, the Second division Secretariat 
scale and the First division Attached Offices scale, were regarded as identi-
cal and that on OllCl or t,,"o occasions, a combined examinatiol1 "'as ~  

for the Second division Secretariat and the First division Attached Offices f 

(c) Is it also a fact that Lefore 1924, all such canclidates who had 
qualified for the Second division Secretariat only, but were nominated 
in the Second division of the Altached offices, were subsequently declared 
to have qualified for the I<'irst dn;ision Attached offices f 

(d) If the awrwer to parts (Il), (0) and (c) be in thil affirmative, 
will Government lie pleased to state why those candidates who quali<eu 
for the Second division in the examinations of 1925 and after were m.t 
dso dedared to have qualified for the First division Attached Offices, .as 
was done in the case of those who 'luaIilieJ for the Second division scale 
before 1 !)24 ? 

((',) Are Government aware that many of those who qualified in 1925 
and after for the Second division of the Secretflriat and were nominated 
to the lower Second division ~ l  of the Attached offices, are graduates 

t l"or answer to this question, 8e8 an1wer to question No. 251. 

!A(lSLAD ~ 
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with distinguished careers and possess superior qualifications to those who 
qualified for the Sallie division before 1925 Y 

(f) If so, do Government propose to consider to provide these men 
who qualified for the Seconu uivision from 1925 onwards anu pOS:iessing 
higher educational qualifications in the First division of the Attached 
Oilice.,; y 

(il) Do Government propose to provide those Second divi.siou qui11ified 
men who obtain.ed high positions in the examination, in the Second divi-
sion of the Secretariat or in the First division in some other Attached 
offices' 

EXAML.'UTIONS FOR RECRUITMENT OF CLERKS IN THE GoVERNMENT OF INDIA 

SECRETARIAT AND ATTACHED OFFICES. 

t254. Pandit Sri Krishna Dutta Paliwal: (a) Is it a fact that 
several of the men who qualified for the Third division only and 
possess lower educational qualilicat.ions, have now been permanently 
absorbcu, or are officiating, either in the Second division of the Secretariat 
or in the Upper division in the Attached Offices, without even l ~ 

for anv of the fwo divisions' Is it further a fart that several of those 
who ~ l  fOl' the Second uivision in 1925 have not secureu any of 
the two parallel scales and are still employed in the lower Second di\"i"ion 
scale of the Attached Offices, which has a somewhat lower start aud 
maximum than even the Thir(} division of the Secretariat' 

(b) If so, are Government prepared to replace the Third divisIon 
wen (who Ilre now employed in the Second division of thE' Secretariat or 
the upper division of the Attached Offices and are now enjoying a higher 
~ l  1eforc those "ho qualified for a higher scale), by person.:; who 
flualilieJ for a higher scale' 

(c) Is it also a fact that most of those who -qualified for the Second 
division in 1925. including several of those from No. 15 downwards in the 
l ~t of successful candidates are now enjoying the old First ~ o  sca!e 
of the Secretariat, which is thrice higher than the old Second division 
scale of the Attached Offices; while several of those 'who stood above 
No. Iii haye not yet even got the old Second division scale of the Secre-
tariat in which their juniors were provided ten years ago? 

(d) If so, are Government prepared to provide these men, in the 
old First division scale of the Secretariat' 

EXAMINATIO:NS FOR RECRUITMENT OF CLERJ{S IN THE GOVERNMENT OF INDIA 

SECRETARIAT AND ATTACHED OFFICES. 

c 
t2j5. Pandit Sri Krishna. Dutta. Paliwal: (a) Is it also a fact tbat 

thrre are several candidates, who were passed over by their juniors in 
lne list, i.e., those who had obtained higher positions were nomilJate.-l in 
the same office much after those who were their junior. in the list anJ 
thus who WE're senior in order of ml'rit in the examination 'became lO ~ 

in a particu1ar Department lind those who },Vere juniors in the list ber,ame 
r.euior to them in the same Department? 

t }'or nnswer to this question, Bee answer to question No. 251. 
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C b) Is it also a fact that in several eases candidates qualifyin17 tor 
tile. Third division in the same year, happeneci'to be posted in the ~ co tl 
Ul\·lSlOn of the Attached Uilice.'S, prior to those who qualified in the same 
ycar for t~  Second Jivision and the Third division qualified llicn tilus 
became senIOr to the candidates qualified for the higher scale 1 

_, (c) If the answers to parts (a) and (b) be in the affirmati ,"e, ~ l 
uO\t¥"nment be pleased to state what steps .... \"ere taken to remo ..... e sucll 
anomalies 1 

Cd) If nl? such ~tc  have ueell taken up to llOW, do Go ..... ernment pro· 
pOf>e to take ImmedIate steps to remove su..:h '-lnomalies ? 

LIFE INSURANCE COMPANIES IN THE PROVINCES. 

256. Pandit Sri Krishna Dutta Paliwal : (a) Will Government be 
pleased to state the number of life insurance companies in each prodnea 
doing business under the Indian Life Assurance Companies Act, 1n2 
as at 30th September, 1936 Y " 

(b) What is the total number of the companies o ~ under the 
Life Insurance Companies Act of 1912 in this country, and 'u.ow many 
of these were started in this current deeade,i.e., registered after the 1st 
January, 1931, in each province? 

(c) How many of these companies, started in the current ~  

i.e., after the 1st January, 1931, have furnished securities with the Con-
troller of Currency for rupees one lakh or oyer ? 

(d) What is the maximum amount a life insurance company is 
required to deposit with the Controller of Currency under the Act as 
security money Y 

(e) How many of the companies registered after the 1st January, 
1936 have been able to deposit the above maximum amount upto 30thl 
September, 1936' If any, will Government be pleased to state the names 
of such companies T 

U) How many of the life assn ranee companies started during this 
decade had to stop their business for non-fulfilment of the security deposit 
condition? 'Vill Government be pleased to name them and also the 
provinces in which they were registered T 

(g) Will Government be pleased to state tre number and names of 
oompanieR started after the 1 st January, 1931, who !have undergone actuarial 
valuation together with the deficit on surplus shown by each company f 

The Honourable Sir Muhammad Zafrullah Khan: (a), (b) Dnd (g). 
TWOitatements giving the necessary information are laid on thc table. 

(r) Of the Indian Life assurance co ~  started after t he 1st 
JRnuary, 1931, five deposited Government securities of the face value of 
Rupees one lakh lor over up to the 31st December, 1935. 

(d) and (e). The Honourable Mecber's attention is invitf·d to 
seetion 4 (1) (If the Indian Life Assurance Companies Act, 1912. The 
maximuJU deposit required for any C{lmpany is securities of the face 
Talue of two hundred thousand rupees, but this may be worked up to 
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~ ll ll  as prescribed. None of tbe Companies registered after the 1st 
January, 193ti, has ia fact deposited the nuuiwUlD. 

(f) None. 

I. Statement 8howing the number of Indian l.ife Assurance o ~  a8 at 30th September. 
11JJti. 

Nanie of Province. 

Madras .. 

Bombay .. 

Bengal 

Punjab 

SiDd 

ABBam 

Central P"ovinces " " 

Unite<'Provincee 

~  

.Ajmer-Marwara 

Delhi 

N.W.F.P. 

Total 

Total No. oCCom. 
panies. 

36 

55 

36 

30 

13 

2 

5 

11 

4 

3 

10 

206 

No.ofCompaniee 
started siuee 1st 
January. 1931. 

20 

18 

18 

18 

9 

1 

3 

11 

4 

2 

7 

112 

II. Statement 8Mw;'" certain particulars in re..peet of ~tll l "al1U1.tions of the Indian Life 
A.surance C'Impaniea 8tarted a/:er 1st Janu']r!I, 1931. • 

I Year of 
Serial Name of Company. Establish- Date of Result of 
No. ment. ~ l t o  valuation. 

C 

1 Depositors Benefit Insurance Co., 1932 31-3-1935 Rs. 2.t;883 
Bpmbay. (surpIUB). 

2 Swadeshi Bima Co., Agra .. 1931 31-12-1934 Rs. 4,"300 
(deficit covered 
by paid up 

" capital). 
, l Neptune ~ Company, 

,.. 

~ Bombay 1931 31-7-1935 Ro . 26,084 . 
(surplus). 

, '," . 
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ABOLITION OF THE CADRE OF STATION SERVICE TELEGRAPHISTS. 

257. Sardar Sant Singh : (a) Is it a fact that in pursuance of 
Government orders on the recommendation of the Varma Committee, 
Station Service of Telegraphists' cadre has been abolished Y 

(b) Is if a fact that after abolition of the Station Service referred to 
above, some General Service telegraphists drawing maximum salary of the 
grade were transferred to the Station Service , 

(c) If the replies to parts (a) and (b) be in the affirmative, will 
Government be pleased to state how it was possible to transfer tele-
graphists from the General Service to the Station Service already abolished' 

~ d) Do Government propose to transfer the remaining forced SbtlOn 
Sen ice telegraphists to the General Service 7 If not, why not? 

The Honourable Sir Frank Noyce: (a) The fact is not as stated uy 
the BOllourable Member. The cadre of station service telegraphi::;t'i still 
exists. but fresh recruitment to the cadre from outside has been stllpped. 

(b) Yes. 

(c) Does not arise in view of the reply to part (a). 

(d) No, because Government do not require any more general service 
telegraphists. 

CoMPLAINTS ABOUT THE ADMINISTRATION OF THE CENTRAL TELEGRAPH 

OFFICE, CALCUTTA. 

258. Sardar Sant Singh : (a) Is it a fact that various complaints 
about the administration of the Central Telegraph Office, Calcutta have 
reached higher authorities since Mr. Mich Dsouza took over charge of that 
office 1 

(b) Is it a fact that the Chief Superintendent referred to in part 
(a) has withdrawn all concessions regarding attendance, duty hours,. 
reliefs, etc., of the staff , 

(c) Will Government be pleased to state the object of local orders 
in telegraph offices 1 .Are not manual rules, Director General's and Post-
JjJ.asters General's circulars ann general orders. sufficient for administra-
tion of telegraph offices in India f 

(d) Will Government be pleased to state the number of local orders 
issued in the Central Telegraph Office, Calcutta during the administra-
tion of the present Chief Superintendent upto 31st August, 1936 ? 

The Honourable Sir Frank Noyce: (a), (b) and (d). Government 
have no information and do not propose to call for it. The Postulastp.r-
General is competent to deal with the matter and any official who hn 
I;ln.y. gricyance may represent it in the usual manner to the proper 
authority. 

( ~  As regards the first part of the qnestion, the object of local orders 
in tclpg'raph offices is to give instructions to staff in matters purely of 
lucal iJlterest. The reply to the second part of the question i.s in the 
neiative. 
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IN'mODUCTION OJ' THE SUPERVISOR-OPERATOR ScHEME IN SOO TELEGRAPH 

OFFICES. 

259. Sadar Sant Singh: (a) Is it a fact that since the introductioJ1 
of the supervisor-operator scheme in some telegraph offices the numbet 
of mutilations in messages has increased' 

(b) Is there any rerord to show the co~ t ~ statements ~  
mutilations of messages before and after the mtroductlon of the saId 
scheme Y 

(c) If the reply to part (b) be in the affirmative, will Government 
ie pleased to place a copy of the t t ~  on the table Y 

(d) Is it a fact that a telegraphist is one day a signa!ler and anothe!' 
day a supervisor unrler the supervisor-operator scheme Y 

((,) Is it a fact that there ~ no provision for grant of relid to the 
Bupenisor-operator 1 Is relief granted T If so, who relieves him Y 

U) Have Governmeut considered whether it is econoIllical to have 
si:{lluJling work !lone by highly IJaid alld trained technical supervisors in 
"iew of the revised rates of pay of telegraphists? 

tll) Is it not a fact that when a supervisor-operator has to attend to 
his technical duties loss of operating time and consequent delay in the 
disposal of traffic become unavoidable? 

(II) Is it a fact that trail1c sllpervi:;oI"s and electrical branch officers 
submitted reports on the merits of the Bandot sn[ll'l'\'isor-operator work-
ing? If so, will Government be pleased to lay copies of such reports on 
the table Y 

(i) Have Goyernment come tv nny final deeision, one \vay or the 
other, regarding the supervisor-operator scheme Y 

The Honourable Sir Frank Noyce: (a) Government have, no reason 
t() believe that the fact is as stated by the Honourable Member. 

(b) No. 

( c) Does not arise. 

Cd) The fact is not as stated by the Honourable Member. The 
Supervisor-Operator supervises the working of the baudot machino and 
docs not supervise the work of any other emploYfles. He performR the 
work of f'ither reception or sending of messages when his attention is not 
req uired for the machine. 

4 

(e) The fact is not as stated by the Honourable Member. l o ~ at'8 
granted, wht'n necessary, another Supervisor-Operator attending to the 
machine, if I e:}uired. 

cn lind (q). The attention of the Honourable Member is drawn fo 
paragraphs 76-80 of the Report of the Telegraph Establishment Euquirj' 
Committee, 1932-33. .. 

("It) Goverbment have no information. 

(i) Government have not yet come to 8 final decision. 
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SUPERVISION OF WORK BY THE TELEGRAPH MAsTER IN THE CBNTBAL 
TELEGRAPH OFFICE, CALCUTTA. 

260. Sardar Sant Singh: (a) Is it a fact that according to orders of 
the Government of India on the recommendations of the Telegraph Estab-
lishment Enquiry Committee a Telegraph Master is to supervise the work 
of 12 telegraphists! 

(b) Is it a fact that in the Central Telegraph Office, Calcutta a Tele-
graph Mastel' has to supervise the work of mere than 12 telegraphists 
ouring the period from 10 to 20 hours? 

(C) If the reply to parts (a) and (b) be in the affirmative, do GO'.'ern-
ment propose to order removal of the irregularity for maintaining efficiency 
in su,lcnison ? 

Th3 Honourable Sir Frank: Noyce: (a) The fact is not as ~t t l by 
the H(,nourable Member. The standard for fixing the number of tc ~  

lllllf;trl'S in every office is one telegraph master for p-yery twelve telegraphists 
and elp-rks when the latter are actually under the supervision of the 
tel€'graph master. This does not mean that nn telegraph master o ~  

bc (·}.prcted toO supervise more than twelve telegraphists. 

(b) Government have no information. 

(c) Does not arise. 

DURATION OF DUTIES IN TELEGRAPH OFFICES. 

231. ~  Sant Singh: (a) Is it a fact that there are three kinds of 
duties in telegraph offices, viz., morning, e\'cIling and night? . 

(b) Is it a fact that morning du'y is of eight hours duration, evening 
duty of seyen hours duration and night duty of six hours duration 1 

(r) Is it a fact that duty commf'ncing at 2 A.lIf. is of se,;en hours 
duration and a duty commencing at 12 noon ~  of eight hours duration' 

(d) If the replies to parts (b) and (c) be in the affirmative, are 
Government prepared to reduce tbese h·o duties by one hour ? 

The Honourable Sir Frank: Noyce: (a), (b) and (b). The lIononr-
able j\Jpmber's attention is invited to Rule 53 of the Posts and Telegraphs 
)lannal, V olume IX, a eopy of which is attached. 

the 

.  i 

~~ No. 

Copy of Rule 59 of the Posts ana Telegraphs ~  Volume IX. 

Rule 53.-The hours of duty of telegraphists and clerks must be arranged on 
follomng principles :-

(a) Duty commencing at or after 5 hours, and ending before 21 hours, should 
be of 8 hours' duration. 

(b) Duty commencing before and ending aft!r 5 hours, should be of 7 hours' 
duration. This may be reduced t{) 6! hours on condition that no meal 
relief is claimed. 

(c; Duty eommencing before 19 hours, and ending at or after 21 hours, should 
be of 7 hours' duration . 

(d) Duty commeneing at OT after 19 h(}U;s, and ending before 5 hours should 
be of 6 hOUTS' duration. 

NOTE.-The hours of duty of Women Teleg'rnphists are the same as for men 
except that they may not be required to work before 8 A.M. or after 
9 P.M. 
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CoMMITTEES roReD FOR THE POSTS AND TELEGRAPHS DEPARTMENT. 

262. Sardar Sant Singh: (a) Will Government be pleased to reler to 
the answer given to the lIuestion No. 115 on 18th li'ebruary, 1:);)6, and place 
on lhe table a list of committees formed for tile Posts and 'l'el:grapns 
Department combinedly or separately showing the year as well as the 
personnel of each from ] 900 to 193:> ~ 

(b) \Vill Go\"ernment be pleased to state: 

(i) which of these committee reports are available for sale; and 

(ii) which of these are followed for regulation of duty hours and 
night duties of the staff ? 

The Honourable Sir Frank Noyce: Information is be:ng collected 
4Ild will be placed on the table of the House in due course. 

RAISING OF SERVICE LIMIT FOR RECRUITMENT TO THE CADRE OF 

ENGINEERING SUPERVISORS OF THE TELEGRAPH ENGINEERING BRANCH. 

263. Sardar Sant Singh: (a) Is it a fact that departmentr,.l candi-
dates having more than seven years' serVIce in their re.;pective grades are 
not recruited to the cadre of Engineering Supervisors of the Telegraph 
Engineering Branch '! . 

(b) If the reply to part (a) be in the affirmative, will Government be 
pleased to state the reason for putting the maximum service limit of depart-
mental candidates at seven years for their eligibility for recruitment to the 

~  Supervisor's grade T 

t c j Are Governmt'nt prepared to raise the service limit from seven 
to 12 years! If not, why not? 

The Honourable Sir Frank Noyce: (a) The limit is ordinarily seven' 
years' service, but in special cases it can be exceeded. 

(b) The object is to secure young men for the Engineering Super-
visors grade as the work involves strenuous outdoor duty. 

(c) Does not arise in view of the replies to parts (a) and (b). 

AMALGAMATION OF Two GRADES IN THE SUPERIOR TRAFFIC SlffiVICE OF TUB 

POSTS AND TELEGRAPHS DEPARTMENT. 

234:. Ba.ml\]' Sant Singh: (a) Is it a fact that the two grades in the 
superior traffic service of the Posts and Telegraphs Department have been 
amalgamated into one grade? 

(b) Is it a fact that the periods required by officials to reach the 
maximum stages of salary in the old and ll~  !'ontinuons scales are 15 to 
20 vears. respectively? 

( c) If the reply to part (b) be in the affirmative. will Government be 
ph-ased to state (i) the approximate age of Telegraph Masters when they 
will be promoted to the Superior Traffic Service, Second division, and 
(it) whether there is any likelihood of a fair number of them reaching the 
maximum stages of pay T 

(d) Are Government prepared to increase the rate of increment and 
lessen the period covered by the scales of pay f 
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The Honourable Sir Frank Noyce: (a) The two grades A. and B 
which existed ill t11e Telegrapll Tramc ~ c  Class II, have been amalga-
lllatC![ into one  grade. 

(lJ) By the old continuons scale the Honourable :Member apparelltly 
l'efers to the seale of pay applying to officers of the Superior Traffic Bra:lch, 
If i>irision. The new contlllllous scale is identiCal with the old scale for 
officers of t ~ Superior Traffic Brunch, II Division. The scale is lts. 350--
20-550--30-700, and it will take 15 years in the ordinary courSe for an. 
<.ifficel" to reach the maximum. 

(c) As promotion to the Superior Traffic Service, Class II, i-; by 
selection from the class of Telegraph I1Iasters, it is not possible 10 state 
tLe Hf!e at which Telegraph :Masters would be promoted to that '>en·ice. 
GO"cmment see no reason to believe that a fair number of the promoted 
<JfliciuL<; will not reach the maximum of the scale. 

(d) No. 

'VmELESS WHEATSTONE SYSTEM FOR WORKING BETWEEN RANGOON AND 

MADRAS. 

265. Sardar Sant Singh: (a) Is it a fact that the wireless wheatstone 
system was introduced for working Letween Hangoon and Madras in 1927 , 

(b) If the reply to part (a) be in the affirmative, will Government be 
l ~~  to state : 

(i) bow long it lasted and when it was abolished; 

(ii) if abolished, what the reason was for its abolition ; 

(iii) whether any other system was introduced in its place ; and 

(iv) what was the cost (both initial and recurring) innhed in 
introducing and maintaining the system, respectively , 

(c) If the reply to part (b) (iii) be in the affirmative, will Government 
be pieased to state : 

(i) what the initial cost was of the second new system; 

(ii) whether the new system is still in vogue; if not, wby not. 

i iii) if the reply to part (c) (ii) be in the affirmative, the l ~ 

of loss incurred; and 

(it") who is responsible for making these experiments T 

. (d) Will Government be pleased to state the conditions on which 
certain station service telegraphists volunteered for service in Burma in. 
Clonnection with wireless wheatstone system' 

(e) Is it a fact that these telegraphists were appointed temporarily 
on general service scale of pay ! 

(f) Is it a fact that the system was subsecfuently declared permanent 
and the operators were brought to the permanent establishment of the 
general service " . 

(g) Is it a fact that Government decided that the pay of those, 
operators would be charged under the head ' pay of permanent establish-
ment,· -ete. I f 
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(h) Will Government be flleased to state t.he reason for reverting the 
operators to the station service after eight years' service under general 
service conditions , 

(i) Is it not a fact that when the wireless wheatstone system was made 
permanent the services of the operators were also made permanent along 
with the system 7 If not, why not 1  . 

(j) Is it not :1 fact that at the time of selection for training in the 
wireless wheatstone system the operators were given definite hopes to the 
effect that their prospects in this branch would depend upon the success of 
the experiment f 

(k) Is it not a fact that these men being employed as wireless wheat-
stone operators lost chances of prospects in all other branches of the 
ililpartment , 

U) Are Government prepared. to grant t ~lll general service 1 

(Ill) Do GOVE'rnment propose to tI·ansfer them to civil wirclccs t ~t  

llsual tr-aining on permanent general service scale of pay, etc. ? 

The Honourable S;r Frank Noyce: Information is ~  ~ol t  

and will Le placed on the table of the House in due course. 

RECOGNISED SERVICE UNIONS AND ASSOCIATIONS OF THE STAFF OF THE POSTS 

AND TELEGRAPHS DEPARTMENT. 

:?GG. Sard·:.tr Sant Singh: (a) Will Government be pleased to state-
the number and names of the Service Unions and Associations of the 
staff of the Posts and Telegraphs Department in India recognised by 
the Government of India? 

(b) Is it a fact th11t there 
gazetted officers of Post Offices' 
it located ~ 

is a separate org'anisation for the 
If so, what is its name and where is 

(c) Is it a fact that there are many Gazetted officers in the Central 
as well as branch committees of the All-India Telegraph Union and 
Indian Telegraph Association T 

(d) If the reply to part (0) be in the affinnative, will Government 
De pleased to state the names of those Gazetted officers in the Central 
Committees of those two organisations and the positions they hold in 
telegraph offices T 

(e) Is it a fact that there was a proposal to instruct the gazetted 
cifJjcers not to stand for ele0tion in those committrrs or to tllke part in 
them as their nresence in those committees is likely to stifle tht free 
(minion of their subordinates in those committees and thus prpjurlice 
the interest of the latter who form about 90 per cent.  of the members of 
the organisations concerned' 

(f) Will Government be pJeased to state jf any definite order to the 
effect referred to in part (e) has been issued by Government , 

(g) If "f'g"l, will Government be pleased to place a copy of the said 
order on " table , 

-e Gu 
(h£eri()(}lot, do Government propose to issue such orders nOW , 
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The Honoura.ble Sir Prank Noyce: (a) A statement showing the 
names of the reeognised service unions and associations of the ~o t  and 
'l'degraphs Department is attached. 

(b) Yes. 

(c) Government have no information. 

( d) Does not arise. 

(e) A proposal is under consideration, but not wholly for the reasoD. 
mentiolled by the Honourable Member. 

en No. 
(g) Does not arise. 

(It) The matter is under consideration. 

lAst of recognised 6eTvice unions and associatWr>.8 of the Posts and Telegraph. 
Department. 

1. Telegraph Engineers Association, Delhi. 

2. Indian Posts and Telegraphs Union, Delhi. 

11. All·India Telegraph Union, Calcutta. 

4. Postal Officers .-\ssociation, India, Calcutta. 

'. 

5. AJI·India (including Burma) Posts and Telegraphs Administrative Officers 
Association, Luckuow. 

6. AU·India R. M. H. Inspectors Association. 

7. 1 ndian Telegraph Association, Calcutta. 

8. All-India Postmen and Lower Grade Sta.ff Union, Lucknow. 

V. All-India and Burma Postmasters Association. 

]0. All-India (including Burma) Postal and R. M. B. Union, New Delhi. 

11. All-lndia (induding Burma) Postal Accountants Association, Pooua. 

I') Association of All-India Postal Town Inspectors, Delhi. 

TELEGRAPH MASTERS IN TELEGRAPH OFFICES. 

267. Sardar Sant Singh: (a) Will Government be pleased to state 
the number of sanctioned Telegraph Masters in different Telegraph 
Offices in India for 1936-37 and the number of permanent Telegraph 
Masters in service ? 

(b) Is it a fact that in spite of permanent vacancies in the cadre 
of Teleg-raph Masters due to retirement and promotion, passed hands are 
being shown for a long time as officiating in this grade T If so, why' 

(c) Will Government be pleased to state when those officiating men 
are lijrely to be made permanent' 

(d) Is it a fact that junior hands are getting officiating allowance 
at the rate of Rs. 100 or so per month by local arrangements while the 
seniors by being made permanent would have got Rs. 20 or so only per 

month' 
(e) Do Government propose to t l~  immediate steps and effect 

eronomy by making officiating Telegraph Masters permanent 1 If not, 

why not' 
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{f) Will Government be pleased to state the number of Telegraph 
11ast"rb sanctioned for l~ -:  for offices at Calcutta, Bombay, illade",,>. 
Rangoon, Agra, Kal'achi and the number of present officiating men in 
each of those offices T 

(g) Is it a fact that the officiating Telegraph Masters are allowed 
to draw pay of t l ~ t  grade when they proceed on formal leave 
on application or on medical certificate' If so, will Government be 
pleased to quote authority for the same Y 

(h) Do Goyernment propose t{) take steps to prevent such financial 
loss to those men who have been shown as o c t ~ for a long time 
in spite of permanent vacancies in the grade of 'relegraph Masters? 
If not, why not Y 

The Honourable Sir Frank Noyce: Information is being collected 
and will be placed on the table of the House in due cour!le. 

OUT'iuRN OF THE STAFF IN A FmST CLASS TELEGRAPH OFFICE ON CERTAIN 

POINTS. . 

268. Sardar Sant Singh: (a) Will Government be pleased to state 
the standard outturn of the staff in a first class telegraph office on the 
full owing poiuts and the authority for the same Y 

1. Desk (i) Desk Proper, (ii) Reference point, (iii) St. point. 

2. Addressing (i) Adrema printing, (ii) C. Passing. 

3. Censor Telegraphists. 

4. Baudot operators. 

5. Murrary operators. 

6. Morse operators. 

7. Establishment sedion clerks. 

8. Account section clerks. 

(b) Is it a fact that explanations are called for from operators, 
clerks and supervisors of the Central Telegraph Office, Calcntta for low 
outtUrIl even when traffic is clear and the officials are faulted 1 If so, 
why' 

The Honourable Sir Frank Noyce: (a) No standard outtllrn for 
the staff mentioned by the Honourable Member is fixed. Certain ~t  

han> been fixed for determining the strength of the staff which she·uld he 
sHnctitllJt"d for a certain class of work, but tbis does not mean 'dmt the 
staff mast give the standard outturn, no more or no less. 

(b) Government have. no information. It is open to any offirial 
who considers he has a grie,ance to represent it in the usual manne. to 
the proper authority. 

GUARDS ON THE NORTH WESTERN RAILWAY. 

~  Dr. N. B. Khare : Will Government please state the stren!;th 
·in each !!nde of !!'nard'l on the North Western Railway between the 
years la26 and 1936 year, division and communitywiSe, with scales of 
pay of eaeh grade and the reasons for ilifference, if any? 
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The Honourable Sir Muhammad Zafrullah Khan: The information 
is not readily available and its collection will involve an amount of 
]/1 bonr aDd expense not commensurate with the results likely to be 
() btailled. 

GUARDS 0::-' THE NORTH ~ RAILWAY. 

27U. Dr. N. B. Khare: Will Government please !:itate the num1.:cr 
c,f perr"olls communitywHie recruited d.irect or aplJointed lJy promotion to 
the highest grade of gnards on the North Western Hallway between the 
years 1926 and 1936, year and divisionwise ? 

The Honourable Sir Muhammad Zafrullah Khan : o ~ t have 
no information and its collection will involve an Ilmount of labour aud 
expense 110t likely to be justified by results. 

STATEMENTS LAID ON THE TABLE. 

Information promised in reply to starred question No. 1547 a,ked by 
Sirdar J ogendra Singh on the 14th April, 1936 .. ' 

is'iL.\y IN TITE DISPOSAL OF ApPEALS REGARDING CONSTRUCTION OF llUILD-

INGS LYING IN THE MUNICIPAL COMMITTEE, DELHI. 

(a land (b). No appeals relating to 1930·33 are pendiIig, but about 100 eases are 
'till under re·consideration. 

(c) No. 

(d) and (t). Inspections are carried out when the Committee so orders. If any 
specific eases are cited they will be examined. 

(e) Government regret that the collection of the information asked for would. 
Involve a disproportionate expenditure of time and labour. 

Infol'mation p'rnmised in reply to part (a) (ii) of starred qut!sii01t 
liTo. 353 asked by Mr. S. Satyamurti (on behalf of Mr. M. Asaf Ali) 
Oil the 14th September, 1936. 

DRAINAGE SYSTEM OF NEW DELHI AND OLD DELm. 

(a) (ii). 'l'he expenditure on the drainage system of old Delhi was Re. 8,911,574 up 
to the end of Hi35·:l6. 

Information promised in rep7y to starred question No. 925 asked by Prof. 
N. G. Ranga on the 9th October, 1936. 

CATTLE BYRES IN NEW DELHI. 

(a) Yes. 

(b) .No. There are 11 Cattle Byres situated in different centres in New Delhi. 

(cl Yes. 

(d) Contractors, some of "'hom are gwalas, are bound by the condition thnt they 
must give preference to bona fide property (cows and buffaloes) of o ~ c t 

Jervants. 

(e) No. The Byres arc kept as clean as they possibly can be. 

(f) .N o. .J<:::xperienee has shown that tItis is not desirable. 



MOTION FOR ADJOURNMENT. 

~ I IO  OJ' SOME PATWARIS OF THE ALIG.&RH DISTRICT FOB. .A.LIiEGEI> 

ATTENDING AN ELECTION MEETING. 

Mr. President Cfhe Honourable Sir .Abdur Rahim) : Has any further 
infol'Illation been obtained about the subject matter of the adjourn-
ment motion Y 

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-lluham-
madlln Rural) : We were under the impression that the adjournment 
DlOtion will be taken up only at twelve 0 'clock afte!" the qU€.ldoJl 
hour. 

Pandit Sri Krishna Dutta Paliwal (.Agra Division: Non-Muham-
madan Rural) : We are expecting a message from .Aligarh any mOl(.ent. 

Pandit Lakshmi Kanta Maitra: We were under the imprcssiol\. 
~ t l  that questions will be taken up in the usual course. Now, 
we 11a\ c dispensed with the questions. My Honourable fLimd, Pandit 
~o l  Dallabh Pant, has not yet arrived, and I, therefore, request that 
thi.;; .lllotion may be taken up at 12 o'clock. 

Dr. Zia.uddin Ahmad (United Provinces Southern Divisions: lIuhrun.. 
madan Rural) : It may be taken up after the Durgah Bill is over. 

Mr. President (The Honourable Sir .Abdur Rahim): Thel'e is & 
technical difficulty in taking up this motion at 12 0 'clock. Standing 
Order No. 21 says : 

•• Leave to make a motion for an adjournment of the business of the Assembly 
for the ~I o  of discussing a definite matter of urgent public importance must be 
asked for after questions and before the list of business for the day is entered upon." 

Mr. Mchan Lal Saksena (Lucknow Division: Non-Muhammadan 
R1l1'alj : As a matter of fact, yesterday I asked Pandit Govind l:allabh 
Pant te send a tc legram and also to telephone to Aligarh and 11wi out 
t ~ facts. They had promised to send further information by night. 
I do llUJ know whether my Honourable friend, Pandit Govind Rallabb 
Pant, ~  received further information, and since there were qu;!"t;onH 
for toclay, Pandit Goyind Ballabh Pant might perhaps arrive hue a 
little Inter. 

Mr. President (The Honourable Sir .Abdur Rahim) : IIonourabio 
:Mcmhers have now agreed that questions should be dispensed will!. 

Mr. Mohan Lal Saksena. : In any case, Government ought to have 
got [<ome further information. 

Mr. President (The Honourable Sir Abdur Rahim) :  I simply \,ant 
to lmnw if the Honourable Member has since received any further 
informtition. 

Mr. Mohan Lal Saks·ma. :  I am not in a position to give any fu1ltbcr 
irlformat:on until my Honourable friend, Pandit GQvind Ballahh Pant, 
arrives. He might possibly have received telephonic message. 

Dr. Ziauddin Ahmad: May I also add that I sent a telephonic 
~ -  yesterday to .Aligarh after hearing tbis thing here, and I came 

tIl know by telephone that orders were given suspending thc patwaL'UI 
r 
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and the peons not for attending any particular meeting, but for not 
o o :~  i itA' the rules of GoVel'llIlleut service and fur alJseutillg tUCIll:'c! ves 
fl'Vlll duty wi.hout leave. 

Mr. President (The Honourable Sir Abdul' Rahim) : On the infor-
mation that is before the House, I am not satisfied that the I ~  of 

l l ~  on 11 patwaris and two eourt peons in Khairi, district 
.AL:;ill'h, with respect to which this adjournment motion has been hbled 
\\"(1'; jlilSSeo. because th:}y had attended an election meeting as allcg-ed. 
1, I'.npe<:\'s from the statem( nt of the Honourable the Home Mcmber that 
hi:; illfol'mation is that these officers wcre suspended primartly Let!uuse 
oi lleglect of duty or absence from their posts, and not for attending 
Blly election ~t  addressed by Pandit Jawahar Lal Nehru. It has 
LI'C'1l l'uled by my predecessor in office and it has been. 
the practice since that if a statement appear,ng in a newspl'lpcr ~ 

~l ltc  hy the :Member of the Government or any other :Memb<!l' of 
tlli,; HOllse then the motion for adjournment should not be ailowl'u 
tHiless sume authentic official information is available. As in thIs ('ase 
the best information that is available is that these men were suspendeu 
nut f(lr attending an election meeting but because of neglect of their 
duty, I liust rule that tbe motion is out of order. 

:MESSAGE FROM THE COUNCIL OF STATE. 

Secretary to the Assembly: Sir, the following Message has been 
l'l'cpived from t ~ Council of State: 

•• I. mn directed to inform you that thl' Council of State has, at its meeting beld 
on the I.5th October, 1936, agreed without any amendment to the following Bills whieh 
were ~  by the Legislative Assembly at its meetings held on the lOth, the 12th 
UlJU the lath October, 1936, namely: 

1. A Bill further to amend the Indian Tea Cess Aet, 1903, for certain purpose.. 

~  A Bill to implement Article 28 of the Geneva Convention of the 27th day of 
July, 1929. 

2. A Bill to amend the Indian Rubber Control Act, 1934, for certain purposes. 

4. A Bill to validate certain marriages solemnized in the Civil and Military 
station of Bangalore. 

5. A Bill to amend the Indian Tea Control Act, 1933, for certain o~  

G. A Bill to provide out of the property of the Indian Red Cross Society a fund 
to be adm'nistered in Burma by a Burma Red Cross Soeiety and to 
terminate in Burma the existingfunct:ons :If the Indian Red Cross 
::Society. 

'7. II Bill further to amend the General Clauses Act, 1897, for a eertain purpose. 

3. A BIll further to amend the Chitta gong Port Ad, 1914, for certain purposes, 
and 

ll. A Bill further to amend the Code of (1ivil Procedure, 1908, for eertain pur-
poses (Amendment, of section 51, etc.)." 

TIlE DURGAII KHAWAJA SAllEB BILL. 

Mr. President (The IIonourable Sir Abdur Rahim) : The ~ l : 

will !lO\\" resumc consideration of the Durgah Khawaja Saheb lliil. 

Dr. ZiaudrJin Ahmad (United Provinces Sonthcrn Di \ is'ons : 
1If1lhnlllmadan Rurfll) : Sir, in "iew of the agreement, I clon't waut to 
Ilrt)(('t'll fnrther with. my specch. (Laughter.) 
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rJIr. ~~ (The Honourable Sir Abdur Rahim) : The qucstioq. 

~: 
" That the Bill to make better provision for the administration of the Durgah 

and the .i:.nduwment of the Durgah or Khawaja MOlll-ud-din Chisti, generally knuwn 
BS j 'urga!J KhawaJa ::laheb, AJmer, as passed Ly the Council of ::ltate, be taken llito 
c:o l ~ t ol  ' 

The motion was adopted. 

l\'L.'. President (The Honourable Sir Abuur Rahim) The ~ o~ 

.. '1' ha t clause 2 stand part of the Bill." 

Dr . .?'sJauddin Ahmad: Sir, I move 
.. 'l'hat in sub-clause (i) (b) of clause :2 of the Bill, after the word t builc1ings ' 

the o ~ • and moveable property' lJC inserted." 

Mr. President (The Honourable Sir Abdur Rahim) : The CiuestioQ. 
is : 
.. That in sub-dause (4) (b) of clause 2 of the Bill, after the word t buildings' 

~~  wor,]s • and moveable property' be inserted." 

'rill' motion was adopted. 

Dr. Ziauddin Ahmad: Sir, I move: 
.. That in sub-clause (1) (c) of clause 2 of the Bill, after tIle word t Jag:r ' the 

werds • inelud_ng all land, houses aurl shops and all lauded property wheresoever 
situated belonging to the Durgah Sharif ' be inserted." 

Mr. President (The IIonourable Sir Abdur Rahim) : The quctition 
is : 
.. That in sub-clause (4) (c) of clause 2 of the Bill, after the 'Word t Jag:r ' tIHf 

~o  • inelud:ng all land, houses and shops ancl all landed property wheresoever 
situated belonging to the Durgah ::lharif ' be inserted." 

'l'h motion was adopted. 

Dr. Ziauddin Ahmad: Sir, I move : 
.. That in Bub-clause (4) Cd) of clause 2 of the Bill, the word t British' be 

omitted .•• 

I shuuld like to give some E'xplanation for th ·s. the reason Leing 
that the next amendment has been scnt to be typed and it has l1ut 
ret ul'l'jYcd so as to be in time. I want to say just a ~  WOI <I', in 
COnJJI:c1 ;on with this partl('ular amendment and I ~ll co ~  till that 
.purtieulhT amendment has come. 

Mr. President (The IIonourab:t' S'r Abdur Rahim) : Then this clause 
2 lDay stand over for the present till those amendments come. 

The question is : • 
,. '.rhat in sub-clause (4) (d) of clause 2 of the Bill, the word t British' bo 

tlUlittecl.· , 

The motion was adopted. 

l.'flr. President (The IIonourable S:r Abdur Rahim) The (ll!cstion 
¥: 

•• Thnt clause 3 stand part of the Bill." 

'I'he motion was adoptl'd. 

Clause 3 "as added to the Bill. 
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Mr. President (The Honourable Sir Abdur Rahim) The question 
is 

•• That clause 4 stand part of the Bill." 

Dr. Ziaudrun Ahmad: Sir, I move 
" Th.at in sub-clause (1) 'of clause 4 of the Bill, for the word' supervis:on' ths 

lI'ord ' udnunistration' be substituted." 

Mr. President (The Honourable Sir Abdur Rahim) : The ~t o  

is 
" That in sub-clause (1) of clause 4 of the Bill, for the word ' supervision' the 

'word • admmistration' be substituted." 

~  motion was adopted. 

Dr. Ziaudrun Ahmad: Sir, I move ~ 

.. 'l'hat in Bub-clause (1) of clause 4 of .he Bill, the words' and of buildings 
connect,.,} therewith ' be omitted." 

Mr. President (The Honourable Sir Abdur Rahim) : The (pleo;,ti'JD, 
is : 
.. Thut ill slIb-clause (1) of clause 4 of the Bill, the words ' and of buildings 

connected therewith ' be omitted." 

is 

IS : 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim) The c t~o  

•• That clause 4, ns amended, stand part of the Bill." 

'IL(· motion was adopted. 

Clause 4, as amended, was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) The c~t o  

•• That clause 5 stand part of the BilL" 

Mr. M. Ghiasuddin (Punjab: Landholders) : Sir, I moye : 
,. That in cJause 5 of the Bill, for the word' nineteen' the word' twenty·five ' 

be ~t t t  

Mr. President (The Honourable Sir Abdur Rahim) : The qu,:"tion. 
is : 

" That in clause 5 of the Bill. for the word ' nineteen' the word ' twenty-five' 
.llc 8uiMtituteci." 

js : 

'1 Lp motion was adopt('d. 

Mr. M. Ghiasuddin : S:r, I move 
.. That for sub-clause (e) of clause 5 of the B:Il, the following be Bubst:tutcd : 

• (c) three ~ll De elected by the Muslim rnen,bers of the Central Legisla-
ture ;  ,  " 

Mr. President (The Honourable Sir Abdur Rahim) : The qUl'.;tion 

II 'L'hat for sub-clause (e) of clause 5 of the B]l, the following be subst:tuted : 

• (e) three shall be elected by the Muslim members of the Central Legisla.-
ture ;  ,  " 

Th(' motion was adopted. 
~  1J2 
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Dr. Ziauddin Ahmad: Sir, I move: 

.. '1 hat sub-clause (I) of clause 5 of the Bill be omitted Ilnd the subsequent 
Bub-el:ll'H'S be re-lettertlll accorll.ngly." 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is 

.. 'nlat sub-clause (f) of clause 5 of the Bill be omitted and the subsequent 
lub-elauses be re-lettered accord.ngly.' , 

The motion was adopted. 

Dr. Ziauddin Ahmad: Sir, I move: 

.. 'l'hat sub-clause (0) of clause 5 of the Bill be omitted and the subsequent 
I -c l:~  b(' l'c-lettered atcordiugly." 

Mr_ President (The Ilonourable Sir Abdul' Rahim) : The qUt:::.tion 
is 

" 'l'hat sub-clause (g) of clause 5 of the Bill be omitted and the subsequent 
8ub-clauses be re-lettered accordingly_" 

'I he motion was adopted. 

Dr. Ziauddin Ahmad: Sir, I move: 

','. That sub-clauses (h) and (i) of clause 5 of the Bill be re-Iettered as sub-
~l  (f) and (g), respectively." 

It is a consequential amendment. 

Mr. President (The Honourable Sir Abdur Rah:m) : If sub-elause 
(0) is Gmitted, the other sub-clauses have to be -I tt ~  

Dr. Ziauddin Ahmad: The necessity of this is that a sub-clause (g) 
will reappear in some other form l ~  

Mr. President (The Honourable S'r Abdur Rahim) : I do not kltoW : 
very w dl. I will put it. The question is : 

.. That sub·clauses (h) and (i) of clause 5 of the Bill be re-Iettered as sub-
clause,. (f) nnd (g), respectively." 

The motion was adopted. 

Dr. Ziauddin Ahmad: Sir, I move : 

" 'l'k,t "ftcr sub-dnmp (i) of "bURP 5 of the Bill, the following new sub-clauses 
be ~ l c l : 

'U) one shall be' elected by the Muslim Members of the United Provinces 
Provincial Legislatures; C 

(k) one shall be elected by the Muslim Members of the Bihar Provincial 
Leg:slatures ; 

(l) one shall be elected by the Muslim Members of the Bengal Provincial 
Legislature; 

(1n ) onc shnll be elected by the Muslim Members of the Punjab Provincial 
Legislature; 

(II) one shnlI be elected by the Muslim Members of the Sind Provincial 
JJegisb.ture ; 

~o  one s hn 11 be e leded by the Muslim Members of the Madras Provincial 
Legislatures. ' " 
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Mr. President (The IIonourable Sir Abdur Rahim) Amendment 
Dloved : 

" 'l'hat after sub-clause (i) of clause 5 of the B:n, the following new sub-clauses 
he ills(:rted : 

, (j) one shall be elected by the Muslim Members of the United Provinces 
l'rovlllclUl LcgiBlatul'cs; 

(I. ) one shall be elected by the Musl:m Members of the Bihar Prov:ncial 
Leg_slatures ; 

(l) one shall be elected by the MUSLlll Members of the Ben:;al Provincial 
Leglsla ture ; 

(m) OI1C shall be elected by the Muslim Members of tha Punjab PrO\illcial 
Legislature ; 

(n) one shall he elected by the Muslim Members of the S:nJ Provincial 
Legislature; 

(0) one shall be elected by the 1\1 uslim Members of the lI : ~ o : ~ l 

LegIslatures. ' " 

Mr. K. Ahmed (Rajshahi Divis:ou: Muhammadan Rural): Sir, 
on this amendment I have got a grievanee on behalf of Bengal. !\Iuhalll-
marla:Is form ;,;" per cent. of the total population of Bengal aOll 4:! per 
cellt. of India amongst the l\Iuslims. I ask, is there any sense of ]It-opl/r-
tion when, under clause 5, the numcer of represmtatiYes from Be.lgal \I ill 
be only one, while Madras and Bihar which bave only a few per cent. 
of l\Iuhammadans have one each. I ask that the Bengal Muhammadans 
shoultl have at lea<;t more than one member in the commltte2. This is not 
n plaee to share these things that are scattered, bnt t'l:e peop'e wto [;0 to 
this sacred shrine should be properly represented, for its administration, 
as they eome from long distances. Othcrwi3e there w;ll be no e:juity. 
"\Vhen equity and law are considered, it is clear that Bengal shouhl hll\·" 
more than the number allotted to that proyince at pre:,ent. Bengal ~l 

elect at least 5 out of ~O  (An Hono11rablr Member: " Twe:lty-fh·e, not 
twenty ! " ) Well, the more the merrier. Bengal, ~ 42 per cent. of 
the total Muhammadan popUlation of India, mnst have more than [; ..... . 

Mr. PTesident (The Honourable Sir Abrlur Rah·m): lIas the 
IIonourab!e Membel' given any notice of any amendment to that effect , 

Mr. K. Ahmed: No. I am simply making a speech on the amerd-
rnent that has been moved. And now that the .:lmendment is b( fore the 
Honse, I ask, Sir, if there has been any compromise or if 1here was any 
conspiracy among the l\Iusl;m Members to come to a compromise. If they 
have done so. then they will certainly have a big-burden on the'l1. ]\Iuham-
marilln'> olltsidc 1l1'C watching' all their actiyities. When this Bill was 
sponsored t l ~  there were Jllany speeelles made in sllpport. of 1ho 
measnre, ann the ohjrct of the Bill i'l 1 0 ~ hetter ~t t  and 
not misappropriafon. (Lang-Mer.) The mlture of the "present adminis-
trati'on has been auestionrd in the ('(nntnT, anrl "'hell it was sa;d that the 
in rome of the Shrine was only R.'l. 50 000. I \Vas thunnerstrurk. becanse my 
informati(1D was it was about 2 lakhs, and these Khadims and Sajjada 
Na<.;hins nnd their associates who bve nottljng' to (10 with the l ~t Saint 
who lived in the 12th eentury, are aU mif:manall'ing the estates, misal)pro-
priation ('(lmes in. ann there are a lot of complaints against them. There-
fore, Sir, unless Bengal gets a full share ..... . 
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AD. :R:onourable Member: Full share of this misappropriation' 
Mr. K. Ahmed: Ullle£s Bengal gets a full share in the representa-

tion, it will be UllJust 10 u.;. The S"hrme is not the place wnere lJeople can 
gather round to divide the booty for their own ~ t That is not the 
plaee for people to gather together to divide the income and then run 
u\ray with wiJateHr th!'y get out of tllP. I ltlc offcl'ings. Therefore, unless 
Bengal gets its adequate sl:are, we would not like to join the il'egal 
conspiracy that ~ Len hatehccl. There are pcople representing the 
present Suj,illdanashins and Khudims, Lut the Saint who died ill the 1:2th 
century had no is:;ues, and they cannot be properly qualified representa-
tives. People are hireu for the oc~ o  they are gained over for the 
ol'casions. Members do not properly consult among them',elves, they have 
no sense of proportion. Why have you emitted the Mmlims of Bengal, 
although proportionately it ~ a fa r hll'gcr Muslim populal ion Ulan other 
provinces. Is th('re anything right 1 Is there any sense of praportiNl t 
You go ano. di vide and take the major portion of the booty yOUl·self. I 
therefore SIlY, t;ir, that this is not equitable, and the Members mest come 
to a compromise and give Bellgal an auequate share of representation. 
(Laughter. ) 

• 
Mr. President (The Honourable Sir Abdur E.1him) : The question 

IS : 

,. That after sub·clause (i) of clause 5 of the Bill, the following new sub·clausell 
be insrrted : 

• (j) one shall be elected by the Muslim Members of the United Provinces 
l'rm'incial Legislatures; 

(k) one shall be elected by the Muslim Members of the Bihar Provincial 
Legislatures; 

(I) one shall be elected by the Muslim Members of the Bengal Provincial 
Legislature; 

(m) one shal! be elected by the 
Legislature; 

Muslim Members of the Punjab Provincial 

(n) one shall be elected by the Muslim Members of the Sind Provincial 
Legislature ; 

(0) one shall be elected by the Muslim Members of the Madras Provincial 
Legislatures. "  , 

The motion was adopted. 

Dr. Ziauddin Ahmad: Sir, the next is mine, No. 15 an the Supple-
mentary List. 

Mr. President (The Honourable Sir Abdur Rahim): No, Mr. 
Nauman's amendmPllt comes next. No.5 on Supplementary List No.1. 

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: 
Muhammadan) : Sir, I move: c 

. •• That ill sub-clause (j) of clause 5 of tbe Bill, for the worda ' Hyderabad's 
l o lll ~ t ' the word • Hyderabad ' be substituted." 

Mr. President (The Honourable Sir Abdur Eahim) : The question 
is : 

.• 'fhat in Bub·clause (j) of e1ause 5 of the Bill, for the words ,'Iivderabad 'II 
lfovernment ' the word • Hyderabad ' be Bubstitutedr" • 

The motion was adopted. 
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Dr. ZiSl.l1Udin Ahma.d: Sir, I beg to move: 
.. That suiJ-clause (j) of clause 5 of the Bill be re-Iettered as sub-clause (n)." 

Mr. President (The Honourable Sir Abdur Rahim) : 'I'he question 
is 
.. That sub-clause (j) of clause 5 of the Bill be re-Iettered as sub-clause (n)." 

The motion was adopted. 

Dr. Ziauddin Ahmad : Sir, I beg to move : 
.. That after sub-clause (1/) of clause 5 of the Bill, the following new sub-clause 

be inserted : 

is 

• (0) four Sajjada Nashins of the Shrines of the Chisti Order of Sufis to be 
co-opted by the members elected or nominated under the prcceulllg sub· 
sectIons (a) to (n) '." 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

•• That after sub-clause (n) of clause 5 of the Bill, the follow;ng new sub-clause 
be inserted : 

II: 

• (0) four Sajjada N ashins of the Shrines of the Chisti Order of Sufis to be 
co-opted by the memiJers elected or nominated under the preceding sub-
sections (a) to (n) '." 

The motion was adopted. 

Dr. Ziauddin Ahmad : Sir, I beg to move: 
•• That to clause 5 of the Bill, the following proviso be added : 

• Provided that no person other than a Hanafi Muslim shall be a member thereof. 

Members elected by the Provincial and Central Legislatures may not be membera 
of Legislatures '." 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

•• That to clause 5 of the Bill, the following proviso be added : 

• Provided that no person other than a Hanafi Muslim shall be a member there&t .. 

Member3 piectC'(l l ~  th., Provincial and Central Legislatures may not be memlxlrs 
of Legislatures '." 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim) The question 

,. '[hat clause 5, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 5, ~ amended, was added to the Bill, 

Mr. President (The Honourable Sir Abdur Rahim) Then we will 
eome to clause 2. 

is 

Dr. Ziauddin Ahmad: Sir, I beg to move : 
.. That for sub-clause (4) (e) of clause 2 or the Bill, the following be substituted I 
• {e) only such offerings as are intended explicitly for the use of the Durgah '. " 

Mr. President (The Honourable Sir AbJur Rahim) : The question 

.. 'I'hat for sub-clause (4) (e) of clause 2 of the Bill, the following be t t~t  : 

• (e) only such offerings as are intended explidtly tor the use of the Durgab'." 

The motion. was adopted. ' 
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l'tIr. President (The· IIonourable Sir .Abdur Rahim) : The question 
is: 

•• 'l'hat clause 2, as amended, stand part of the Bill." 

is: 

The motion was adopted. 

Clause 2, as amended, was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) The qucstlon 

.. That clause 6 stand part of the Bill." 

Dr. Ziauddin Ahmad: Sir, I move 

., That in clause 6 of the B:U, after the word • election " occurring in the first [ne, 
the words' of members mentioned in section 5 (d)' he inserted." 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 
,. That in clause 6 of the Bill, after the word' election " occurring in the first [ne, 

the words' of members mentioned in section 5 (d)' he inserted." . 

ie: 

is: 
i 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim) The question 

., That clause 6, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 6, as amended, was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) The question 

,. 'l'hat clause 7 stand part of the Bill." 

Khan Sahib Nawab Siddique Ali Khan (Central Provinces: Muham:' 
madan) : Sir, J move : 

is : 

.. That for clause 7 of the Bill, the following be substitute(} : 

• 7. Only those Muslims who are recorded as voters in the Registl'r of ot ~ of the 
Municipal Board of Ajmer, except persons belonging to the Kha(l'm COIll-
munity, shall have the right to vote in the election of memhers under see-
tion 5 (d) '." 

Mr. President (The IIonourabJe Sir Abdur Rahim) : The question 

•• 'i'hat for clause 7 of the Bill, the following be substituted: 

• 7. Only those Muslims who are recorded as votl'rs in the RegiRter of ot ~ of the 
Municipal Hoard of Ajmer. except persons belonging to the Khacl'l11 COIll-
munity, shall have the right to vote in the election of memhers uuder sec-
tion 5 (d) '." 

The motion was adopted. 

Mr. President (The Honourable Sir .Abdur Rahim) 
is ': 

c 
The question 

•• That ,clause 7, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 7, as amended, was added to the Bill. 

Clause 8 was added to the Bill. f 
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Mr. President (The Honourable Sir Abdur Rahim) The question 

,. That clause 9 stano. part of the Bill." 

Dr. Ziauddin Ahmad: 8ir, I move 
.. That clause 9 of the ~ll be omitteci." 

Mr. Prc3ident (The Honourable Sir AbUur Rahim) The question 

,. That clausc 9 of the Bill be omitted." 

The motion was adopted. 

Mr. President (The HOllo'.lrable Sir Abdur Rahim) The question 

.. That clause 10 stand part of the Bill." 

Dr. Ziauddin Ahmad: Sir, I move : 
" That to dause 10 of thc Bill. the following be aducd at the end: 

'casual vacanc:es shall be filleu up t-y the authority which has the power to 
appoint the members '." 

Mr. Pre3ident (The Hon-ourable Sir Abdur Rahim) : The ~t:o  

•• 'I'hat to clause 10 of the B:n, the following be added at the end: 

'(,usual vacanc'es shnll be filled up by the authority which has the power to 
appoint the members '." 

The motion was adopted. 

Mr. Pre::;ident (The Eono:lrable Silo Abdur Rahim) The question 

" 'l'hat clause 10, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 10, as amended, was added to the Bill. 

Clause 11 was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) The question 

•• That clause 12 stand part of the Bill." 

Dr. Ziauddin Ahmad: Sir, I move: 
.. Thnt in sub-clause (1) of clause 12 of the Bill, all the words o~  after the 

lIgures • 1!l63 ' be omitted." 

Mr. President (The Honourable Sir Abdur Rahim) : Th(> question 
is: 
.. 'l'hnt in sub-clause (1) of clause 12 of the Bill, all the words occurring after the 

figures ' 1!l63 ' be dmitted." 

The motion was adopted. 

Qazi Murammad Ahmad Kazmi (Meerut Division: Muhammadan 
Bural) : Sir, I move: 

" '] hat for sub-clause un of clause 12 of the B;.l1, the following be substituted: 
(2) 'rhe duties and powers of the Committee shall be--

(a) to manage the Durgah endowment; 

(b) to keep the builiIing's within the bour.iIaries of the Dur(!'ah Ahnrif nnll nil 
buildings, houses and o ~ _eompr;scd in the. Durgah Endown;mnt m-
proper orc!er and in a state of good repair ; . 
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[Qazi Muhammad Ahmad KazmL] 
(c) to receive all moneys and other income of the Durgah Endowment; 

(d) to sec that the endowment funds are spent in the l1Iauuer desired by the 
donors; 

(e) to pay salaries, allowances, and perquisites, and make all other payments 
due out of  or charged on the revenues or incol1le of the Durgah Endow-
ment; 

(1) to engage, appoint, promote, degrade, suspend or dismiss servants of the 
Durgail lO I l~  ; 

(g) to do all other such things as may be incidental or conducive to eflicicnt 
adm.nistra tion '_" 

Mr_ President (The Honourable Sir Abdur Rahim) : The question 

•• That for sub-clause (2) of dause 12 of the Bill, the following be substituted: 

• (J) The uuties and powers of the Committee shall be--

(a) to manage the Durgah endowment; 

( b) to keep the buildings within the boundaries of the Durgah Sharif and all 
buildings, houses and shops comprised in the Durgah Endowment in 
proper order and in a state of good repair ; 

(c) to receive all moneys and other income of the Durgah Endowment; 

(d) to see that the endowment funds are spent in the ma.nner desired by the 
donors; 

(e) to pay salaries, allowances, and perquisites, and make all other payments 
due out of or charged on the revenues or income of the Durgah Endow-
ment; 

(1) to engage, appoint, promote, degrade, suspend or dismiss servants of the 
Dnrgah Endowment ; 

(g) to do all other such things as ma.y be incidental or conducive to efficien1;' 
administration '_" 

The motion was adopted, 

Qazi Muhammad Ahmad Kazmi: Sir, I move: 
•• That after sub-elause (2) of clause 12 of the Bill, the following new sub-claUD 

~ inserted: 

• (") That the Committee wi1l exercise its powers of administration, control and 
management of Durgah Endowment through the Muttawalli 
who shall be its manager '_" 

is 
Mr_ President (The Honourable Sir Abdur Rahim) : The question 

II oibat after sub-clause (2) of clause 12 of the Bill the following new sub-claus. 
be inserted : ' 

'(") That the· ~ tt  will exercise its powers of administration, control and 
management of Durgah Endowment through the Muttawalli 
who shall be its manager '_" 

The motion was adopted_ 

Mr_ President (The Honourable Sir Abdur Rahim) 
iJ' : 

•• 'J'!J3t elause 12, as amended, stand part of the Bill_" 

The motion was adopted_ 

Clause 12, as amended, was added to the BilL 

:Mr_ President (The Honourable Sir .,Abdur Rahim) 

•• That clause 13 stand part of the Bill" 

The qijestion 

The question 



is 
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Dr. Ziauddin Ahmad: Sir, I move: 

" 'l'hat for clause 13 of the n;ll, the following be substituted: 

, 13. The Comm;ttec lU"y appoint such and so lllany standing and spt'Cial com-
m.ttee:; as it deellls lIt, and lllay appoint to them persons who arc not 
members of the C0mmittee, to eXJrcise such powers anll perform sueh duLes 
as may be delegated to them by the Committee, subject to the confirmation 
uy the COlllr,littce '." 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

" That for clause 13 of the Bill, the following be substituted: 

, 13. The Comndtee Ill~  appoint such and so many standing and special com-
lll:ttecs as it (lcll119 tit, and Illay appoirt to them persons who are not 
nll'mbers of the CCllllllittee, to eXJrcise sUlh vowers anll perform such dut:es 
as lllay be delegated to them by the CODlmittee, subject to the confirmation 
by the Committee '." 

The motion was adopted. 

Mr. President (The Honourable S;r Abdur Rahim) 

" That clause 13, as amended, stand part of the Bill." 

The motion was adopted. 

Clause ] 3', as amen Jed, was added to the Bill. 

Clauses 14, 15 and 16 were added to the Bill. 

Mr. President (The Hononrable Sir Abdur Rahim) 

" That clause 17 stand part of the Bill." 

Dr. Ziauddin Ahmad: Sir, I move: 
., That for _clause 17 of the Bill, the following be substituted : 

The question 

The question 

• 17. Any dispute arising about the powers, or privileges of Sajjada Nashii, 
MutawalIi or any Khadim and the Committee, shall at the request of either 
side be referred to a Tribunal of Arbitration consisting of one member 
appoint en by the Committee, one member appointed by the aggrieved part,. 
and an umpire of a rank not below that of a District Judge appo:nted 
by the Chicf Commissioner of Ajmer-Merwara. The derision of the 
tribunal shall be final and no su:t shall lie in any civil C'lurt in respect 
,of the matters decided by the Tribunal. Every such request shall be 
deemed to he a submission to arbitration under the terms of this section 
within the meall;ng of the Indian Arbitration Act, 1899, and all the provi-
Si(,llS of that Ad, with the exception of seetion (2) th"reof, shall apply 
accoru;ngly '." 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

.. That for clause 17 of the Bill, the following be l'ubstituted : 

• 17. Any dispute arising ab?ut the powers, ?r pri\-ileges of Sajjada ~  
Mutawalli or anv Khadlm and the o lt ~  shall at the request of e:ther 
'side be referred to a Tribunal of Arbitration consisting of one member 
appointed by the Committee, one member appOinted. by, the aggrieved I?nrty 
and an umpire of a rank not below thDt of a Dlstrrct Judge appo:nted 
by the Chief Commissioner of Ajmer-Merwara. The decision of the 
tribunal shall be final and no suit sha'! lie in any civil conrt in respect 
of the matters decided by the Tribunal. Every such request shaI! be 
deemed to be a submission to arbitration under the terms of this sectioa 
within the meaning of the Indian Arbitration Act, 1899, and all the provi-
sions of that Act, with the exception of section (2) thereof, shall apply 
accordingly'.' , 

The motion was adopted_ 
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Dr. Ziauddin Ahmad: Sir, I move : 
" That after clause 17 of the Bill, the following new clause be inserted: 

, 18. No act or proceeding of the Committee shall be invalidateu mercly by 
reason of tile existence of a vacancy or vacancies among its melllbers '.', 

Mr. Pre3ident (The Honourable Sir Abdur Rahim) : The question 

" That after clause 17 of the Bill, the following new clause be inserted: 

, 18. No act or pr<><:ecding of the Comndtee shall be :~t  merely by 
reason of tile existence of a vacancy or vacanc.es awong 1ts membcrs ,.', 

The motion was adopted. 

Mr. Pre3ident (The Honoarable Sir Abdur Rahim) The question 

.. That clause 17, as amended, stand part of the Bill." 

The motion ,,'as adopted, 

Clause 17, as amencled, was added (0 tlie Bill. 

Clause 18 was added to the Bill. 

Mr. Pre3ident (The Honoarable Sir Abdur Rahim) 'fhe question 

" 'That clause 19 stand part of the B;IL" 

Dr. Ziauddin Ahmad: Sir, I beg to move 

" 'fhat in clause 19 of the B:II, for all the wonl8 occurring nftcr the l\"OU"c1s 

l~ ~ OO  
, Durgah Endowlllent' in the fifth Ene, the words 'to l'cl.gioua 
preaching' be substituted." 

Mr. Pre3ident (The Honourable S:r Abdur Rahim) : The question 

" That in clnuse 19 of the Bill, for all the words occurring after the worcls 
• Durgnl: Endowwent ' in the fifth line, the words ' to religious preach:ng , be Bub-
stituted. " 

is 

The motion was adopted. 

M.r. President (The Honourable Sir Abdur Rahim) The question 

.. That clause 19, as amended, stand part of the Bill" 

The motion was adopted. 

Clause 19, as amended, was aded to the Bill. 

Mr. Pre3ident (The Honourable Sir Abdur Rahim) The question 

" Tl,at clause 20 stand part of the Bill." 

Dr. Ziauddin Ahmad: Sir, I beg to move: 
" Thnt for dause 20 of the Bill, the following be substituted: 

• ~O  (a) The accounts of the Durg-nh ~ ll he d',ly Alldited every yC'nr by • 
Chartered or Registered Aecountant appointed by the Committee. 

(b) The Committee shall publish an Ifnnual report on the administrntion 
of the Durgah with the financial estimate and the report of the 
Auditor '." 
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Mr. PrcsideIit (The Honourable Sir Abdul' Rahilll) The question 

" That for clause 20 of the Bill, the following be substituted : 

, 20. (a) The accounts of the Durgah shall be duly audited every year by & 
l,llarccreu or Heg!stered ACCOUllLant appu.lhCU lJy the l,ullllll!ttec. 

(b) The Committee shall publish an annual report on the auministratioll 
01 tdC lJurgah with tile tinanc..al edtHlliHC and tue l'CPUl't or th& 
AudItor '." 

The motion was adopted. 

Mr. Pre3ident (The lIonourable Sir Audur Rahim) The question 

" That clause 20, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 20, as amended, was adde'i to the Bill. 

Sir Muhammad Yakub (Rohilkund and Kumaon ~o  : Muham-
madan Rural) : Sir, I beg to move : 

" That necessary corrections of the numbering and lettering of the sections inserted 
be earned out togetner with consequential correcLions of cross t ll ~  

Mr. Pre3ident (The lIonourable Sir Abdul' Rahim) : The question 
is: 
,. That necessary corrections of the numbering and lettering of the sections inserted 

be earned out togetner with consequential correctioIl.> of crOS3 reierenccs.' , 

The motion was adopted. 

Clause 1 was added to the Bill. 

The ~tl  and the Preamble were added to the Blll. (Loud 
Applause.) 

Syed Ghulam Bhik Nairang (East Punjab: Muhammadan) Sir, I 
lJcg to move : 

" That the Bill to make better provision for the administration of tho: .i)urgah 
and tnt) Endowment of the Durgah of Khawaja Moin-ud-din Ch.sti, gencorally" known 
as Durgah ~  Saheb, Ajmer, as passed by the Conncil of State, and as amended, 
.pe ~ ct  

In moving ~ his motion, Sir, it is due from me that I should not o ~  

offer my best thanks but really my hearty congratulations to the Hou:ic 
on tlU' most admirable spirit which has preva;Jed ever since I moved the 
motion for the consideration of 1h:s Bill up to the present moment. 
(Ileal', hear.) Sir, the striking unanimity ',,-ith wh:ch the entire House 
has g-iven its support to the Bill i5 a remarkable event in the history of 
this Legislature. (Hear. hear.) I say thac, Sir, in ~ t  of the voice of 
dissent which we heard this morning froll! our wry ll'uch e<;tremed friend, 
:Mr. KalJecl'-u'I-Dm Ahmed (Applause), who, contrary to all expect,ltions, 
appeared to be a bit serious (Laughter), but this exception is ~t abo 
to my (rreat appreciation of the suirit in which 'he behaved at the timf' oE 
yoting,"'beranse he did not sa:v " no " ,,,nen the question was put. (Ileal', 
hear.) I think th,'lt I may inform him through yon, Sir, that Ben!:!:ul hag 
been O'iven the fullest consideration by us in the mattcr of this BilL :::;:r, 
lie W;'l expatiating on the l ~ llereentage of t'Pe Muslim population in 
Bengal and again ann u!!'a'n tclling us that it was 55 per cent. of the rntir,e 
. population of that Province. I wish to inform him that the Punjab has 
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got 50 per cent. Muslims in the population and yet to the Punjab also we 
have gn'en only one memlJer. bo It is 1 think absolutely just, and when 
on tile top of this he will discover that in the original allotment of seats 
on the lJurgah Committee made by the Councll of :::ltate, bengal wus 
nowhere, he should feel-it is possibly presumptuous on my part to say 
so--obliged to those gentlemen who considered the variom amendments 
allLl (Ld Dot forget Bengal. Sir, my friend Mr. Kabeer-ud-Din ~llI  

talked a good deal of a sense of pruportlOn. :::lir, 1 want to inform hUll 
that I do, I think, possess some sense of proportion. 

Mr. K. Ahmed: What about the Frontier. 

Syed Ghulam Bhik Nairang : Well, Sir, I may also pay my acknow-
ledgments to the way in w llich wc were gu:dccl and assisted ill the matter 
of this Bill by Government. (Hear, hear.) 

I know, Sir, that bilt for their ready and generous co-operation with 
us in the matter of this Bill. there was little chance  of the Bill ever coming 
before t ~ 1J ouse during this Sess:on as so many Members had lefL the 
stat:on and everybody was practically in a hurry to leave the station to 
attend to his private business and Goyernment itself 'has its own work to 
attrnu. to. So, the fact that they found time for us and gave us every 
faeility in piloting this Bill through this House is a thing for which we 
are deeply grateful to them. (Hear, hear.) I may say, if it is not invi-
dious, that in this matter we are particularly indebted to our esteemerl 
friend, 1\11'. Spence and our respected Leader of the House, the Honourable 
Sir Nripendra Sirear. (Hear, hear.) I may also submit that we are very 
deeply grateful for t'he generous co-operation which we have receh'ed from 
nil sections and all parties of this IIo ~  particularly from the Congress 
Party which gave us a blank cheque in the matter. (Hear, hear.) It was 
('ertainly ill a praiseworthy and friendly spirit that they said that what-
ever we, the Muslim Members, decided to do they would heartily support 
and Hey have been as good as their promise. I may submit that t'he 
Honourable : ~ of the Council of State also deserve our gratitude 
and expression of appreciation. 'Vhateyer they did in the Council of 
State, it was their immediate duty. They have worked hard there and wc 
know they "'ere working against time but that was what they were 
naturally eXfected to do. But dter they had passed the Bill in the otber 
House. they gave us. He ~ of the Assembly, most ungrudging help 
and whenever we wanted information or advice or help, they most readily 
earne to our a3<;ist'llnce and we know that, hut for their assista!lee, it would 
have heen very difficult for us. looking at the short time that was at our 
,disposal to 11'1'\'e properl:v ull(lerstoor1 and ~ t  the yariouR pro vi-c 
,gil,ns of the Hill. In this matter, without mentioning names which may 
\ook invidious. I submit that all the Honourable Members of the COuncil 
of State who have bepn workin!! day and night with us in this matter 
l1esene our warmest thankR. (Hear. hear.) I mav also state that we 
)lave received very great help from the Ajmer gentlemen who. on behalf 
(If the ',everal t ~t  connected with the Durgah Sharif, have bef'n 
"pending their timp hf're at Simla and helping us 'n the matter. It might 
Lave apparently looked as if they were here to rrprf'sent their t ~ l  

interests but. as a matter of fact, the way in which they gave us informa-
l ion all,l surmlied documf'nts. hearing upon the various que,tions which 
,arose either directly or indirectly in cQnnection with the several provisions 
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of the Bill, was of the greatest help to us. We are particularly obliged 
to tlle represE:ntatives of llle  Velleraule tiajjada i\asn1O ;:,alllO, tu -~ I  rt:i're-
~ t t  of the Venerable MutawaHi t>aluu and to the respedaule mem"ers 
of tne Khuddam community who gave us e\'erybelp in understanding the 
several questions of fact connected with the legislative measure uefore this 
liouse. Weare especially illlleuteu to Mirza Abdul Qadir Beg, wl10 i3 
one of the most respected personalities in Ajlller and who has Llone 
yeomen's service to the Durgah Snurif by colleet;ng aU the necc,;sary al1d 
re,evant materials and by putting them at our Lsposal and thus helping 
us in properly preparing the alllendments an 1 seeing that the ~ l~ 

takes a shape which may, witiiOut favouring or disfavourjng allY party, 
be a piece of legitimate reform in the mar1lg"mcllt of the Durgaa Sharif. 
Sir, tnere is no doubt, consider :ng the yariiJUs conflicting intere;;ts wilich 
Wl're to be dealt with, we had a very difficult task before us. \V e ha j to 
steer clear of ScyUa and Charybdis. \Ve may now thank God that we are out 
of it quite safely and we haye at l('ast tne satisfaction of having done the 
work 10 all good faith without trying to favour any party or without in 
any way attempting to injurc any party. In this connection, I must, as 
the Member who has piloted this Bill in this HOllse, make my acknowledg-
ments to my Honourable brethren, the Muslim Members of this House, 
who for about a week have been working at high pressure day and night-
in preparing the various amendments and studying the Bill, so that today 
we had perfect unanimity amongst us all and could during the short period 
which alone could be allotted to us carry this Bill through. Although it 
may not be very much appropriate, yet I must make my acknowledgments 
to the office of the Assembly also who really were put to very unusual 
troub!e. 'Ve were telephoning to them our amendments, giving them our 
amendments on small chits at unusual honrs, ~ them to type thrm and 
to get them printed. All this work was done by them most willingly and 
most efficiently and weare bound to thank them. (Hear, hear.) 

Now, Sir, after these few remarks I move that the Bill, as amended, bit 
passed. 

Jl!r. President (The Honourable Sir Abdur Rahim) : Motion moved: 

., That the Bill, as passed by the Council of State, and as amc!lded by the 
Asser,' bly, be passed." 

Khan Sahib Nawab Siddique Ali Khan: Sir, this Dill came before 
this Honourable House as a result of tIle opinions of the Judici[d oft/eers 
of the Government because the existing hJ\v--Act XX: of 1R6·1---and 
Kotification No. 181l-A of 1867 by which the Dllr:::ah is at present ~~

cr-ned, could not be ehanged and amcndecl ~ t by expres-s legislatI011. 
It is a remarkable characteristic of th:s Bill that from thc very begin-
ning it has receive:! almost universal suppr,rt from all quarters a-,ld 
that; it has ended in thc support of even that small group of ~tt:  

interests who ori/!inallv scemcrl to o])pose it. 'Vhen first publishwl iT. 
thr. papc'!"s ~  the Simla Session of 1935, the Muslim press in India 
welcomed the measure with rare lt ll ~  anrl cordialitv. \Vhen it 
was moved for consideration at Delhi, ~ l  like thp, late-lamented 
Dr. M. A. Amari, nnd Rir Abdul Rahmrtn of Dp,lhi published touchiJ1q 
apneals )"Nlllf'stinO' the Members of the Council of State to see lbat the 
Bill WflS passed. '" EYen nrior to the introduction ()f the Bill. a reprc-
sentat:on was submitted to Government emnhasising tre neer! for a 
suitable measure of reform in the administration of the Durgah Sharif 
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and tUIS representatlOn was signed, among others, by leaders like l t~ 

!laul;ma l\luiJammad Ali, distingu.shed l\l.embers of the Assembly, the 
Councll ot btate UIHi many ieauillg lHemas and :::ioOl1e.; of 1 Jl(1Ia , l11clud-
iug hazrat baJJaua ~ ll  oi 'l.'aunsa and Hazrat Khwaja lla,s'm 

N"zaml 01 DelhI. While the Bill was moved for consideraLon at DellI:, 
an appeal tor support of the Bill was circulated under the signatures 
of such eminent l11uslirus of AJmer as IIa:aat tiaJJadda Nasbin ballilJ oi 
lla7.rat Klwwnja Sahib himself, Khan Bahaclur Abdul Wahid Khan, 
l)resident, })urgflh Committee, and .Mirza Abdur Qac1ar Beg, Advocate, 
l'res_uent ot Wc H,aJPutana and Celltral IlHl1a !'rovlllcIal MUSlim Leagu(;, 
whose smcere and self-less co-operation in getting this Bill through 1110 
Council of State cannot be over-estimated. 

Sir, the :Mover of the Bill, the Honourable Raja Ghazanfar Ali Khan, 
both in his speeches on the Bill in the Council of State and in private 
discuss_on on its provisions hail always shown a rcmarkaole patiellee, 
perseverance and lIberal mindedness to which we owe the success of the 
]Jill in the Council of State. The result of all this is that the Bill as 
passed by tht' Gouncil of State enjoys the support of all parties, Sajjaua 
lIlashirl, J\1utaw:dli and independent Muslims at Ajmer and is univcl·s ... lIy 
applauued by the Muslim 1'1'e8s in India. NotlIing cuuld bear beLler 
testimony to the utility of the Bill than the iact lhat it is a mCclwre 
cnjoYlllg universal support. Sir, I IUU ready to admit without hLy 

hesitation that there IDay still be some defects in the Bill when it 
emerges out of this House. It cannot be said that it was due to lack of 
inlerest on the part of Members of this House but the main reason lOl' 
the deficiency may be due to the shortness of time whieh was at uur 
disposal. I appeal to the Members to give a fa;r trial to this Bill llrd 
if unfortunately it does not meet their requirements they are at libprty 
to bring in an amending BIll. 

Sir, no seat has been provided for a Muslim from the Central Pro-
vinces and Berar on the Durgah Committee. But I am sure the Musli:u 
:Uembers of the Indian Legislature while electing three ~  nuder 
sections 5 (it) and (f) will favourably consider the advisaoiiity of 
havillg a i>Iusiim member from the Central Provinces and Berar. 

Sir, tIll ;vesterday evelling sl'"\"eral Members of this House thOUg'lt 
tIl at the Muslim Members will Bot COIlle to an agreement and that it 
will be a controversial Hill. But I am l~  that all the Muslim Mer,;-
bel'S unanimously decided to support the Bill. It would not be ouf of 
place to mention here that the credit of bring·ng this unanimity OIl ~~t 

the ~I  .Members who did not see eye to eye with the o~t  of 
this 13ill goes to my Honourable triellds, Maulvi Sir Muhammad YCiknh, 
t5ycd Ghulam Bhik 1\ airaug and Dr. Ziaurtdin Ahmad. l~ l llo  

It has given us a proof that 'iVI,mlana E-hallkat Ali and Dr. Zilludrlin 
Ahmad can unite on such vital matters. 

Sir, under the circumstances I heartily support the amended Bill 
and request the Honourable :Members of this House also to support it. 

O' 

Mr. M. Ghiasu.ddin : Sir, a few yenrs llg'o, I had the chance of V;!-'It-
ing the Scotisll 1';at'oll'i1 \'far ::.'Ifelllori,:l at E<1iuhur;rh. It i:-; the boac.f, 
. of tl1P architp('t. who r1psig'tlpd it that he lJa;; not forgotten anyb0'1y who 
bcrved in the War. There are the figures of soldiers of every nationality 



THE DURGAH KHAWAJA SAHEB BILL 3405 

who representing every service, who fought and died in the great 
struggle ; there are also the figures of animals which served the Allied 
cause there are the figures of dogs and pigeons and even of rats which 
had been of any use. :::lir, the speech of my Honourable friend, ~  
Ghulam Hhik Nairang, reminds me of that war memorial and he has 
110r forgotten anybody in his thanks. I cannot say very much by way 
ot thanks because all the persons who were to be thanked ~ ~  

thanked by him. He was so much in thanking mood that he has eyen 
thought of thanking God though last of all. ~o  :::lir, one or tw,) 
names, with your permission, I cannot help mentioning. One is of iIiy 
Honourable friend, Raja Ghazullrar Ali Khull (Applause), who intro-
duced this Bill in another place and 1 can t,dY from my personal 
Lxperience about the way iIi which he ila:-; been going about and "he 
trouble he has taken, how intcreste,l he was and how he sened the 
cause of this Bill. Another name I must mention is a friend very nCeJ)" 
to me at present, namely, my llonourable Irirllu, Syed Chulam Bhik 
.Nairang, who took no end of trouble in preparing this Bill and within 
a very short period the historical researches that he has made in the 
conflicting claims of different parties are really marvellous. I am Sllre 
that '''ith a Judge like him no party is likely to :mifer in any way and 
there is no chance of anybody's interests being unjustly affected, so 
iong as he is in charge or iii,' affairs. (llcar. hear.) Sow, Sir, with 
your permission, I may ofter a word of ,diyice to those persons 'whom 
this Bill really affects. Tile,-;e are the gentlemen from Ajmer who 
represent different partiek there. Through you, Sir, I will request 
(hem to work out this Bill eXnctly in tne spirit in ,,"hich we have passed 
1t here, because without their support this Bill will be merely a scrap of 
paper, _-\.r:y Bill with whatever laudabl"e :ip.tention ~  it is 
not workad in the proper spirit the time' and labour of the Legislaturf' 
i" watitt'd. Vi' e require the co-operation of those gentlemen in .Ajlaer 
most of all to make this Bill a success aud I hope they will co-operate 
with UI> in working this Bill in the best of spirit. Sir, today is the J:1Y 
01 Friuay which is considered a sacred day amongst the Muslinl:,. 
Today is the last sitting of this Session and what more can we want 
than we f;liollld have served the Saint who came here somb 800 years 
ago, on this auspicious Friday; and that we should end our labou"rs in 
~ t harmony serving that great Saint who sen·e(l our motherlund. 
Sir, with these words, I support this measure. (Applause.)" 

Maulvi SyedMurtnza Sahib Bahadur (South Madras: !vluham-
madan) : Sir. I rise to ~  my jo:" at Olll" hdying-passed this l~ 
into an Act, ~: measure is calculated to improve matters to a :rreat 
extent. 1'-io uoubt as we had not sufficient time, we were not abfe to 
;nake palpable improvement ill the Bill. But whatever we have donr 
11; of course to a cf'rtain extent satisfactory. Sir, in this connecti01l I 
have to say that Hazrat Khawaja Moin-ud-din Chishti was the founder 
of one of tb(' ordel·s of l~  called ~ t  dnd ~ ~llc  it ,vas qlLite 
necessary that we should. have passed such a measure p-ven earlier tban 
1oday. The other day ill anotiler pJace t~  HonournhJr Nawab Sir 
Akbar Khan. and today another Honourableiriend. Mr. K. Ahmed. n:a(ie 
certain allegations against the Sajjadanashim; of tbis hoI:,' shrine. Xpw, 
T feel it my duty to 'I'efutc their arguments. They say thai thpse ~ 
~ lt  areno1tbe descendants of HaZrat Khawaja M<lin-ud-diIi Chishti. 
Mt.l[,Ahmed :  I said h(,W8S '('hildless. He h'ad no ROn. 

H 
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Maulvi Syed Murtuza. Sahib Ba.ha.dur : I will just quote authority to 
'>how that he lJad children. i:lir, in a \ery recognized book called Akbm'-
ul-Akh,)·ar written by Mnulana Abdul llaq, who is well known to be Ii 
:!nd lrultlfi-e-Azam, it is said that Saint Hazrat Khawaja Moin-ud-din 
Chishti had three sons, and I will refer to page 114 of that book wherein 
t.he nawes of the three SODS are given. They are : 

(1) Shaik Abu Sayeed, 

(2) Shaik Fakhruddin, and 

(3} Shaik Hisamuddin. 

The first-named SOll was by the daughter of Shaik Vajeehuddeen anu 
the other two by another lady. 

Moreover. it should be known that according to the Judiciai Com-
o ~ judgment and even according to Akbarnama which was 

compiled by Abul Fazl, the l ~ Minister of Akbar, the Grl'ut, It is 
said tha.t t ~  Sajjadanashins are the direct descendants of the 
Khawaja i:lahib. MorCQver, I will assert for the information of the House 
that unless the geneology of the Sajjadanashins be proved to be genuine, 
1:0 one can become a Sajjadanashin or a Gaddinashin. That being the 
case, how ll, Mr. Kabeeruddin Ahmed or anybody else justified in making 
a viole-nt remark on the descendants of such a well known and great Saint , 

Mr. K. Ahmed : Where is that geneological table 1 

lYIaulvi Syed Murtua Sahib Bahadur: Here it is; if you know 
Pcnial!,. you can read it. Ii other authorities are wanted, I will refer 
tile Honourable ~l  to the following \Iorks : 

(1) Tmuk-i Jahungiri ; (2) Muntakhabut Tarikh by Muilah Abdul 
Khader Badayuni ; (3) Maunisul Arvah by Princess Jahan 
Ara ; (4) Miratul Asrar by Abdul' Rahman Alavi Chishti ; 
(5) Siarul Aulia by Syed Muhammad Kirmani; (6) 
Matloobut Talibeen by Syed Muhammad Bulaq; (7) 
Lamatul Anwar by Maulvi Anwarul Huq of Delhi; 
:.8) Gulzare Abrar; (9) Sairnl Arifeen ; and (10) Chahal' 
Gnlshan-e-Muhammad ShahL 

Mr. K. Ahmali: I know these are very good books, all right. 
l ~  

Maulvi Syed Murtuza Sahib Bahadur : Sir, with these few remarks, 
I support the motion that the Hill br l ~~  

Mr. I-alchand NavaJrai (Sind: Non-Muhammadan Rural) : Sir, 1 
rise to congratulate my Muhammadan Lrethren on having succeeded, 
with complete harmony. in passing this very important and necessary 
BilL Sir. I come from Siud which is well known as the land where 
Jiyed and'still live saints and sufis and therefore I can very weft appre-
ciate a Bill of this kind. Nowaday's these temples and durgahs are 
going on in such a manner that they require to be administered and I 
congratulnte tre ;nltabiulIIIH of that T.laee who had thi!': idea of seeing 
thnt this dUl'gah is well managed. Those who know this durgah, speciallY 
my Muslim friends from Sind who know 1his durgah, know how afl'lril"f! 
there are going on ; and I thought tlta.t in the absence of my MuhSlti-
madan friE:ilds from Sind in this House, I must ask that Sind should 
not be fOJ gotten in the matter of representation on this committee I 
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do not blame anybody because I know that in the Council of State ab) 
the Honourable Raja Saheb who sponsored this Bill did not perhap'l 
know mUl'h about the Sind sufis and saints. But I do not blame him at 
all, and I thank my Muhammadan friends that as soon as I moved t ~  

amendment it was agreed to and accepted. This BiU as has now been 
passed will remain a good document if its provisions are carried clil 

properly; not that there should be dissensions· amongst people who 
li..-!.' on the spot and who may thus frustrate the very object of this ~  

I therefore in the end again congratulate my Muhammadan friends on 
baying ~ o o  such a Bill which is for the purpose of the ameliora-
tion of such a very important durgah and also because this will lead tht' 
country to consider with regard to all temples and durgahs whether 
certain legislation to control them should not be passed. Sir, with these 
words, I ..mpport the motion that the Bill as amended be passed. 

Mr. President (The Honourable Sir Abdur Rahim) : The questiun 
1>; : 

.• Tllat the Bm, as passerl hy the Coun(·il of State, and as amended by the Assembly. 
~ passed." 

The motion was adopted. 

The Assembly then adjourned s1'ne die. 



CORRIGENDA. 

In the Legislative Assembly 
DebateR, Simla Session, 1936,-

(1) Vol. VI, No.4, dated the 3rd 
September, 1936,-

(i) page 358, line 2 of the 
answer to starred question 
No. 112, delete one " also ". 

(ii) page 375, line 2, for" if I 
may so," read" if I may 
say so, ". 

(2) Vol. VI, No.5, dated the 4th 
September, 1936, page 484, for 
linc 18, sub8titufe the following 
line :-

"so much time and so much 
labour to produce the Bill 
in its present form ". 

(3) Vol. VI, No.6, dated the 7th 
September, 1936, page 495, last 
line for "coherrent" read" cohe-
rent" . 

(4) Vol. VI, No. II, dated the 14th 
September, 1936, page 934, in the 
Rubject-heading "The Indian Rub-
ber Control Bill " insert " (Amend-
men t) " after" Control ". 

(5) Vol. VII, No.4, dated the 18th 
September, 1936, page 1491, line 7 
from the bottom, for "principally 
in" read "principally affecting". 

(6) Vol. VII, No.7, dated the 
23rd September, 1936,-

(i) page 1692-

(a) in part (a), first line, for 
.. Station" read." Sta-
tions ". 

(b) in part (b), against 
"Ferozepore " for 
" 23,232" read" 20,232". 

(ii) page 1693-

(a) under "Eastern COID:-
mand ", first name In 
the right hand column, 
for "Fatehgard" read 
'" Fatehgarh ". 

(b) in part (c) under" Elect-
ed Boa.rd", a.fter "Bel-
gaum " add ... Kirkee ". 

(iii) page 1698, last word in 
. the right hand column, for 
" Mattra " read" Muttra" 

(7) Vol. VII, No.8, dated the 
24th September, 1936, page 1768-

(i) line 2 of the answer to part 
(c) of starred quest.ion No. 
590,jor" L. H.ukam Chand. 
They," read "L. Hukam 
Chand, they,". 

(ii) line 3 of the answer to part 
(c) of st.arred Question No. 
590, for "for' payment", 
read .. for payment to 
him." 

(8) Vol. VII, No. 10, dated the 
28th September, 1936,-

(i) page 1949, line 26,10r " pha-
resology "read "phraseo-
logy" . 

(it:) page 1977-

(a) line 1, for .. sage" read 
" fltage ". 

(0) line 27, for" treatening " 
1'ead "threatenir.g". 

(c) ~ t line, insert "any" 
after" give up ". 

(9) Vel. VIII, No.1, dated the 
29th September, 1936,-

(t) page 2030, line 28, for 
" Samakara" read " Sams-
kara ". 

(ii) page 2035, last line for 
" Mahmood" read "Mu. 
hammad ". 

(10) Vol. VIII, No.6, dated the 
6th October, 1936, page 2432, line 19 
from the bottom, for" may vote .. 
read "my vote ". 
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